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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

Appeal No.8/2O2O (WZ)

IN THE MATTER OF

MAHENDRA S. KAKULE

VERSUS

GOA POLLUTION CONTROL BOARD & ORS.

...APPELLANT

...RESPONDENT

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENTNO.I.
GOA STATE POLLUTION CONTROL BOARD (GSPCB)

I, Dr. Shamila Monteiro, d/o Shri. Augusto Monteiro aged about

48 years, resident of H. No. 5, Uttam Darshan, opp. Sai Baba

Temple, Ikdamba Plareau, Chimbel, Tiswadi-Goa, do hereby

solemn allirmation ,state and submit as under:

1. That I am holding the post of Member Secretary in Goa

State Pollution Control Board, the Respondent No. 1 and being

well conversant with the facts of the present case and on the

basis of the records maintained, am competent to depose by way

of the present affrdarrit.

2. That I have gone through the Appeal liled by the Appellant

herein and deny tJle contents thereof save those that are

specilically admitted hereunder.
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3. That the present Reply Allidavit is being filed by the

Answering Respondent Board for bringing on record the relevant

facts and events qua the Answering Respondent. The

Respondent no. t humbly craves leave of this Hon'ble Tribunal

to file a detailed reply to the Appeal if required and as directed

' by this Honble Tribunal.

4. That the captioned Appeal has been filed by the Appellant

against tlre Judgement and order dated 17.12.2019 passed by

the Honble Administrative Tribunal, Panjim, Goa under Section

31 (1) of the Air (Prevention & control of Pollution) Act, l98l in

pollution Appeal No.3/2019/AIR and Misc. Appln. No.

68l2ol9/Stay/Po11, by which the Appellate Authority was

pleased to dismiss the pollution Appeal No. 3/2019/AIR and

Misc. Appln. No. 68l2Ol9lStay/Po1l. The said appeal was filed

by the Appellant challenging tJre Consent to Operate bearing No.

5/6308/ l8-PCB/C1-5654 dated. 27.O6.2019 issued by the

Answering Respondent Board to Respondent No.2. A copy of the

said Impugned Judgement is annexed with the Appeal as

Annexure A

5. That the Respondent No. 2 is located at P.T. City Survey

sheet No. 242 of Margao, Goa which is equipped with two ovens

to bake breads. One oven is connected with two chimneys and

the second oven with one chimney which is frred by wood. Ttre

said bakery is adjacent to the Appellant's property

approximately 4 meters away. T?re Appellant's grievance is that

his health is getting allected due to the smoke emitting from the

chimney of the bakery.
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6. That the Answering Board had issued Consent to Operate

bearing No. 5/6308/18-PCB/C1-5654 dated 27.06.2019 to

Respondent No.2 to operate the bakery with certain terms and

conditions, one of which (condition no. 6) is as under:

"Condition ra. 6: Thi.s anditional @rrasenl rls issued for initial

period of sk mortls tt ith ittstntctions to corfirol smoke and. shifi-

ouer to electric ouen within one gear."

A copy of said Consent to Operate is annexed with the Appeal as

Annexure I at page 5O (a) to 5O (c).

7 . That at the very outset, it is pertinent to note that t]le

Answering Board issued Show Cause Notice dated 02.09.2020 to

the Respondent No. 2 as to why the Consent dated,27.O6.20L9

issued by the Board should not be revoked for not complying

with direction no. 6. Subsequently a direction dated 27.10.2O2O

was issued by the Answering Board to Respondent No. 2 under

section 33 (A) read with section 25/26 of tJle Water (prevention

and Control of Pollution) Act, 1974 artd under section 31 (A)

read with section 21 of the Air (prevention and control of

Pollution) Act, 1981 interalia directing, as a final opportunity, to

submit a Bank Guarantee of Rs. One fakh with validity of three

months towards compliance of consent condition no. 6 within 15

days of receipt of this direction and submit action plan for

conversion to electric oven within 15 days failing which the

bakery will have to stop operations immediately i.e. if the Bank

Guarantee and action plan is not submitted.

It was made clear to Respondent No. 2 that failure to comply

with the aforesaid directions will compel the Board to initiate

stringent legal action against the bakery including closure



directions under the provisions of the Water and Air Act without

any further notice.

A copy of the directions dated 27.10.2020 issued by the

Answering Board to the Respondent No. 2 is annexed herewith

as AIIilEXIIRE Rl/1.

8. That the direction dated 27.10.2020 was issued by the

Answering Board to Respondent No. 2 based on the following

reasons/observations by the Board:

i. considering the fact that tJle operations of the bakery

corrmences at dawn around 3 to 4 AM in the morning and

the possibility of smoke from chimney disturbing the

residents in the neighboring building during the early

morning hours, prior to sunrise cannot be ruled out.

ii. lhe Answering Board had already given ample time to the

Respondent No. 2 for shifting to electric oven after the

reply received form tJle bakery on 08.06.2020 during the

lockdown due to pandemic.

iii. The bakery is located in city limits of Margao Municipality

and surrounded by buildings including ttrat of the

Appellant.

iv. Judgement dated 15.03.2016 passed by the Hontle NGT,

Eastern Bench in OA No. 99l2OI5 where a bakery was

directed to be closed down as it had failed to shift to

electric oven.

9. It is further submitted that against the aforesaid

directions dated 27.IO.2O2O issued by tJle Answering Board, the

Respondent No. 2 approached the Administrative Tribunal of
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Goa at Panaji by filing Pollution Appeal No. 1/2O2O/Air along

with stay application being Misc. Apln. No.

95/2O2o/Stay/Poll/ap under section 31 of the Air Act l98l

which is pending adjudication before the Appellate Authority.
i{

lngPliO 10. Since Respondent No. 2 failed to comply with the

within stipulated time, the.directions dated 27.10.2O2O

Answering Board vide order dated 16.12.2020, directed

Respondent No. 2 to stop the operation of the bakery unit with

immediate effect and submit a compliance report within a period

of 7 days form the order. It was made clear that failure to

comply with this direction will compel the Board to initiate

stringent legal action including initiation of criminal proceedings

against the Respondent No. 2 unit under Air and Water Act

without any further notice.

A copy of the order dated 16.12.2020 issued by the Answering

Board to the Respondent No. 2 is annexed herewith as

ArrExrrRE R1/2.

11. That in light of the aforesaid, it is most humbly submitted

that there is no error in the impugned order passed by the

Honble Administrative Ttibunal, Panjim, Goa. The Appellate

Authority has rightly considered, while dismissing the Appeal of

the Appellant, that the Consent was granted by the Board with

certain conditions and reliance was put on Clause/condition no.

6 of Consent to Operate dated 27 /06/2019 which was issued for

initial period of six months with instructions to control smoke

and shift over to electric oven within one year. The Authority

noted that the Respondent no.2 in compliance to tJ:e

OA *
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recommendation of the Board has increased height of the

chimney above the complainant's house.

12. That the Appellate Authority has rightly held that the

Answering Board is a statutory body under Air Act and after

taking into consideration the relevant facts have issued the

consent to operate to Respondent No 2. Such an order of a

statutory Authority cannot be lightly interfered with flimsy

grounds raised by the Appellant more so when the Appellant has

not produced any technical report to disprove the Consent to

Operate.

13. That without prejudice to the aforesaid, the Answering

Board, considering tJre fact that the Respondent No. 2 failed to

comply with the directions dated 27.10.202O issued by the

Board as well as conditions contained in consent to operate

order dated 27 .06.2019, especially condition no. 6, issued order

dated 16.12.2020, directing Respondent No. 2 to stop the

operation of the bakery unit with immediate effect and submit a

compliance report within a period of 7 days from the order.

14. In light of the aforesaid, the Answering Respondent denies

the contents of the present Appeal and respecffully submits tlat

t}le present Appeal in untenable in law and facts qua the

Answering Respondent who has acted as per the due process of

law and taken all steps and passed necessary orders/ directions

from time to time as stated in the present reply.

I
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15. That in facts of the present case, the Appellant vide his

complaint dated 19.02.2018 requested the Answering

Respondent Board to take action against the Respondent no.2

regarding release of smoke and causing Air Pollution from its

chimney. A copy of the said complaint is annexed with the

Appeat as annexure B.

16. Accordingly, the Answering Board conducted a site

inspection of Respondent No. 2 premises on 16.04.2018 which is

adjacent to the house of the Appellant wherein it was observed

as under:

i. The laight of the complairwrt lause is approximatelg 6
meter from ground leuel. And is approimatelg 4 mcter
auag ftom tle French Bakery. Tle complainant informcd
tlnt their llealth is getting affeded due to the smoke
emilting from the chimneg of French bakery.

ii. The ouner of the Frerrch bakery Mr. Mario GiJl Remg Gom.es
ua.s present duirq the time of inspedion. French Bakery is
into production of bread 2SOkg/dag.

iii. Frerrch bakery is eqtipped uith htto ouens to bake tle
brea.ds. One ouen is conneded uith ttuo chimnegs and the
seand ouen with one chimneg.

iv. No smoke raas observed at the time of ittspedion. The
ouner of tle bakery informed tLnt tlle chimnegs are
connected to tle ouen to let out tlrc smoke uhich occurs
duing tle time of finrq onlg. Heighr of all the chimneg is
approx. 4 meter htgh from the ground leuel.

u. French bakery lws prouided MS sheets of toight 3 meter
along the side of complainant's ttouse ta minimize the
disturbance to tle complainant.

vL French bakery is lnuing license from Municipali$, Health
and FDA.

uii. Frerrch Bakery does not haue consent ftom the GSrcB.

77. On 30.07.2018, the Answering Board issued directions

under Section 33(A) of the water (Prevention & control of

pollution) Act, 1974 and, under Section 31 (A) of the Air

(Prevention and Control of Pollution) Act, 1981 to the Respondent

no.2, thereby issuing directions to tJre Respondent no.2 to

either increase the height of the MS Sheets provided along the

complainant's/Appellant's house above the Chimney level or to

,IHHOJ
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raise t}re height of the chimney above the Appellant's house

within 3 months of issue of the direction and submit a

compliance report to the Board. Respondent No. 2 was also

directed to submit an online application for obtaining Consent to

Operate from tJle Board within 7 days from the receipt of this

order. A copy of t}re said directions along with copy of t.Ile

inspection report is annexed with the Appeal as Annexure C.

18. That the Answering Respondent Board was in receipt of

anotlrer complaint dated 17.O9.2O18 from the Appellant

regarding continuous release of smoke by the Respondent No. 2

from its chimney allegrng therein that the height increase of tfie

two chimneys is found to be insufficient and that the said height

should be sulficiently above the ridge line of Appellaat's roof for

safe dispersion of emissions. Appellant stated that both the

chimneys are at a height lower than his roof level and should be

suffrciently high to nulliff the effects of wind. It was suggested

tlat the Respondent No. 2 may be directed to install proper

scientifically designed chimneys each consisting of homogenous

one unit with sufficient height and scientifically designed top

ends for facilitating upward emission of fumes. A copy of said

complaint is annexed with the Appeal as annexure D.

19. Accordingly, on 08. 11.2018 the Answering Board

conducted another site inspection of the Respondent No. 2

bakery in order to verifu the allegations made by the Appellant.

20. That based on the inspection report, a Show cause notice

no. lO/l/l8-PCB/leg/ 17842 dated O4.Ol.2Ol9 was issued by

the Answering Board to Respondent No. 2 as to why Respondent

h0
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No. 2's apptcation for Consent to Operate not be rejected for

creating air-pollution due to emission of smoke through wood

fire oven and causing health hazard. It was also directed by the

p
n

6.r Board to Respondent No. 2 to shift from wood-fired oven to
t(Au"*" 

oven within 6 weeks from the date of issue of the Notice.

'I't)*)!*, of the said show cause Notice and inspection report

.$tea 08. 11.2018 is annexed with the Appeal as annexure G.
t./

22. That the Appellant frled a Writ Petition No. aL7/2O19

before the Hontle High Court of Bombay at Goa egainst the

dleged non action on part of the Answering Board against the

pollution caused by the Respondent No. 2 bakery. The Honble

High Court vide order dated 17.07.2019, disposed of the Writ

Petition No. 417 /2019 after considering the allidavit filed by the

Member Secretary of the Answering Board stating that the Board

has issued a Consent to Operate dated 27.06.2019 to tJle

Respondent No. 2 for a period of six months and the Board will

21. That after receiving reply to the Show cause notice dated

04.01.2019 the Answering Board, vide order bearing no.

5/6308/ 18-PCB/CI-5654 dated 27 .06.20 l9,issued Consent to

Operate to t}te Respondent No. 2 bakery under the provisions of

the Water and Air Act. In the said consent, the Respondent No. 2

was directed to comply with condition no. 6 which is illustrated

as under:

'Condition no. 6: Thi.s anditional @rlsert is assued for initial

period of six mortls with irstntctions to antrol smoke and shif-

ouer to eledrb oven within one year.'

A copy of the said consent is annexed with the Appeals as

annexure I at page 50 (a)-50 (c).
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monitor each month the compliance of the conditions of Consent

to Operate for a period of six months and only on satisfactory

compliance by tJre respondent No.2, Iinal decision will be taken

in the matter. The Appellant if still aggrieved, was given the

liberty to approach the Appellate Authority with his grievances

in relation to the Consent to Operate dated.27.O6.2019.

A copy of the said order dated 17.07.2019 is annexed with the

Appeals as annexure I at page 48-50.

23. That in compliance of the order dated 17.07.2019, the

Answering Board conducted site inspection of Respondent No. 2

unit on 2O.OA.2O19 and issued the following directions vide

order no. lO / I / 19 -PCB I LD-252 dated I 3.09.20 I 9 :

i. Make por-tlwle and platform a.s per CKB guidelines and
complg to consent condition No. 4 (iu).

iL Carry out emission monitoring from the stacks once in three
manttts from a laboratory reagnired bg Ministrg of
Enuironment and Forest under tte Enuironmenl Protection
Act, 1986 and the restlt shall be stbmilted to this Board
and amplg to consent condition No. 4 (i) A a (Q.

iii. Raise the stacks height to 1.5 to 2m aboue tlwt of the
complainant's lwuse and to undertake stch other meclsures
to antrol the smoke and shifi-ouer to electrb ouen uithin
one gear and complg to the cor*ent conditian no. 6.

A copy of the inspection report dated 20.08.2019 and Directions

no. l0/l/19-PCB/LD-252 dated 13.09.2019 issued by the

Board is annexed herewith as IIIINEKURE R1/3 colly.

24. That in further compliance of the order dated 17.07.2019,

the Answering Board conducted site inspection of the

Respondent No.2 unit on 24.09.2019,30.10.2019 and

2l.ll.20l9 to ascertain tJle compliance of Consent to Operate

dated 27.06.2019.
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A copy of tlre inspection report dated 24.09.2019, 30.10.2019

and 21.11.2O19 is annexed herewith as AIII{EEIIRE R1/4

colly.

25. That the Appellant approached before the Honble

Administrative Tribunal, Panjim, Goa by filing pollution Appeal

No.3/2019/AIR and Misc. Appln. No. 68/2019/Stay/Poll,,

challenging the Consent to Operate bearing No. 5/6308/18-

PCB/C1-5654 dated 27.06.2019 issued by the Answering

Respondent Board to the Respondent No.2.

26. That the Hon'ble Administrative Tribunal, Panjim, Goa,

vide the Impugned order dated 17.12.2019, dismissed the

Pollution Appeal No. 3/2019/AIR and Misc. Appln. No.

68/2O19/Stay/Poll filed by the Appellant interalia as per the

following observations:

8. Bg slanu cause notice dated 4/O1/2O19 the Respondent no
2 uta.s directed to shifi from uood fire ouen to electric ouen
uithin 6 ueeks from the date of issre of tlw said rctice. The
slwut cause notice dated 4/01/2019 issl.ted bg the board uas
replied bg the Respondent no. 2. Tte Respondent no.7 puratant
to a nsidering the said replg issued the impugned cotlsent to
operate afier modifuing certain condition/ s imposed bg slana
cause notice dated 4/O1/2O19.

9. Tle Claase no. 6 of Consent to Opemte dated 27/O6/2019
rea.ds o,s under:

"This anditiana.l cor*ent rls issued for initial period of six
montls with instructiotts to anirol smoke and shifi ouer to
electric ouen uithin ore gear"

11. The reard reueal"s tfwt the Respondent na.2 in compliance
to tle recommendation of the Respondent na.l lns increased
height of the chimneg above the complainant's lmtse. Further,
the Respondent no.7 i.s conduding inspection euery month afier
disposal of tle Wit Petition no.417 of 2019 on 17.07.2019.

12. TIE Respondent no.1 afier inspecting th.e bakery on uarians
orcosions and afrer issuirq uaious diredions ta thE
Respondent no.2 lw.s issued impugned arsent to operate. It
also bears mentioning that the Respondent no.2 has mostlg
taken necessary steps a.s directed bg tte Respondent no.7.

r^.\ \
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13. The record reueals that tle Respondent no.l uhich is a
statutary body un.der Air Ad afier taking into consideration the
releuant focts ha.s i.ssl.ted the impqned consent to operate.
Such an order of a stahiory Autlnritg cannot be lighlly
interfered with flimsg ground.s raised bg tte Appellant moreso
ulen tlw Appellant ha.s not produced ang teclmical repofi to
disproue tte impugred corlserlf. ln mg corsidered opinion, the
Respondent tw.l tns prouided rea.sonable period to the
Respondent rw.2 to instail electric ouen.

27. That tJle Answering Board conducted another site

inspection of the Respondent No. 2 unit on 2O.L2.2O19 to

ascertain the compliance of Consent to Operate dated

27.O6.20t9.

A copy of the inspection report dated 20.12.2019 is annexed

herewith as AIIITEXIIRT R1/5.

2a. It is submitted that the Respondent No. 2 unit has

installed two stacks of approx. 6m height to the ovens. The

stacks have been provided with porthole and platform and

ladder to conduct stack monitoring. The Answering Board had

conducted stack analysis of tJle unit on l3.Ol.2O2O for Oven no.

1 and on 2l.Ol.2O2O for oven No. 2. The stack analysis reports

for oven no. I indicated the Total ParLiculate matter (TPM) at

126 mg/Nm3and that for oven No.2 the TPM shows at 107

mg/Nma. Both the parameters were within the prescribed limits

of 150 mg/Nm3. The Answering Board has conducted periodical

monthly inspections of the bakery as stated herein below in tJle

given facts of the case.

29. That the Respondent No 2 vide letter dated 2O.O5.202O

addressed to the Answering Board submitted the stack analysis

reports dated 23.12.2019 and i1.05.2020 while stating that

since the parameters are within permissible limits, it may be

\t
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allowed to bake with lirewood oven as pao and poli breads turn

out better with fire wood instead of electric oven.

A copy of the letter dated 20.05.2O20 sent by Respondent No. 2

to the Answering Board is annexed herewith as AII|E|EIIRE

R1/6.

30. That subsequently, the Answering Board was in receipt of

a letter dated 08.06.2020 from Respondent No. 2 requesting the

Board to waive the consent condition no. 6 while stating tJ:at the

requisite electric oven is not available in Goa and that one has to

be procured from Pune or Bangalore and due to corona virus

pandemic inter state travel is not possible.

A copy of the letter dated 08.06.2020 sent by Respondent No. 2

to tJle Answering Board is anne:<ed herewith as AIIIIIDEIIRE

Rtl7.

31. That in order to veri! the compliance of condition no. 6 of

the consent to operate, the Answering Board conducted

inspection of tJ:e Respondent No. 2 unit on 29.06.2020 wherein

the following observations were made:

i. TIE unit (bakery) eqipped uith huo uood fired ouelts u)as
in operation.

n Unit has prouided platform, la.dder and port lale to the
chimnegs for stack monitortng.

iii Onlg one ouen uas fired at approx.. 1O:3O am. Smoke uta.s

obsented in the stack attached to tte ouen tlwt uas fired at
tle time of inspediort

iu. Smoke ua.s seen dispersing in the upuard direction and
towards tle Ea.st.

u. As per Corsent condition no. 6, unit uas instnrcted to shifi
ouen to electrb ouen uithin one gear from the date of issue
(27.06.2020) of the Cor*ent. Houever, th.e unit lws not
complied.

A copy of tlre inspection report dated 29.06.2020 is annexed

herewith as AIIIEXIIRE Rl/E.

e
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32. That the Answering Respondent Board issued a Show

cause Notice dated 02.09.2020 to the Respondent No. 2

directing therein to show cause as to why the Consent order

dated 27.06.2019 issued by the Board should not be revoked.

A copy of tJ:e Show cause Notice dated 02.09.2020 issued to the

Respondent No. 2 by t}re Board is annexed herewith as

Arsr{ExrrRt Rl/9.

33. That the Answering Board was in receipt of reply dated

Ll.O9.2O2O to the SCN dated 02.09.2020 by the Respondent No.

2, stating therein that the emission of smoke is within

permissible limits even with the use of wood Iire oven and

despite the fact that the height of the chimney is lower than the

height of the neighboring buildings. It was further stated that

there is no health hazard or environmental pollution caused due

to use of wood fired oven and therefore requested to waive off the

condition no. 6 of tJle consent to operate issued by the Board.

A copy of the reply dated 11.09.202O to the Show cause Notice

dated 02.09.2020 by Respondent No. 2 is annexed herewith as

ArI{E:Kt RE Rl/10.

34. That the Answering Board after perusing the reply dated

ll.O9.2O2O submitted by the Respondent No. 2, was of the

opinion that though the emission monitoring at tJle Respondent

No. 2 bakery is within limit, tJre possibility of smoke causing

nuisance to the neighboring buildings cannot be ruled out as

their building height is more than the chimney height. This was

tJ:e primary reason to direct the bakery to shift to electric oven

i*ii/
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and in such circumstances, it would be appropriate to direct the

bakery to stop its operations.

35. The Answering Board received a Technical/Expert report

from the Appellant dated 28.09.2O20 which was commented in

light of t]le judgement dated 15.03.2016 passed by the Honble

NGT, Easter Bench in OA No. 99/2015 where a bakery was

directed to be closed down as it had failed to shift to electric

oven

A copy of the Technical/Expert report received from the

Appellant dated 28.09.2020 is annexed herewith as AIYIIEEIIRE

Rl/11.

36. Accordingly, the Answering Board oa 27.10.2020 issued

directions to the Respondent No. 2 under section 33 (A) read

with section 25/26 of tJle Water (prevention and Control of

Pollution Act, 1974 and under section 31 (A) read with section

21 of the Air (prevention and control of Pollution) Act, 1981

interalia directing as final opportunity to submit a Bank

Guarantee of Rs. One L,akh with validity of three months

towards compliance of consent condition no. 6 within 15 days of

receipt of this direction and submit action plan for conversion to

electric oven within 15 days failing which the bakery will have to

stop operations immediately, if the Bank Guarantee and action

plan is not submitted. It was made clear to the Respondent No.

2 that failure to comply with the aforesaid directions will compel

the Board to initiate stringent legal action 4g4inst the bakery

including closure directions under the provisions of the Water

{
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and Air Act without any furtlter notice. A copg of the sai.d.

dirediarts is annexed as annexure R7/ 1.

37. That the Respondent No. 2 approached the Administrative

Tribunal of Goa at Panaji challenging the directions dated

27.10.2020 issued by tJle Answering Board by filing Pollution

Appeal No. ll2O2OlNr along with stay application being Misc.

Apln. No. 95/2O2O/Stay/Po11/ap under section 31 of the Air Act

1981. The Answering Board on lL.ll.2O2O was in receipt of t.l.e

Notice issued by the Appellate Authority in Appeal No.

ll2O2O/Nr and Misc. Apln. No. 95/2O2O/Stay/Poll/ap

directing therein to appear before the Appellate Authority on

13.rt.2020.

A copy of the Notice dated ll.ll.2020 issued by the

Administrative Tribunal of Goa at Panaji in Appeal No.

l/2O2O/tu and Misc. Apln. No. 95/2O2o/Stay/Poll/ap is

annexed herewith as AlflIE:Kt RE RLIL2.

38. That on l3.Oll2o2l the Pollution Appeal No. l/2020/Nr

and Misc. Apln. No. 95/2O2O/Stay/Poll/ap were listed before

the Administrative Tribunal of Goa at Panaji but the matter was

adjourned for argument on lO /O2 /2021.

39. That since the Respondent No. 2 failed to comply with the

directions dated 27.1O.2O2O within stipulated time, tJ:e

Answering Board vide order dated 16.t2.2O2O, directed the

Respondent No. 2 to stop the operation of the bakery unit with

immediate effect and submit a compliance report witlin a period

of 7 days from the order. It was made clear that failure to

comply with this direction will compel the Board to initiate

ds:
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stringent legal action including initiation of criminal proceedings

against tJle Respondent No. 2 unit under Air and Water Act

without any further notice. A opg of the said order is annexed

a.s annentre R7/2.

40. Accordingly the Board has conducted an inspection of the

Bakery unit on O7/OI/2O21, to ver$ the compliance by the

unit with regard the Boards directions dated 16/12/2020. Upon

verilication it was observed that that the Respondent Bakery

unit was not in operation at the time of inspection and as

informed by unit representative, the unit stopped the operation

since 17 /12/2020. A @pA of inspedbn rcpoft dated

07/01/2021 is annexed as rrttttexune R1/131

41. That in light of the submissions made hereinabove, the

contents of the Appeal are denied and the present Appealqua the

Answering Respondent and the Appeal be, therefore, dismissed.

42. That the annexures to tJre present affrdavit are true copies

of their respective originals.
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VERIFICATON:

Pollution Control Board. No part of it is false and nothing

* material has been concealed there from.

verified i.?]"io" this l5t day of lqnuonl 2o2l rhatthe contents' ------)

of the above aflidavit a.re true and correct to the best of my

knowledge and belief and as per the records maintained by Goa

')

')
v_-

NEW DELHI

DEPONENT

Member S€cr€tary
coa State Pollution Control Board

DArED: y \o 
rlr4t4

!q,sonq\\q
s6624

Dr. Shorrirlue. \e

Z

\3\o\ er2{'
nOlrO

')rb2/

JOAQUIM GODINHO
B. Com.. LL.B

Advocate High court
& Notary

Navelkar Trade Centre
C/S-3, 2nd Ftoor. M G. Road,

Panjim-coa. ph,. 24221 13
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GOA STATE POLLUTIOI{ CON'IROL BO- - .iiq {rsq u$ur Frierr {w

ARD

Email lds:

Chairman, GSPCB: chairman'gspcb.goa@ nic.in

Memb6r S,ecretaly GSPCB: ms'gspcb.goa@nic,in
Envlronment Enqlneer, GSPcB: ee-gspcb.go.l.nlc.ln

Scientist, GSPcB: scientist-gspcb.goa@ nic.in

Of f ic€: goapcb@ gspcb.in

(An lSo 9001-2015, lSo 14001 :2015. oHSAS 18001 :2007 Certified Board)

Phone Nos. : 0832-24077 0O

2407701 ,2407702
2407703

GOA

Drc! B
rallBlgtsryrd.&.,&.,\!tzTel/Fax No. | 0832'24077 00

No. I 0/1/20-PCB4$l tz$2- By Speed Post 2i/10t2020

I)IRtrCTIONS UNDER SI.]C'IION 33(A) RIIAD \VI]'H SI]CI'ION 25/26 OF ]'HE
WATER (PIT[ VENI'ION AND CONTROI, OF POLI-UTION) ACT, 1974 AND UNDER

SECTTON 3r(A) RIAD WITH SECTION 21 OF THE A]R (PREVENTION AND

cONTROL OF POLLUTION) ACT, 1981.

Ref:
l) Complaint dated 19rr'February 2018
2) Inspection carried out by the Board dated 16th April 2018
3) Directions issued vide no l0/1/18-PCB/tech/9400 dated 30/07/2018
1) Complaint dated l7'r'septenrber 2018
5) Inspection carried out by the Board dated 8tr'November 2018
6) Slrorv c:ruse notice issued vide no l0/1/18 -PCBlleg/tl842 drted 04/01/2019
1) Inspcction carried out by the Board dated 20rr'August 2019
8) Directions issued vide no l0/l/19-PCBtLD-252 dated 13/09/2019
9) Consent to operate under Water and Air Act issued vide order bearing no. 5/6308/18-
PCB/CI-5 654 dated 27 / 06 i20 1 9

10) Show cause notice issued vide no l0/l /20-PCB/Legl8399 dated 02/09/2020
l1) Your Letter dated 11/09/2020.
12)'fechnicaUExpertrepor:tf!!eivedli' onr tlre cr-,mDl:rilrant dutcd 28109120?.0

WHERBAS, Board at its l44tr' Board meeting held on 0510712020 has delegaLed its

powers to issue, refuse, withdraw and vary consent under section 25. 26 and 27 ofthe Water Act
and under section 2 I of the Air Act to the undersigned.

WHEREAS, the Goa State Pollution Control Board (hereinafter referred to as the

Board, in short) was in receipt of a complaint from Mr. Mahendra S l(akule, CacrLlo House,

Near Aquem Post office, Margao Goa against French Bakery regarding release off smoke from
the Chimney dared 19102/2018.

WHEREAS, officials of the Board conducted a site inspection of M/s French

Bakery,Near St. Sebastian Church, Aquern, Margao-Goa on 1610412018 adjacent to the house of
Mr. Mahendra S. Kakule, in order to verify the allegations made by complainant.
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tl
WHEREAS, the board vide directions refened at (3) above directed the proponent to

either increase the height of the MS sheets provided along the complainants house above the

chirl.urey level or raise the height of the chimney above the complainants house within 3 months.

Also to Obtain Consent under the water and air act.

WHEREAS, the Goa State Pollution Control Board (hereinafter referred to as the
Board, in short) once again was in receipt of a complaint from Mr. Mahendra S i(akule, Caculo
House, Near Aquem Post office, Margao Goa against French Bakery regarding continuous
release off smoke from the Cliimney, dated 1110912018.

WHERBAS, officials of the Board conducted a site inspection of M/s French
Bakery,Near St. Sebastian Church, Aquem, Margao-Goa on 08/1 1/2018 adjacent to the house of
Mr. Mahendra S. Kakule, in order to verify the allegations made by complainant.

WHEREAS, the board vide show cause notice referred at (6) above directed to shift
from wood-fired oven to electric oven within 6 week from the date ofissue of the notice referred
at (6) above.

WHEREAS, officials of the Board conducted a site inspection of lr4ls French
Bakery,Near St. Sebastian Church, Aquem, Margao-Coa on20l08l20l9 adjacent to the house of
Mr. Mahendra S. I(akule, in order to verify the allegations made by complainant.

WHEREAS, the board vide show cause notice referred at (6) above has directed to
1. Make porthole and platform as per CPCB guidelines and comply to consent condition
No.4 (iv).
2. Cury out emission monitoring from the stacks once in three months from a laboratory
recognized by Ministry of Environment and Forest under the Environment Protection Act, 1986
and the result shall be subrnitted to this Board and comply to consent conditions No.4.(i) & 4 (v).
3. Raise the stacks height to 1.5 to 2m above that of the complainart's house and to
rndertal<e srrclr ot er measures to control the smolre and shiflt-over to electric oven within one
year and comply to tle consent condition no.6

WHEREAS, vide said consent order referred above, your unit Iv{/s. French Bakery was

directed to comply with consent conditions no 6 ie. "This conditional consent is issued for
initial period of six months with instruction to control smoke and shift-over to electric oven
within one year. "

Page z of 4
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) WHEREAS, the Goa State Pollution Control Board (hereinafter referred to as the
"Board", in short) vide order bearing no.5/6308/18-PCB/CI-5654 dated2710612019 granted

consent to operate under the provisions of the Water (Prevention and Control of Pollr:tion)
Act, 1974, and Air(Prevention and Control of Pollution) Act, 1981 to your unit namely M/s.
French Bakery situated at ChaltaNo. lll and 112 (pal1) PT Sheet 242, H.No.510, Aquem,
Margao - Goa.
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WHDREAS, subsequently Board is in also receipt of letter dated 08/06/2020 from
your unit requesting Board to rvaive the consent conditions no.6 and also stated that
requisite electric oven is not available in Goa and that the one has to be procured from
from Pune or Bangalore and due to corona virus pandenric inter state travcl is not possible.

Whereas the Board is currently in receipt of your reply dated 11109/2020 stating that the

emissions are within permissible limits even with use of wood fired oven ard despite the fact that

the height of the chimney is lower than the height of the neighbouring buildings. There is no

health hazard or environmental pollution caused due to use of wood fired oven and to waive off
the condition no 6.

WHEILEAS, The Board after perusing the reply subnritted vide letler dated

I I/09/2020, ltas arrived at the following opinion " though lhe entission noniloring( at your
unit) is reithin limit, the possibility of smoke causing rtuisance to tlrc neighbouring buildirtgs
cafinot be ruled out as tlteir buildittg height is more than tlte chirnney heiglrt, This was the

prinrury reason lo direcl the bakery to shift to electric oven in suclt circuntstances, it rvould be

appropriale to direct the bakery to stop operatiotts. "

WHEREAS,the Board had given ample time for shifting to electric oven after the reply
received from your unit on 08/06/2020. The unit is located in city limits of Margao Municipality
and sunounded by buildings including the complainant.

WHEREAS the board is norv irr receipt of 'l-echnicali.0xpert report fronr the

conrplainant clated 2810912020 rvhich has been commentcd in light of judgenrent of Hon'ble

dirccted to be closed dorvn as it had failed to shift to elcctric oven.

WHEREAS, the board has noted that nperation of the bakery commences at dawn
around 3 to 4am in the rnorning and the possibility of smoke frnrn chimney disturbing the
residents in the neighbouring building during the e:rrly morning hours, prior to sunrise
cannot be ruled out. The smoke generating nuisance for the ncighbour and as a final
opportunity, you are directed to subrnit Banh Guarantee of Ils. One lal<h with validity of
three months torvards compliance to consent conditions No.6 rvithin 15 days of receipt of
this directions and to submit action plan for conversion to electric oven within 15 days,
lailing which to stop operation of the unit inrmediatcly, if the Brnl< Guarantee and action
plan is not submitted.

Page 3 of 4
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TAKE NOTE, that failure to comply with the aforesaid directions will compel the Board
to initiate stringent legal action including closure directions may be issued against your unit
under the provisions of the Water (Prevention and Control of Pollution) Act, 1974, and Air
(Prevention and Control ofpollution) Act, 1981, without any fufiher notice.

Issued on this Z* auy of October, 2020

N,..-_\\..J..'*
(Nandan Prabhude3-sai)

Assistant Environmentll Engineer
Goa State Pollution Control Board

To,
M/s. French Bal<ery
C/o. Mr. Mario Gil R. Gomes,
H.No.510, Nr.St. Sebastian Church,
Aquern, Margao, Salcete- Goa.

Copy to:
1. Mr. Mahendra S. Kakule,Caculo House, Near Aquem Post-Office, Margao- Goa...

For informalion
2. Office file.
3. Guard file.
4. Legal Section file.

Page 4 of 4 rnufroPv
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GOA STATE POLLUTION CO]\TROI. BOAITD
oitq {ru*r lrequt

6. erixor x{-ga
(An l$O 9001-2015, l$O 14001:20't5. OHSAS 18001:2007 Certified Board)

Pbone Nos.

Tel/Fax N9.

0832-2407700
2407701,2407702
2407103

0832-240770A

GOA

-'

axmKw
Enallld6:

Chrlrmso, GSPCg: chalrman-grspcb.goa@nlc.tn
lrl6$brr Sesrttiry GSP,CBt ma*slcb.goaefi lc"ln
Edylronment Englneor, CSPCB: so-gspcb.Oa&nlc.tn
Sclenllsl, GSPCB; 6clontlst{spcb,goaOnlc.tn
Ottlcr: goapcbS g3pcb,,n

No. l0/l/20-PCB ,UgltA S<< By Speed post )6fi2t202.0

DIRECTIONS UNDER SECTION 33(A) READ WIT}I SI'CTION 25/26 OF THD
WATER (PREVENTION AND CONTROL OT POLLUTION) ACT, 1974 AND UNDER
SECTION 31(A) Rtr.AD WITH SECTION 21 OF TIIII AIR GRNVENTION :\ND

)

NTROL rP L,LUTIO ACT 1981

Rcf
1) Complaint datcd l9tt February 2018.
2) Inspcction carricd 6ut by thc Board drted 16th April 2018
3) . Directions issued vide no l0/1i18-PCB/tech/9400 dated 30/07/2018
4) Complaint dated l7'h Scptcmber 2018
5) Inspection carried out by the Board dated 8rh Novcmbcr 20t8
6) Shorv cause notice issucd vidc no 10/l/18-PCB/1eg117842 drted 0.1/0I/2019
7) Inspcction carried out by the Iloard datcd 20ih August 2019
8) Directions issued vide no l0/1119-PCBILD-252 d:rtcd 13109/?019
9) Conscnt to opcrate undcr Watcr and Air Act issued vide ordcr bcuring no.

5/6308i1 8-PCB/CI-5654 datcd 27 / 06/2019
10) Shorv cause notice issucd vide no I0/1/20-PCB lLc{8399 d^ted 0210912020
lI) Your Lcttcr datcd t l/09/2020.
12) TechnicallDxpert reporl received from thc complainnnt dated 28109/2020

l3), Dircctions issucd vide no. l0/1/20-PCB lLeg/12897 tlated 271012020
14) Inspection carricd out by the Board dated 2111017020

WHEREAS, the Coa State Pollution Control Board (hercinafter relerred to as the
Boar<i, in short) rvas in receipt of a complaint lrom Mr. Mahcndra S Kaku)e, Caculo House,
Near Aquem Post officq Margao Coa against French Bakery regarding release ol'f smoke from
rhg Chimney dared 19/0212018.

IVHEREAS, oflicials of the Board oonductcd a sito inspcction of M/s Frenclr
Bakcry,Near St, Sebastian Church, Aquem, Margao-Goa on 1610412018 adjacent to the house of
Mr. Mahgndra S. Kakule. in order to verify the allegations made by complainant.

Page 1of 5

1F.U
Near Pilsrno lndustnal Eslate, Opp. Saiigao Senrinary, Saligao, Bardez, Goa - 403 5't1

OPY

I

WHEREAS, Board at its l44rh Board meeting held oa 06107 /2020 has delcgared its
porvers to issue, relluse, withdrarv and vary consent undcr section 25,26 and 27 of thc Water Act
and under section 2 I of the Air Act to the undcrsigned.
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WHEREAS, thc board vidc directions referred at (3) above directed the proponent to
cither increase the height of the MS sheets provided along the complainants house above the
chimney level or raise the height olthe chimney above the complainants house rvithin 3 months.
Also to Obtain Consent undcr the rvater and air act.

WHEREAS, the Coa State Pollution Control Board (hcrcinafter referred to as the
Board, in.shon) oncc again was in rcceipt of a complaint ilom Mr. Mahendra S Kakule, Caculo
House, Near Aquem Post office, Margao Goa against French Bakery regarding continuous
release qffsmoke from the Chimney, datcd 17i09/2018.

. WHEREAS, officials of thc Board conducted a site inspcction of M/s French
Bakery,Near St. Sebastian Church, Aquem, Margao-Goa on 08/ll/2018 adjacent to the house of
Mr. Mahendra S. Kakule. in order to verity the ailegations made by comp)ainant.

, WHEREAS, the board vide shorv cause notice rel'erred at (6) above directed to shift
from rvood-fired oven to electric oven rvil.hin 6 rveck from thc date of issue of the notice refered
at (6) above.

WHEREAS, officials of the Board conducted a site inspection of M/s French
Bakery,Near St. Sebastian Church, Aquem. Margao-Coa oo 20/08/2019 adjacent to the house of
Mr. Mahendra S. Kakulq in ordet to verily the allegations made by complainant.

. . ,. WHEREAS, the board vide show cause notice refened at (6) above has directed to
l. Make poflhole and platform as per CPCB guidelines and comply 10 consent condition
No.4 (iv).
2, qarry out emission monitoring from the slacks oncc in thrce months from a laborarorv
recognized by Ministry of Environment and porest undcr lhe Environment Protection Act. 1986
and the result shall be submitted to this Board and comply 1o consent conditions No.4.(i) & 4 (v).
3. Raisc lhc stacks height to 1.5 to 2m above that of the complainant's house and to
undcrtake such other measures to control the smokc and shift-over to electric oven rvithin onc
year and comply to the consent condition no.6.

WHBREAS, rhe Coa State Pollution Control Board (hereinafter rcfcred to as the
"Board", in short) vide order bearing no, 5/6308/ l8-PCBiCl-5654 dated 27/06/2019 grantcd

consent to operate under the provisions of the Water (Prevcntion and Control of Pollution)
Act, 1974, and Air(Prevention and Control o[ Pollution) Act, 1981 to your unit narnely M/s.
French Bakery situated at Chalta No. lll and 112 (part) PT Sheet 242, FI.No. 510, Aquem,
Margao - Coa.

\YHEREAS, vide said consent order rel'erred above, your unit N'l/s. French Bakerv *as
directed to comply with consent conditions no 6 ie. "Tltis conditional consent is issuetl .for
,inilial period of six months v,ith inslnrclion lo conlrol smoke and shifi-over to electric ovc,t
wilhin one year. "

WHEREAS, subsequently Board is in also receipt of letter dated 08/0612020 from your
unit requesting Board to rvaive the consent conditions no. 6 and also stated that requisite electric
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qyen is not available in Goa and that thc one has to be procured lrom from Pune or Bangalore
and due 1o corona virus pandemic inter st{rte travel is not possiblc.

WHEREAS, the Board vide shorv cause notice bcaring no. l0/l/20-PCB/Legl8399 dated
02/09/2020 had directed your unit to Show Cause within a period of 7 days fiom date of receipt
of tlris notiqe as to why consent ordcr bearing no. 5/6308/ I 8-PCB/CI-5654 dated 2710617A19,
issued to your unit should not be revoked; and as to whv operat'on of your unit should not be
suspended for failing to comply rvith consent conditions no.6.

Whcreas thc Board rvas subsequcntly in receipt ol' I our rcpl;' datcd I l/0912020 stating
that thc cmissions are rvithin permissible limits cven with usc ofrvood fired oven and despitc the
fact that the height ol the chimney is iorver than the height of the neighbouring buildings, There
is no health hazard or environmcntll pollution caused due to usc of rvood fircd ovcn and to
waive olTthe condition no 6,

WHEREAS, The Board alier perusing the reply submitted vide letter datcd ll/09/2020.
has arrived at the follorving opinion " though the emission monitoring( at your unit) is rvithin
limit, the possibility of smoke causing nuisancc to the neighbouring buiidings cannot be ruled
out as their building height is more than the chimnel height. This was the printary reason to
dircct the bakery to shift to electric ovcn in such circumstanccs. i1 lould be appropriate to direct
the bakery to stop operations. "

WHEREASTI\e Board had givcn ample time for shifting to electric oven after the reply
received from your unit on 0810612020. The unit is localed in city limits of Margao Municipality
and surrounded by buildings including the complainant.

WHEREAS the board was in receipt ol Technical/Expert report from the complainant
dated 28/0912020 which has been commcntcd in light ofjudgement ol Hon'ble NGT in OA No
99/2015 (Eastern Zone) dated [5'h March 2016 rvhere a bakcry rvas directed to be closcd down
as it had failed to shili to electric oven.

WHEREAS, vide directions bearing no. l0/l/20-PCB/Leg/12892 dated 27110/2020 the
board had noted that operation of the bakery commcnccs at daNn around 3 to 4am in the
moming and the possibility ol smoke from chimney disturbing the rcsidcnts in the neighbouring
building during the early moming hours. prior Io sunrise cannot be ruled out. Thc smoke
generating nuisance fur the neighbour and as a final opportunity, you rvcre directed to
subrnit Bank Cuarantee of Rs. One lakh with validity of six months torvards oourpliance to
consent conditions n*o.6 within l5 days olreceipt ofthe dircctions and to subnlit action plan for
conversion to elcctric oven rvithin l5 days, l'ailing rvhich to stop operation of the unit
immediately, if thc Bank Ouarantee and action plan is not submitted.

.., '. WIIDREAS, upon perusal of the records available rvith the Board it has been observed
that you have failed to comply with directions dated2T/1012020 and also failed to submit a bank
guarantee. Therefore the Board had decided to conduct a lresh site inspection.

rJ
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. . WHEREAS, officials of the Board conducted inspection on l5ll2/2A20 with referencc ro
Boards directions dated 27/1012020 and observed that;
. 1) The Unitwas in operation.
. 2) The unit has not complied rvith above directions i.e. unit has not submitted the Bank
. i r .! Cuarantee of Rs. One Lakh and the action plan ior conversion to electric oven nor has

.' stopped its operation.
Copy ofthe inspection report is enclosed herewith.

WHEREAS, the aforestated indicates that you have failed to comply rvith the Boards
directions rJated 27110/2020 as well s conditions contained in consent order dated 27106/2019
issued to you inspite of ample opponunity being afforded to you by this Board.

WHEREAS,. Board at its l44rh Board meeting held on 06/07 i2020 has delegated its
powers to issue, refuse, withdraw and vary consent under section 25. 26 l.lrrrtJ 27 ofthe Water Act
and under section 2l ofthe Air Act to the undersigned,

NOW THEREFORE, in light of the above and in exercise of the porvcrs vcsted rvith
this Board under section 33(A) read with section 25126 of the Water (Prevention and Control of
Pollution) Act, 1974, and under section 3l(A) rcad rvith section 2l ofthe Air (Prevention and
Control of Pollution) Act, l98l , your unil namely, lWs. French Bakery located Near St.

$gbastian Chapel, Aquem, Margao-Goa, is hereby directed to stop the operation ofyour bakery
unit with immediate.

, FURTIIER, you are directed to submit a compliance report to this office wirhin a pcriod
of7 days from the date olreceipt ofthese direclions.

TAKE NOTE, that failure to comply rvith the aforesaid directions will compel the Board
to initiate stringent legal action including initiation of criminal proceedings against your unit
undcr the provisions of the Water (Prevention and Control of Pollution) Act. 1974. and Air
(Prevention and Conirol ofpollution) Act, 1981, rvithout any funher notice.

Issued on ttris l6Uday of Decem ber,2020

\8*-tL *J.,,s;
(Nandan Prabhudcssait

Assistant Environmcnlal Engineer
Goa Statc Pollution Control Bo:rrd

To'
NUs. French Bakery
C/o. Mr. Mario Gil R. Gomcs,
H.ND.510, Nr.St. Sehlstian Church,
Aquem. Margao, Salcete- Goa.

a1
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Copy to:
1. The Colleclor, (Soulh Goa District), Collectorate Building, N{argao -Goa. ..,.with

a request to ensure thol the operalion of the unil Ws. French Bakery localed Near
St Sebastian Chapel, Aquem, Morgao-Goa is stopped wilhin o period of 3 days

from the date of receipt of this direction ond submit a conpliance report in this
regard lo tltis offtce.

2. Mr. Mahendra S. Kakule,Caculo House, Near Aqucm Post-Office, Margao- Goa.
.... For information

3. Ollice file.
4, Guard file.
5. Legal Section file.

")
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Inspcction Report

Ref: ( 1 ) Offi ce Order No . 1 120 1201 9 -P CB lT ech/ 7 258 dated : 20/08/20 I 9.
(2) High Court JudgemenUOrder no. PDS/WP-4 1 7- 1 9 I 804 I 2019 Dated: 221 07 120 19

As directed, the undersigned Mr. Liston Fernandes (Engineering Assistant) alongwith
Mrs. Milagrina Colaco (Field Assistant) conducted the inspection of the unit, Iv{/S FRENCH
BAKERY located at Aquem, Margao on2010812019 with respect to the above Court Order.

1. Name and address of industry/unit: M/S FRENCH BAKERY
2. Product manufactured: Bread

3. Quantity of production: 250kg/day
4. Raw Matcrial: White flour (Maida)

5. Machine/equipment installed: ovens (2 nos)

6. Approximate production in last 2 months (based on receipts of purchase of raw
materials orders and payments received) : NA

7. Man power requirement: 05

8. Status of operation of unit: Bakery is in operation

9. Site description and schematic sketch ofsite:
10. Type of area: Residential cum commercial

11. Distance of nearest residence/school/hospital/any prominent structure: Applox.
4m

12. Distance of water body (Specify which if any) : NA
13. Noise Pollution Control measures adopted : - NA
14. Water consumption (meter reading of prcvious rvater supply bills): NA
15, Waste water generation: NA
16. Disposal mcthod: NA
17. Capacity of septic tank/soak pit/sewagc treatment plant/cffluent treatment plant:

NA
18. Whether capacity sufficient (Yes/No): Yes

19. Electrical consumption: NA
20. Solid rvastc generated :

a) Typc: Ash

b) Quantity: 5kg/day

c) Disposal: Sale

21. Hazardous Waste : NA
22. Permission from:

a) Local body: NOC from Municipality, Health and FDA

23, Goa State Potlution Control Board: Consent to Operate valid upto 2611,212019.

24. Noise levels recordcd: NA
25. DG sct capacity : NA
26. Boilcr Capacity : NA
2'7. Ovcn capacity : 125KG/DAY(2nos.)

28. Furnace capacitY: NA
29. Rotary kiln: NA {

\$s{cat
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30. Dust suppression methods: NA
31. In case of Induction furnace: NA
32. In case of sponge iron units: NA
33. Is ambient monitoring carricd out (Yes/l.,lo) : NA
34. Are reports submittcd as per consent conditions (Yes/No) : No
35. Is environmental statement submitted (Yes/|.{o): No
36. Is water cess submitted (Yes/I.{o): NA
37. Are all consent conditions complied with (Yes/No): No
38. Is Bank Guarantee submitted (Yes/|.{o): NA
39. Ifyes, has the unit complied, givc details: NA

40. Additional obsen'ations:

1. Unit representative Mrs. Celina Gomes was present during the time of inspection. The
unit is a bakery.

2. The unit is equipped with two wood fired ovens (batti).

3. One of the ovens was fired at approx. 10:00am. After firing, sparse smoke was

observed from one chimney. The smoke was seen spreading out in al1 directions
depending on the wind pattern.

4. Unit has not made any provision for stack monitoring.

The unit representative informed that they were unaware of the same.

Unit was instructed to do the needful at the earliest and subn'rit the stack analysis

reports to the Board once in three months as per the consent conditions.

Conclusions & Reco m m end a tions:

The unit has been issued six-months conditional consent rvith instructions to control
smol<c and shift-over to electric oven within one year vide no. 5/6308/18-PSB/CI-5654
r)e.ted: 27/0612019.

Consent condition No. 4. (i) States that: The unit shall maintain and operate air
pollution control system of adequate capacity for the follorving equipments:

Consent condition No. 4. (ii) States that: The unit shall ercct the chimney(s) of the

following specifi cations:

Sr. No. Chimney attached to Height

1 Traditional Oven 6 mtrs

Sr. No Particulate Matte r

mg,t{m3

I Traditional Oven 2 150

zL-'

Name ol Equipments/ | No of I Capacity I SO2 tcglHr
Installation llnstallation | |

I
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Consent condition No. 4. (iii) States that: The unit shall follorv the follorving
standards:-
Sr. No. Type of fuel Quantity/ hr

I Wood (Traditional Oven) 80Kg/day

Consent condition No. 4. (iv), States that: Thc Port hole and platform is to be

designed as pcr CPCB guidclines Mcthod 1 Part I of Stack Monitoring -
Material & methodology for isokinetic sampling.

Consent condition No. 4. (v), States that: The unit shall carry out emission

monitoring from the stacks once in thrce months from a laboratory rccognized
by Ministry of Environmcnt and Forcst under thc Environment Protection Act,
1986 and the result shall be submitted to this Board.

Consent condition No. 6. States that: This conditional conscnt is issued for initial
pcriod of six-months with instructions to control smoke and shift-ovcr to electric
oven within one year.

Sr.

No.

Consent
condition No.

Cornpliancc/Non Compliance

1 4. (D The Consent conditiort is for emission standards for
Particulate matter.
The unit is yet to carry oul tlrc stack analysis.

4.(ii) Complied

The unit has earlier raised the stacks height which seems to be

similar to the height ofthe complainant's house.

However lhe unit nny be directetl to raise the height of the
stacks to about 1.5 to 2m above the roof of the height of the
compldindrrt's hotrse.

3 4. (iii) Complied

4 4. (iv) Not Complicd

5 4 (v) Not Complied

6 6 Not Complied
For control of smoke the unit has provided stacks.

Howeyer the unit may be directed to raise llte height oJ tlte

same.

As far as shifting to electric oven is concemed, the unit has to

do so within a year from the date of issue of consent.

TRuf;''" r
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The unit may be directed to make porlhole and platform for stack r.nonitoring as per

CPCB guidelines and comply to consent condition No. 4 (iv).

The unit may be directed to carry out emission monitoling from the stacks once in
three months from a laboratory recognized by Ministry of Environment and Forest

under the Environment Protection Act, 1986 and the result shall be submitted to this
Board and comply to consent conditions No. 4. (i) & + (v).

The unit may be directed to raise the stacks' height to 1.5 to 2m above that of the

complainant's house and to undertake such other measures to control the smoke and

shifl-over to electric oven within one year and comply to the consent condition no. 6

As per the High Court Order, Board may conduct the monthly monitoring of the unit
and take the final decision at the end of six months i.e.2611212019 depending on the

compliance by the unit.

Name of thc Inspecting Official/s:

Mr. Liston Fernandes
(Engineering Assistant)

)

rs,:?copr
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InsDection ReDort

Ref: (1 ) Offi ce Order No . 1 I20 I20 1 9 -P CB/Tech/8 854 dated; 23 I 09 12019.
(2) High Court Judgement/Order no. PDSAVP-417-19180412019 Dated: 2210712019

As directed, the undersigned Mr. Liston Femandes (Engineering Assistant) and Mr.
Anthony Miranda (Junior Laboratory Assistant) conducted the inspection of the unit, M/S
FRENCH BAKERY located at Aquem, Margao on 2410912019 with respect to the above
Court Order.

1. Name and address of industry/unit: M/S FRENCH BAKERY
2. Product manufacturcd: Bread

3. Quantity of production: 250kglday
4. Raw Material: White flour (Maida)

5. Machine/equipment installcd: ovens (2 nos)

6. Approximate production in last 2 months (based on receipts of purchase of rarv
materials orders and payments received) : NA

7. Man porver requirement: 05

8. Status of operation of unit: Bakery is in operation

9. Site description and schematic sketch ofsite:
10. Type of arca: Residential cum commercial

11. Distancc of nearest residence/school/hospital/any prominent structure: Approx.
4m

12. Distance of rvater body (Spccify rvhich if any) : NA
13. Noise Pollution Control measures adopted : - NA
14. Water consumption (meter reading of previous water supply bills): NA
I5. Waste watcr generation: NA
16. Disposal mcthod: NA
17. Capacity of septic tank/soak pit/servage treatment plant/effluent treatment plant:

NA
18. Whether capacity suflicient (Yes/l'{o): Yes

19. Electrical consumption: NA
20. Solid rvaste generated :

a) Type: Ash

b) Quantity: 5kg/day

c) Disposal: Sale

21. Hazardous Waste : NA
22. Pcrmission from:

a) Local body: NOC from Municipality, Health and FDA

23, Goa State Pollution Control Board: Consent to Operate valid :upto 26112/2019.

24. Noise lcvcls recordcd: NA
25. DG set capacity : NA
26. Boiler Capacity : NA
27. Oven capacity : 125I(G/DAY(2nos.)

28. Furnace capacitY: NA

l|1/rJe>u4e Al+"9

1-C coPY



1z
29. Rotary kiln: NA
30. Dust suppression methods: NA
31. In case of Induction furnace: NA
32. In case of sponge iron units: NA
33. Is ambient monitoring carried out (Ycs/i.{o) : NA
34. Are reports submitted as per consent conditions (Yes,t{o) : No
35. Is environmental statcment submitted (Yes/lr{o): No
36. Is water cess submitted (Yes/i.{o): NA
37. Are all consent conditions complied rvith (Yes/No): No
38. Is Bank Guarantee submitted (Yes/I.{o): NA
39. Ifyes, has the unit complied, give details: NA

40. Atlditional observations:

1. The proprietor, Mr. Mario Gil Gomes and Mrs. Celina Gomes were present during the
time of inspection. The unit is a bakery.

2. The unit is equipped with two wood fired ovens (batti).
3. One of the ovens was in operation at the tinie of inspection. Sparse smoke was

observed from one chimney.

4. Unit is in the process of making provisions for stack monitoring i.e providing
platform and making porthole for the stacks.

5. It was informed that a team from the Board comprising of Mr. Krishnanath and Mr.
Warnan Chari had visited the unit and has advised and issued instructions for making
provision for stack monitoring. Accordingly the unit has commenced the said activity
and the works will be completed within the next few days.

Unit was instructed to expedite the works at the earliest and submit the stack analysis
reports to the Board as per the consent conditions.

Conclusions & Recommendations:

The unit has been issued six-months conditional consent rvith instructions to control
smoke and shift-over to electric oven rvithin onc year vide no. 5/6308/18-PSB/CI-5654

dated: 27 10612019.

Consent condition No. 4. (i) States that: The unit shall maintain and operate air
pollution control system of adequate capacitS' for the follorving cquipments:

)?'Y

Sr. No Name of Equipments/

Installation

No of
Installation

Capacity SOz Kg/Hr Particulate Matter
mgA.im3

Traditional Oven 2 150

F-

. Consent conditionNo. 4. (ii) States that: The unit shall erect the chimney(s) of the

follorving specifi cations:

I
1.
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Sr. No- Chimney attached to Height

Traditional Oven 6 nrtrs

Consent condition No. 4. (iii) States that: Thc unit shall follorv thc following
standards:-
Sr. No. Tlpe of fuel Quantity/ hr

I Wood (Traditional Oven) 80Kg/day

Consent condition No. 4. (iv), States that: The Port hole and platform is to be

dcsigned as per CPCB guidelines Mcthod I Part 1 of Stack Monitoring -
Material & methodology for isokinetic sampling.

Consent condition No. 4. (v), States that: The unit shall carry out emission
monitoring from the stacl<s once in three nronths from a laboratory recognizcd
by Ministry of Environnrcnt and Forest untlcr thc Enr.ironmcnt Protcction Act,
1986 and the result shall bc submitted to this Board.

Consent condition No. 6. States that: This conditional consent is issucd for initial
period of six-months with instructions to control smoke and shift-over to electric
ovcn within one year.

G
opY

Sr.
No.

Consent

condition No,

Compliance/Non Compliance

The Consent cotttlition is for enission standartls for
Particulate malter-

lVorks in progress for providing stuck monitoring facility.

1 4.(i)

4.(iD Complied
The unit has earlier raised the stacks height which seems to be

similar to the height of the complainant's house.

However the unit nny be direcled to raise the lrcight of tlte
stacks to about 1.5 to 2m above the roof of the height of the

contplainant's house,

J 4. (iii) Complied

4 a. (iv) Not Complied.
lllorks in progress for provitling stack monitoring facility.

TRUE C

1.

2.

I

I
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The unit may be directed to make porthole and platform for stack monitoring as per

CPCB guidelines and comply to consent condition No. 4 (iv).

Tlie unit may be directed to carry out emission monitoring from the stacks once in
tluee months from a laboratory recognized by Ministry of Environment and Forest

under the Environment Protection Act, 1986 and the result shall be submitted to this
Board and comply to consent conditions No. 4. (i) & a (v).

The unit may be directed to raise the stacks' height to 1.5 to 2m above that of the

complainant's house and to undefiake such other measures to control the smoke and

shift-over to electric oven within one year and comply to the consent condition no. 6

As per the High Court Order, Board may conduct the monthly monitoring of the unit
and take the final decision at the end of six months i.e.26/1212019 depending on the

compliance by the unit.

Name of thc Inspccting Official/s:

Mr. Liston Femandes
(Engineering Assistant)

Mr. Anthony Miranda
(Junior Lab. Assistant)

F."*i

5 4 (v) Not Complied.
llorks in progress for providittg stack ntonitoring facility.

6 6 Partially complied
For control of smoke the unit has provided stacks.

However the unit may be directed lo raise the height to 1,5 to
2m above the roof of the height of the complainant's house.

As far as shifting to electric oven is concemed, the unit has to
do so within a year from the date of issue of consent.

4

I
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Inspcction Report

As directed, the undersigned Mr. Liston Fernandes (Engineering Assistant) and Mr.
Anthony Miranda (Junior Laboratory Assistant) conducted the inspection of the unit, M/S
FRENCH BAKERY located at Aquem, Margao on 3011012019 with respect to the above
Court Order.

1. Name and address of industry/unit: Nrl/S FRENCH BAKERY
2. Product manufactured: Bread

3. Quantity of production: 250kg/day
4. Raw Material: White flour (Maida)

5. Machine/equipment installed: ovens (2 nos)

6, Approximate production in last 2 months (based on rcceipts of purchase of rarv
materials orders and payments received) : NA

7. Man power requirement: 05

B. Status of operation of unit: Bakery is in operation

9. Site description and schematic sketch ofsite:
10. Type of area: Residential cum commercial
1I. Distance of nearest residence/school/hospitaVany prominent structure: Approx.

4m

12. Distance of rvater body (Specify which if any) ; NA
13. Noise Pollution Control measures adopted : - NA
14. Water consumption (meter reading of previous rvater supply bills): NA
15. Waste water generation: NA
16. Disposal method: NA
17. Capacity of septic tank/soak pit/scrvage treatment plant/effluent treatment plant:

NA
18. Whether capacify sufficient (Yes/llo): Yes

19. Electrical consumption: NA
20. Solid rvaste generated :

a) Type: Ash

b) Quantityr Skglday

c) Disposal: Sale

21. Hazardous Waste : NA
22. Permission from:

a) Local body: NOC from Municipality, Health and FDA
23, Got State Pollution Control Board: Consent to Operate valid \pto 26112/2019.

ff\)ftol\

Ref: (1 ) Offi ce Order No . 1 120 12019 -P CB lT ecW I 0892 dated: 3 0/ I 0/20 I 9.
(2) High Court Judgement/Order no. PDS/WP-417- 191804/2019 Dated: 2210712019

24. Noise levels recorded: NA
25. DG se t capacity : NA
26. Boiler Capacify : NA
27, Oven capacity : 125KG/DAY(2nos.)

28. Furnacc capacity: NA

)
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29. Rotary kiln: NA
30. Dust suppression methods: NA
31. In case oflnduction furnacc: NA
32. In case of sponge iron units: NA
33. Is ambient monitoring carried out (Yes/No) : NA
34. Are reports submitted as pcr consent conditions (Yes/No) : No
35, Is environmental statement submitted (Yes/l.{o): No
36. Is water cess submittcd (Yes/I.,lo): NA
37. Are all consent conditions complied with (Yes/I.,lo): No
38, Is Bank Guarantce submitted (Yes/I.{o): NA
39. If yes, has the unit complicd, give details: NA

40. Additional observations:

1. The proprietor, Mr. Mario Gil Gomes and Mrs. Celina Gomes were present during the
time ofinspection. The unit is a bakery.

2. Thc unit is equipped with two wuod fired ovens (batti).
3. One of the ovens was in operation at the time of inspection. Sparse srnoke was

observed from one chirnney.

4. Unit is in the process of making provisions for stack monitoring i.e providing
platform and making porthole for the stacks.

5. Unit has made provision for stack monitoring.

Conclusions & Recommcndations:

The unit has been issued six-months conditional consent rvitlr instructions to control
smoke and shift-over to electric oven within one year vide no. 5/6308/f8-PSB/CI-5654
daterJ: 27 /0612019.

Consent condition No. 4. (i) States that: The unit shall nraintain and operate air
pollution control system of adequate capacity for thc follorving equipments:

Consent condition No. 4, (ii) States that: The unit shall ercct thc chimney(s) of the

following specifi cationsr

Sr. No. Chimney attached to Heiglit

1 Traditional Oven 6 mtrs

Sr. No. Name of Equipments/

Installation

No of
Installation

Capacity SO2Kg/Hr Particulate Matter
mg,AJm3

I Traditional Oven 2

*

)

)
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Consent condition No. 4, (iii) States that: The unit shall follorv the following
standards:-
Sr. No. Tlpe of fuel Quantity/ hr

I Wood (Traditional Oven) 80Kg/day

Consent condition No. 4. (iv), States that: Thc Port hole and platform is to bc
designed as per CPCB guidelincs Method I Part 1 of Stack Monitoring -
Matcrial & methodology for isokinctic sampling.

Consent condition No. 6, States that: This conditional consent is issued for initial
period of six-months rvith instructions to control smoke and shift-ovcr to clcctric
oven lvithin one year.

)

Sr.
No.

Consent
condition No.

Compliancc/Non Compliance

1 4.(D Complied

2 4. (ii) Complied
The unit has earlier raised the stacks height which seems to be

similar to the height of the complainant's house.

However the unit mty be directed to raise the height oJ the

stacks lo aboul L5 to 2m above the roof of the height of the

contplainant's lto use.

J 4. (iiD Complicd

4 4. (iv) Complicd

5 4 (v) Not Complicd. Stack monitoring needs to bc carrier out.

6 6 Partially complied
For control of smoke the unit has provided stacks.

However tlrc unit may be directed to raise the height to LS to
2m above lhe roof of the height of the complainant's ltouse.

As far as shifting to electric oven is concemed, the unit has to

do so within a year from the date of issue of consent.

o Consent condition No. 4. (v), States that: Thc unit shall carry out cmission
monitoring from the stacks oncc in threc months from a laboratory rccognizcd
by Ministry of Environment and Forest under the Environment Protection Acf
1986 and the result shall be submitted to this Board.

I

2
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The unit may be directed to carry out emission rnonitoling from the stacks once in
three months from a laboratory recognized by Ministry of Environment and Forest
under the Environment Protection Act, 1986 and the result shall be submitted to this
Board and comply to consent conditions No. 4 (v).

The unit may be directed to raise the stacks' height to 1.5 to 2m above that of the
complainant's house and to undertake such other measures to control the smoke and

shift-over to electric oven within one year and comply to the consent condition no. 6

As per the High Court Order, Board may conduct the monthly monitoring of the unit
and take the final decision at the end of six months i.e.2611212019 depending on the

compliance by the unit.

Name of the Inspecting Official/s:

a

Mr. Liston Fernandes
(Engineering Assistant)

Mr. Anthony Mirar.rda
(Junior Lab. Assistant)

rnuE?cPv
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Ins pcction Rcport

Ref : ( 1 ) Offrce Order No . I I 20 I 20 1 9 -P CB lT ecb/ 1 2320 dated: 20 / I 1 /20 | 9.
(2) High Cout Judgement/Order no. PDS/WP-41 7-19 180412019 Dated: 22/07 12019

As directed, the undersigned Mr. Liston Fernandes (Engineering Assistant) and Mr.
Saby Fernandes (Field Assistant) conducted the inspection of the unit, M/S FRENCH
BAKERY located at Aquem, Margao on211L112019 with respcct to the above Court Order.

1. Name and addrcss of industry/unit: M/S FRENCH BAKERY
2. Product manufactured: Bread

3. Quantity of production: 250k9/day
4. Rarv Material: White flour (Maida)

5, Machine/equipment installed: ovens (2 nos)

6. Approximate production in last 2 months (based on receipts of purchase of ratv
materials orders and payments receivcd) : NA

7. Man power requirement: 05

8, Status of operation of unit: Bakery is in operation

9. Site deseription and schematic sketch ofsite:
10. Type of area: Residential cum commercial

11. Distance of nearest residence/school/hospital/any prominent structure: Approx.
4m

12. Distancc of water body (Specify which if any) : NA
13. Noise Pollution Control measures adopted : - NA
14. Water consumption (meter reading of previous water supply bills): NA
15. Waste water generationl NA
16. Disposal method: NA
17. Capacity of septic tank/soak pit/sewage treatment plant/effluent trcatment plant:

NA
18. Whether capacity sufficient (Yes/No): Yes

19. Elcctrical consumption: NA
20. Solid waste generated :

a) Type: Ash

b) Quantity: 5kg/day

c) Disposal: Sale

21. Hazardous Waste : NA
22. Permission from:

a) Local body: NOC from Municipality, Health and FDA

23. Goa State Pollution Control Board: Consent to Operate valid upto 2611212019.

24. Noise levels recorded: NA
25. DG set capacity : NA
26. Boiler Capacity : NA
2'7 . Oven capacity : 125KG/DAY(2nos.)

28. Furnace capacity: NA
29. Rotary kiln: NA

rnu?coPv
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30. Dust suppression methods: NA
31, In case of Induction furnace: NA
32. In case of sponge iron units: NA
33. Is ambient monitoring carried out (Yes/No) : NA
34. Are reports submitted as per consent conditions (Ycs/No) : No
35. Is environmental statement submittcd (Yes/No): No
36. Is watcr cess submitted (Yes/I.{o): NA
37. Are all consent conditions complied rvith (Yes/No): No
38. Is Banl< Guarantee submitted (Yes/Illo): NA
39. If yes, has the unit complied, give dctails: NA

.{0. Additional observations:

1. The proprietor, Mr. Mario Gil Gomes and Mrs. Celina Gomes were present during the
time ofinspection. The unit is a bakery.

2. The unit is equipped with two wood fired ovens (batti).

3. One of the ovens was in operation at the time of inspection. Smoke was observed

from one chimney which was getting spread in the Southrvard direction based on the

wind pattem.

4. Unit has made provided platform, ladder and port hole to the chimneys for stack

monitoring.

Conclusions & Recommendations:

Thc unit has been issued six ntonths conditional consent rvith instructions to control
smoke and shift-over to elcctric ovcn rvithin one year vide no. 5/6308/18-PSB/CI-5654

datcd: 2710612019.

Consent condition No. 4. (i) States that: The unit shall maintain and operate air
pollution control system of adcquate capacity for the follorving equipments:

a

150

Consent condition No. 4. (ii) States that: The unit shall erect the chimncy(s) of the

following specifi cations:

Sr. No. Chimney attached to IJcight

1 Traditional Oven 6 mtrs

Sr.

No
Name of Equipments/
Installation

No of
Installation

Capacity SO2Kg/Hr Particulate Matter
mg,4.Jm3

I Traditional Oven 2

I

I

I

z"
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Consent condition No. 4. (iii) States that: The unit shall follorv the follorving
standards:-
Sr. No. Type of fuei Quantity/ hr

1 Wood (Traditional Oven) 80Kg/day

Consent condition No. 4. (iv), States that: The Port hole and platform is to be

designed as per CPCB guidelincs Method 1 Part 1 of Stack Monitoring -
Material & methodology for isokinetic sampling.

Consent condition No. 4. (v), States that: The unit shall carry out cmission
monitoring from the stachs once in three months frorn a labor:rtory recognized
by Ministry of Environment and Forcst undcr the Environment Protection Act,
1986 nnd the result shall be subrnittcd to this Board.

Consent condition No. 6. States that: This conditional conscnt is issued for initial
period of six-months rvith instructions to control smoke and shift-over to clectric
oven within one year.

Partially complied
For control of smoke the unit has provided stacks.

However the unit may be directed lo raise tlte height to 1.5 lo
2n tbove the roof of the height of the complainant's lrouse.

As far as shifting to electric oven is concemed, the unit has to

do so within a vear from the date of issue of consent.

)

F--
lRur

(

Sr.

No.

Consent
condition No.

Compliancc/Non Compliance

1 4.(D Complicd

2 4.(iD Complicd
The unit has earlier raised the stacks height which seems to be

similar to the heiglit of the complainant's house.

However the unit may be directed lo raise tlte lreight of the

stacks lo about 1.5 to 2m obove the roof of the heigltt of the

cotnplainant's house.

1 4 ( I I I) Complied

4 4. (iv) Complicd

5 4. (r) Not Complicd. Stack analysis monitoring necds to bc

carried out.

6 6

t

I
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The unit may be directed to carry out emission monitoring from the stacks once in
three months from a laboratory recognized by Ministry of Environment and Forest

under the Environment Protection Act, 1986 and the result shall be submitted to this
Board and comply to consent conditions No. 4 (v).

The unit may be directed to raise the stacks' height to 1.5 to 2m above that of the
complainant's house and to undertake such other measures to control the smoke and

shift-over to electric oven within one year and comply to the consent condition no. 6

or may be suggested any other such measures for controlling the smoke.

As per the High Court Order, Board may conduct the monthly monitoring of the unit
and take the final decision at the end of six months i.e.26/1212019 depending on the

compliance by the unit.
The scientific section may also carry out emission nrorritoring lrom the stacks.

Unit has been instructed to carry out emission n.ronitoring lrom the stacks and submit

the report to the Board.

Name of the Inspecting Official/s:

a

Mr. Liston Fernandes
(Engineering Assistant)

Mr. Saby Fernandes
(Field Assistant)

\&coPY
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Ins oection Ilenort ld7
Ref: (1) Office Order No. l0/1119-PCB/Tech/14133 dated: 18112/2019.

(2) High Court Judgement/Order no. PDS/WP-417- 19 180412019 Dated: 22/0712019

As directed, the undersigned Mr. Liston Femandes (Engineering Assistant) alongwith.
Ms. Milagrina Colaco (Field Assistant) conducted the inspection of the rurit, M/S FRENCH
BAKERY located at Aquem, Margao onZAlD/2019 with respect to the above Cou( Order.

1 Name and address of industry/unit: IWS FITENCH BAKERY
2. Product manufactured: Bread ..,

3. Quantityofproduction: 25)ke/d;) i :'
4. Raw Material: White l1our (Maida)

5. Machine/equipment installed: ovcns (2 nos)

6. Approximate production in last Zlmonths (based on receipts ofpurchase of rarv
materials orders and payments re4cived) : NA

7. Man power requirement: 05

8. Status of operation of unit: Bakery is in operation

9, Site description and schematic sketch ofsite:
10. Type of area: Residential cum cornmercial

11. Distance of nearest residence/sch0oVhospitaVany prorninent structure: Approx.
4m

12. Distance of water body (Specify which if any) : NA
13. Noise Pollution Control measures adopted : - NA
14. Water consumption (meter readi*g of previous rvater supply bills): NA
15, Waste water generation: NA
16. Disposal method: NA .

17. Capacity of septic tank/soak ptt/r{+ivage treatment plant/effluent treatment plalt:
NA

18. Whether capacity sufficient (Yes7i{iii;: Ves ,

19. Electrical consumption: NA 
;

20. Solid waste generated :

a) Type: Ash

b) Quantify: 5kglday ,-l' ' '

c) Disposal: Sale 
.

21. Hazardous Waste : NA
22. Permission from:

a) Local body: NOC frorn Municipality, Health and FDA
23. Goa State Pollution Control Board: Consent to Operate valid upto 2611212019.

24. Noise levels recorded: NA
25. DG set capacity : NA
26. Boiler Capacity : NA

E co?1
1Ru

27. Oven capacity : 125KG/DAY(2nop.f)
28. Furnace capacity: NA .ili "
29. Rotnry kiln: NA I

,, 
di,

' .{j
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30. Dust suppression methods: NA
31, In case oflnduction furnnce: NA
32. In case of sponge iron units: NA
33. Is ambient monitoring carried out (Yes/No) : NA
34. Are reports submitted as per consent conditions (Yes/No) : No

35. Is environmental statement submitted (Yes/No): No
36. Is watcr cess submitted (Yes/No): NA
37. Are all consent conditions complied rvith (Yes/l.{o): No

38. Is Bank Guarantee submitted (Yes/No): NA
39. If yes, has the unit complied, give details: NA

40. Additional observations:

l. The proprietor, Mr. Mario Gil Gomes and Mrs. Celina Gomes were present during the
time of inspection. The unit is a bakery.

2. The unit is equipped with two wood fired ovens (batti).

3. One of the ovens was in operatiorl at the time of inspection. Smoke was observed

from one chimney which was getting spread in the Southward direction based on the

wind pattem.

4. Unit has made provided platform,, ladder and port hole to the chimneys for stack

monitoring.

Conclusions & Recommendations:

Consent condition No. 4. (i) States that: The unit shall maintain and operate air
pollution control system of adequate capacity for the following equipments:

Sr.

No
Name of Equipments/

Installation
No of
Installation

Capacity SOz Kg/Hr Particulate Matter
mgAJml

I Traditional Oven 2 150

Consent condition No. 4. (ii) States that: The unit shall erect the chimney(s) of the
following specifications:
Sr. No. Chimney attached to Height

1 Traditional Oven 6 mtrs

-4

The unit has been issued six months conditional consent rvith instructions to control
smoke and shift-over to electric oven rvithin one year vide no, 5/6308/f8-PSB/CI-565'|
daterJ:2710612019.
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Consent condition No.4. (iii) States that: The unit shall lbllorv the follorving
standards:-
Sr. No. Type ol fuel Quantity/ hr

1 Wood (Traditional Oven) 80Kg/day

Consent condition No.4. (iv), S.14tes that: The Port hole and platform is to be

designed as per CPCB guidelines Method I Part I of Stack Monitoring -
Material & methodology for isokinetic sampling.

Conscnt condition No. 4. (v), States that: The unit shall carry out emission
monitoring from the stacks once in three months trom n laboratory recognized
by Ministry of Environment and Forest under the Enviroument Protectiou Act,
1986 and the result shall be submitted to this Board.

Consent condition No.6. States that: This conditional consent is issued for initial
period of six-months rvith instructions to control smoke and shift-over to electric
oven rvithin one year.

Sr.

No.

Consent

condition No.

Complia ce/Non Compliance

1 Complied

2 4.(ii) Complied
The unit has earlier raised the stacks height which seems to be

sirnilar to the height ofthe complainant's house.

However llte unil may be directed to raise the height of the
stacks to about 1.5 to 2m above the roof of the height of the
complainant's house,

3 4. (iii) Complied

4 4. (iv) Complied

4. (v) Complied

6 Partially complied
For control olsmoke the unit has provided stacks.

However tlrc unit may be directed to raise the height to 1.5 to

2m above the roof of the height of tlrc compldnant's house.

As lar as shifting to electric oven is concerned, the unit has to

do so within a year from the date of issue of consent.

*-

4.(i)

5.

6.

I
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The unit may be directed to raise the stacks'height to 1.5 to 2m above that of the

complainant's house and to undertake such other measures to control the smoke and

shift-over to electric oven within one year and comply to the consent condition no. 6
or may be suggested any other such measures lbr controlling the smoke.

As per the High Court Order, Board may conduct the monthly monitoring of
the unit and take the final decision at the end of six months i.e.2611212019

depending on the compliance by thc unit.
In view of the same, the Board may take appropriate decision fbr renewal of the

consent to operate issued to the unit for a further period of 6 months as the consent

has expired, subject to the High Court Order/Judgement rei'erred at (2) above.

Stack Analysis report submitted by the unit shows the parameters are within
permissible limit.
The scientific section may carry out cmission monitoring from thc stacks as per

the High Court Order.

Name of the Inspecting Official/s:

a

a

Mr. Liston Fernandes
(Engineering Assistant)

:,
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L\1??- Ar..run-> orc ktk
GOA STATE POLLUTION CffiRI}

rrtq ttq re(tott\ P.rdT"r {ga

No 1t20tle-Pot3t ie,,h I tgot

'lir,
Vibhav Caculo,
Aq uenr, Margao,
Sa lcctc - Goa.

l01

Emaillds:
Chaiririarl, GSpCBt chairman-gspcl).goa.c'ni. 1rl

Mombor Secretary GSPCB: nrs-gspcb.goa@nic.lT
Envlronment Englnaer, GSPCB: ee-gspcb.goa.ni,, ir
Sciantlst, GSPCB: sclentist-gspcb.goa 4inic.ill
Oltice: goapcb@gspcb.lrt

Datc: .2d05120,10

Your.s lirithlhllr,

i 
'rwl.)

(Sanjccv Jogloliar)
Ilnvironrncntrl li rr girrcer

(An ISO 9001-2015, ISO 14001 :2015. OHSAS 18001 :2007 Certified Boarcl)

Phone Nos. : 08??-24077 0O
2407701, 2407702
24477A3

l^eli Fax No. : 0832-2407700

l lly l,)-nr a il)

Sub: llealth hazald crusecl by Mis. lrr,cnch Bakery.

Sir'.

with refelence to thc above cited subiect. this is lo inlirlrn you tirat t69 _unit lras 5c.rrdi.ected to shil1-over to the elect.ic oven, within one-year oI'issuance 1i.* Lut..t'Lry ru',.2020)' Enclosed he.ewith kindly tind copy .f ratest inspecrion report a,tr stack anarysisreport fbl your information.

)

('opy lo:
l) N4/s. Irr.ench llirlierl,. (,/o. I\,1r.. l\,lalirr (jil l{. (jorrrcs.

IL No.5l0, Nr.. St. Scbastian (,ltLrrulr. Atluerrr. i\.lururrr,. Siilcete (-iou
2) OIficc copyj) Crrar.d ii le

TR,f; eot.l

Near Pilerne lndustrial Eslale, Opp. Salrgao Serrrinary Sarreir(). tla(itl:. (ioa . 101 i) I l

i



1S.01.2020

Date ofStartofAna sis

Date of Co letion of Anal sis

Dale of Sample Recei

{ nectan le)ack Diamgter mt
Stack Attached to

stack Hei8t1(mtrl
Stack Tem ratute "c
strck Velocity of Flue Gases ( m/sec )

Srack Volume ofFlue Gases (Nm /hr

DETAILS OF STACK

Test nosults

T of tuel
Fuel Ccnsurnption ( s/C,a

Ilnits

ANATYTICAL PARAMEIERS

'fra dition a! Oven No.1

2.92

80.0

0.06

119"C

1:.0

726

Paran'ieters

co

Total Particulate Matter
(TPM

mg/ Nm

m*Electrochemical

Test Methods
lS 11255 ( Part l)1985

l6s

m\\yz

GOA STATE POLLUTION CONTROL BOARD
Dernpo Towers, 1"'& 4h Floor, DC Plaza, Patto,

Pana.ji 403 00'1, Goa.
Tel : +91 (0832) 2438567, 2435828, 2438563, 2438550,

Fax: (0832) 2438528
e-mail:goapcb@redifimail.com,
web site:www oas I)

l__necoen iscd undar Environment (Protection)Act, 1986i Official Gazette No.322 dated 08/11/2014

Sarnple / Re ort No. GSPCB/ sM -TR / 20 / 263

Re d Date 22,01.2020
Name oflnduJtry &
Address

M/s. frenclr Bakery, Chaltn no,111and 112( part) PT sheet 242, H. No,

astinn Church , Aq uem, flarBaon, Salcete Goa

Nature ol5ample f[rc Gales cmission sam

Oven No 1.

;laiollectcd f rom Stack.onnected lo -lrndilion l

Sample collected By xrislrninath Pcdnekar (SA ), Nilesh Surlekar t sLA),

Chandra.hekhar Parab ( FA)

0rte of Sample coll€clion 13.01.2020

13.01.2020

14.01.2020

Pcrmissible Limlts
150

Remarks i Ths Traditional Oven No. 1 wat in operation during the tlme of Stack monltoring. No Air Pollutlon Control sVstem
are lnstallcd . A stact has been provided of 11,0 meters helght from ground levelto let out the emksion of Flue Gases from
the oven. ('Bv Inrtrument KM QlllNTOy l

** +End of Report***

Ior 6OA STATE POtLUTtON CONTROL BOARD,

Analyst

)?:Y-'\-
KrlshnanLth Pednpkar

Scientlflc Asslstant

Authorlsed Slgnatory

Sclentist B

i 
,),: 

:::"]l:llt-::,],1: 
rh! tesred sampl-es and app,icabte paramcters. [odorsemcnr ol products is neither infefted nor imptied.I Irrrs repon is not lo be reproduced whollY or In pa,1or used in any advenijing rnedia withoutthe permission of the oo.; i;;;;;"8.3.lle Board i5 not responslble forlhe authcntictry for the sa,nples not con"ao,tiyfti aoorO Ofi.futr.4 Totalllabillty ofour laboralorv i5limited to the invoiced amouht. Any dtsrr,or,.lr,ng o;t,hl,,"port i! subject to Goa Jurisdiction

5, Permlssible timitg :A3 ppr current Conscnt to operale'Air/Schcdule lof Ep fiules 1986 as arnended for cmissions.
aph, ifa ma

Sn e rrnorl hrr ('lrn-rSr'lrrlrnr

6. Tlte method, location of s,Igliog inckrdi g eny dia am, sketch, ph

al

be enclosed

I
i

l I

I

Note :

rB.']..| ')':--Sanjay kankonkar

j
I

I
I

l

l

I
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coA StAfE PoLLUti6N cor'rrnor- 66ann | 0
DenlDo Torvers, 1"r & 4"'Floor, DC Plaza' Patto'' Panaji 403 001, Goa'

Tel : +91 (0832) zagesOz zagSeZe,2438563 2438550'
Fax: (0e32) 2438528 - " -

e-nrsil:goBPcb @rediffmail,com,
web site:www. OOASD cb.Q ov.ln

1986r Offlclal 6azette No.32 z oatco oa/rtlzorq I

RccoSnlsed under Env lrornlent (Protectior) ) Act,

Repo rt 0! te

5a / Rct)ort No, csPCB/ sM-TR/19/264
22.07.2020

M/s. French 8akery,
5_10Cr. _5-t. Sebastia n

h.lta no.111and 112( Pa rt
hurch, Aq uem, Margaon,

) PT Shee( 242, H. No.

salcete Goa,N!nle oI lnCustry &

ACdress

c
c

Nitureofsilnplc I uc 6x5cs crr)issiorl siro)t

Ovcr No. I
(rishfnnith Pcdneka r (sA ), Nilesh surlekar ( sLA),

xawalinho Rod. ues

5tack co,lnc€led to Traditiooal

Sahlplc collected 6Y

Date of Sanrple collcction

O.teofSnnlple Recei

D:te of St;rl of Ana is

0ate of completion ofAna sis

FuelConsum tion (Kgs/day )

Remarls i The Traditional Oven No, 2 wa
are installed . A stack has been provided
the oveh. l*By lnstrument KM QUINTOX )

s0.c
ANAIYTICAT PARAN4fiENS

Test Results

s in operation during the time of Stack monitori
of 11.0 meters height from ground level to let o

Permisslble Limlts
150

ng. No Air Pollutlon Control system
ut the emission of Flue Gases from

Analyst

* **End of Report*+*

For GOA STATE pOttuTtON CONTROT BOARD,

Authorlsed Slgnatory

Krish na ath P€dnekar
Sclentific Asslstant

&.,!
sun;aytAffiu,

Sclentlst B

.c

Note:
1. ltc rcs!lt rafcrs onlyto the tested sam ples and applicable parameters. Endon2. Thjs repon lS not to l)e .eproduccd wholly or in pan or used ln an

not collectcd by thc Board Otflclal

y advertislr g mcdi. without the

ement of products i5 nelther inferred nor im
permission of the Borrd in wririnB

plicd
3. The Board is not responstble forthe aurhen city for the samples4. Total liabiljty o[ our laborat oryis lirnit ed to lhe invoiced amot nl . Any dlspute arising out of this rcpon is subiect to Goa Jurisdiction
5. Permisrlble thnits : Ar pcr current Consent to operate.Alr/Schedule tof Ep Rules I986 as amended for emir.ions

hotograph, if any may bc cnclos

21.01,20 20

21.01.2020

22.4t.2020
22.0 i.,2020

DFTAI$ OF STACK

Triditioniloven No. 2

)lllectangJe)

Sta ck Tenrperaturc ( 'C

St!ak Diarncter n\t
Stack Attached to

Stack Heisht ( nrtr )

c,06

11.0

215
326Stack VolumE ol Flue Gasos ( N

Stack Velocit of Flue Gases ( m/sec

/hr
of Fuel

co r Elc ct rcche nricil

Parameters
-Iotal 

Pa.ticuiale lvlatter
Units

mg/ NmlS 11255 iPan l)1985
TPM

i397

6. Tlr,e rrelhod, locat Ion of sa nrpl includin nny diagaam, sketcl

TRUfroo,

ed

Qr',-rrmr-d l-rrr C,,r rrr (n rr,-r,r,'r

l

I

Iest Methods

I

---l

i
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From:

lrUs. French 8akery,

Near St. S€bastian Chapet,

Aquem, Margao. Goa 403601

8rh June 2020

To,

Goa stat€ Pollution Conlrol Bo3rd,

Near Pilerne lndustrial Estate,

Opp. Saligao Seminary.

Saligao, Bsrdez, Goa 403 511

Resoectod m€mbors of tho Board.

Sub:- Reouisition for Waiver of Condition No. 6 of the Consent to
Ooorate oranted to tho undeBionod unlt

The undersigned hereby addresses you as under:

1 The undersrgned unit was granted Consent to Operate dated

271O612019 whereby wilh the relevant condilions as stated tf}erein.

2. The undersigned states that puBuant to the same various

inspeclrons have been canied out and ftom time to time this unit has

complied with lhe recommendat,ons and conditions imposed by the Board

3. The undersigned states that by virtue of the recent .eport dated

11n5f2O2O il is clearly shown that according to the Pollution Parameters

the Total Parliculate matler is much below the permissible lamit.

4 The undersigned stales that il was already informed to ttle Board

that Shrusti Envirocare lndia Pvt- Ltd. has already conducted inspection in

respect of steck moniloring and the report is awaited which shall be

submitted as soon as the same is delivered to the undersigned.

rnuftoPv
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5. The undersigned also slates that the appeat filed by Mr. Mahendra

Kakule challenging the Consenf to Operate have also beon d,srnissed by
the Hon'ble Admtnistrative Tribunal vide Judgement and Order dated
17l12l2019.Kindly find annexed a copy of the same for lour perusal

6. The undeGigned states that condition No. 6 the undeGigned unit

was directed to shifl to electric oven within one year.

7. The undeBigned states that the understgned is using tradrtional

method of baking bread and the demand is for traditionally baked bread

which cannot be achieved by using an eleclric oven. The undersigned

states that the use of an eleclric oven will considerably afiecl th€ quality o{

the final product and affect the business and Goodwill which the

undersigned unit has acquired over the years.

8. The undersigned states that the said condition was imposed on the

inilial reports and certain condilions were imposed from lime to time. The

undersEned further states that best efforls for improving and complying

with the conditions imposed have been made from time to time by the

undersigned unil.

9. Th€ undersigned states that the requisite electric oven is nol

available in Goa and the undersigned unil has to proc{,,re the same either

from Pune or Bangalore. The undersigned states lhal given the

coronavirus pandemic and the ensuing uncertainty of return to normalcy

coupled with the danger of inter-state travel, the undersigned unit is not in

a position to install the same within the period as provided by the Board.

10. The undersigned states that curently there is no pollution being

causd by the unil or any inconvenience there ftom being caused to the

Complaanant Mr. Mahendra Kakule and the Complaint atsetf was filed only

to cause harassment to the undersigned unit.

4 r



11 . The undersigned unil undertakes to comply with any further

conditions or recommendations that may be imposed by the Board in order

to run the unit within lhe permissible limits

12. The undersigned slates that in consaderation of the recenl reports

and the limely and due compliance of the other conditions impoEed by the

Board and the nature of business of the underslgned unit, it is hereby

requested that the condition No. 6 may be waived ofl

Yours sincerely

@$*-"

lvvs. French Bakery

lta

I
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lnspcction llcport

Sub: hrspection of M/s. Freuoh Bakery, Aquem, Margao for consent courpliancc.

Ilef: Office Order No. 1/20120-PCBlTecb/4022 dated: 2910612020

As directed, the undersigned Ml. Listou Fernandcs (Bngiueeriug Assistar.ri) aloniru'itir Vls.
Milagrina Colaco (FA) conducted the inspeolion o1'tho unit. MiS FRIiNCH llAl(l-ll{\'
located at Aquern, Margao on 29/0612020 witli respeot to thc abovc sub jcrct to vclil), rhe
plEsent status of the unit. The proprietor, Mr'. Mario (lil Gonres and Ms. Ccliua (iorncs rvr:rr:
present during the course ofiuspection.

Obscrvations:

1 . Tlie unit (bakery) equipped with two wood fir'ed ovcns was in opcration.
2. Unit lias provided platfornr, ladcler and port hole to 1hc ohinrncl,s lbl star:i,

moniloring.
3. Or:ly oue oven was fired at approx. l0:30am. Smoke. was obsen,cd in thc stacir

attached to the oven that was fired at the time ofinspection.
4, Smoke was seen dispersing in the upwald direction aud lowards the [ast.
5. No other activity was obserryed iu the unit,

Consent condition No. 4. (i) States that: The unit sh:rll rnaintain antl opcrato iiir
pollution control systcm of adcquatc capacitl, lbr thc ftrllou,ing cqrriprrle nl:,-:

SO2l(gil h

Traditional Oven 2 r50

Conscnt condition No,  . (ii) States that:'l'hc urrit shall ercct thc chimnc.r,(s) o1'rhc

following spccifi cationsr

Chimney attached toSr. No. !Ieight

1 Traditional Oven 6 m1ls

Consent condition No. a. (iii) Stirtcs that: Tho unit sh:rll fblk*v thc lirllorving
standards:-

Quantitly' hr

80Kg/day (approx.)

Corscnt condition Nq. 4. (iv), States that: Thc Port holc nnd pl:rtl'rrrm is to l;r
dcsigncd as per CI'CB guidclines Method 1 Part I ol'Stack h4onii.oling.-
Matcrinl & mcthodology for isol<inctic snmpling.

4)
TRUE'uur 

t

Sr.

No

Name of Equiprncnts/
Installation

No of
Installaiion

Capacity

I

Sr... No. 'l-ype o1'I'uel

I Wood (Traditional Oven)

Conclusions & Rccomme ndations:

Paltioulatc ivlrrircr 
i

mg/Nm' 
i
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Consent condition No. 4. (v), States that: Thc unit shall carry oul crrrission

monitoring from the stacks oncc in threc montlrs from a laboratoty rccognir-ctl

by Ministry of Environment and Forest undcr thc flnvironmcnt Protoction Act,
1986 and thc rcsult shall be submittcd to this Board.

Consent condition No. 6, Slates that: This conditional consent is issucrl lbr initial
period of six-months with instructions to control smol<e lnd shilt<x,ct' to cloc{ r'ie

oven within onc yeal'.

C<lnscnt

condition No.

Compliod

Coruplied

Conrplied

Not Complied

As per the Stack Analysis leports datcd lll05n020 suburittccl b), th" ur'r,,',l,,
pammeters are within permissible limit.

As per Consent condition No,6, unit w:rs instructcd to shilt-ovcr to clcctlic ovcu

rvithin one ycar frorn the dnte of issuc (271062020) of thc Conscnt. I Iowc'r,cr lhc

unit has not complicd,

The unit vide lcttcr dtrtcd 2Al05l2$20 has subrnittcd thc st:rc[< analysis rcpor{s
dated 23/1212019 and l1105/2020 sating that since thc prraurctcrs ale ,ryithin

pcrmissiblc lirnits, it may bc allowed to bakc rvith lireu,oorl ovclr as pao nnd poli
turns out bettcr with fire rvood instcad of clcctric ovcn. (copy attachcd)

Mr. l,iston Femandes
(Engineering Assistant)

Compliancc/Non ComplianccSr,

No.
I 4.(i)

2 4. (ii)

4. (iii)

4 4. (iv)

5 4' (v)

6 6.

,^.Ct

Cornplied

Complicd

i

l

Namc of thc Inspccting Official/s:

J.

,4+-n
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LUTIOffiOART}GOA S

Phone Nos. : 0832-240f00
2407701, 2407702
240'na3

- TeUFax No. : 0832-240f00

,rT.{ 11Gr Ir(qur trix"r **sa
(An ISO 9001-2015, lS0 14001:2015. OHSAS 1800't:2007 eedified Board)

E

Emaillds:
Chalr1nrn, GSPCB. chaimlan-gspcb.goaOnlc.i
Uaillbor Secretary CSpCB: ms-gspob.goaOnlc.in
Envl.onmofil Englnror, GSPCB: eo,g$psb.roa.ntc.lrl
Sc(l,*ist, GgpCE: ssleollsuspcb.goa @nic.tn
Otf ics, lrspcb8 gapcb.lo

@ffi
No.t0/1/20-pcril-u6ltssS ucs.Ar) b'L to9i2o2o

SHOW CAUSE NOTICII

WHEREAS, the Goa State Pollution Contlol Boald (hercinailer reltt'rccl

to as the "Boald", in shon) vide order bearing no. 5/6308/18-PCB/CI-5654

dated 2'l /0612019 granted consent to opelate under the provisions o1' the Watcr

(Prevention and Contlol oti Pollurtion) Acl, l9'14, and Air(Plevention aurl

Control of Pollution) Act, 198 1 to yoLu' unit nanrely M/s. Irench Bakcry

situated at Chalta No. lll aud l12 (paLt) PT Sheet 242, IL No.510, Aqueur,

Margao - Goa.

WHtrREAS, vide said consent order yor.rr r-rnit M/s. French Bakely irs

directed to cornply with consent conditions no 6 ie. "This conditional consent

is issued -br initial period of six months with insLntclion to control *ntrtkr: rrn.l

th(i-over tct electric oyen within one year.

WHEREAS, subseqr.rently Boald is in also rcccipt of letter clalccl

0810612020 fiom yor,rr r-rnit reqr-resting l3oald to waivc tlre corlscrl concliliorrs no.

6 and also stated that l'equisite electlic ovcn is not available in Goa and that. tlrc

one has to be procured fi'orn Pune or Ilangalole and clue to corona vilLrs

pandemic interstate travel is not possible.

TP..UE
?ov't

Near Plleme lnduetrial Estats, Opp. Saligao Sem inary, Saligao, Eardez, Goa -
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WttEllEAS, inordel to verily lhe conrpliance ol'conrJitions uo, (r ol-licials

by you ofthe Board have conducted inspectiorr o1'your unit on 29106/2020 and

the follou,ing observations were r.nade:-

1 . 'lhe urrit (bakery) equipped r,vith two rvoocl Ilrccl ovcrts was in opcr.arion.
2. Llnit has provided platlbrnr, ladder and port hole kr thc chimneys lirr

stack rnonitoring.
3. Only one oveu was fir'ed at apl)rox. l0:3Oani. Smol<c, u,as obsen,cd in Lhc'

stacl< attached to the oven that was Iirecl at the timc of inspection.
4. Smoke was seen dispet'sing in t)rc u1tu,alc1 diloctiou arrcl torvalcls tlrc l::ast.

5. As per Consent condition No.6, unit lvns instructctl to shil't-ovcr to

electric oven within onc ycar from thc datc of issue (2710612020) of

the Consent. Ilowever the unit has not complied,

(copy of inspectiol:l rcport encloseci)

WHEREAS, T'he Board ofler perusing lhe aforestirl inspection raport

otrd ofler considering 1,6111 leller lated 08/06/2020, has arrived ol tlta

following opinion " lhough llte enissiort nronitoring(rl .1utur unil) is withitt

lintit, lhe possibilitlt of s111s1se causiu.g truisurtce lo the neighhouring huiltlings

cotlnot be ruled out as tlteir heighl i.s ntore lhsn !!re c lt it'tt tz s.y: !1c.igl1i.

o This rvns the pri.ntar.y reosotl lo dirccl the bther! b slrifl to eleclric ottc.tt

in suclt circuntstances it would be oppropriote to lirect lhc htker.l' to stols

opcrotiotls, "

WHDREAS, upon perusal of inspcction leport and lettcl leceirrcci lionr

youl unit iudicates tlrat you havc lailcd t<l con.rply rvitlr iloarcl cor'rsLrnt

conditions uo.6 as contained in the Consent to operate orcler dated 2710612019

isstred to ),otlr Llnit undel provisio' of Water' .Aot and Air Act.

?
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WHIIREAS, Boald at its I44"'Boarcl nreoting helcl on 06/07/2020 has

delegated its powers to issue, refuse, withclrarv ancl vary conscnt unclel scctiou

25,26 and 27 of the Water Act and under secrion 2l of the Ail Ac1 to thc

undersigned.

NOW TIIERIIFORE, irr view of tl.re above ancl in exelciso o1'thc pou,cls

delcgated to the unclersigned under section 33(A) r'cacl with sectiou 25126 of thc

Water (Prevention and Control of Pollution) Act, 1974, and unrlei'scction 3l(A)

read with section 2l of the Air (Prevention and Control of Pollution) Act, 1981,

the rnauagerrent of M/s. Flench Bakery is, hereby clirected to Sirorv (.'ause

within a period of 7 dnys iiom date of receipt ol'tlris notice as to rvhy conscnt

order bearing no. 5/6308/18-PCB/CI-5654 dated 27/06/2019, issuccl kr yorrr'

unit should not be revohed; and as to wlry operation ol'your unit shoirld not bc

suspended for failing to comply with consent contlitions no,6.

TAI(E NOTE, that failure to cornply with the alorcsaid notice will

compel the Board to initiate stringerrt legal action agair.rsl you undel tlrc

provisions ol the Water (Pr:evention and Contlol ol' l)ollution) Act, 1974. ancl

Air (Prevention and Control of Pollution) Act, l9til whicl.r n.ray i:rclude issnc ol'

closure directiou. rvithout any f'urther notice.
-ntl

Issuecl on this Z day of Septcrlbcr', 2020

\{).,".^t\-* }.. s -( -*
(Nandan I) r'a bh ud css:ii)

Assista nt linviron tnenta I l,)ngincr,r'

Goa State Pollutiorr Control lJoanl

To,
M/s. Frcuch lln hcry
Ncar St. Scbrstinn Chapcl,
Aqrrcm, Margao-Goa- 403601

Copy.to:
l. Mr. Mahendra S. I(akule.Caculo I-lottse, Near Aquctl Post-Ofl'ice, N'lrtgatt- Ooa

.... For in{ortnotiott
2. Oflioe file. 3. Guard Iilc. 4. t.egal Section 1lle.

4
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M/s. French Bakery,

Near St. Sebastian Chapel,

Aquem, ti/iargao, Goa 403601

la'twuro eu g t f7o

11th September 2020

To,

Goa state Pollution Control Board,

Near Pilerne lndustrial Estate,

Opp. Saligao Seminary,

Saligao, Bardez, Goa 403 511

Reply to the Show-Cause notice dated 02/09/2020 under Ref No.

1011120-PCBlLeq/8399

Respected Members of the Board

The undersigned most respectfully states and submits as under:-

1. The undersigned received the present show-cause notice under

Reply on 0710912020

2. The undersigned states at the outset brief facts as under

a. The Bakery has been functioning since 1947 and the undersigned is

the third generation to run the Bakery and the undersigned is also a

member of the All Goa Association of Bakers for the past more than 15

years

b. The Conrplainant along with his family started residing in the locality

after the Bakery was started.

c. There are two more family units of the Complainant's family who

reside in the same residential building as that of the Complainant and till

date there has been no Complaint of any nature whatsoever either made

rnuftoiY
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directly to the Bakery or any other competent authorities from the other

family members of the Complainant till date. In fact these family members

have been customers of the Bakery for a very long time.

d. There have been no Complaints of nuisance or any other nature

whatsoever from any other residents of the same locality till date arising

from the functioning of the Bakery.

e. Prior to the Complaint in question, there was no issue raised by the

Complainant any point of time and the relation between the Complainant

and the undersigned were cordial.

f. The Operation times of the Bakery are at'1 0am-12 pm ,4.30 pm to

5.30 pm and 9 pm to 10.30 pm

S. The undersigned states that the activity run by the Bakery is a

traditional activity using wood fired oven and the quality and authenticity of

the product can be achieved only through the process employed currently

by the Bakery especially for the bread variant locally known as Poll and it

is not possible to achieve the same through the use of an electric oven.

h. The undersigned states that the business of the undersigned has

been running successfully majorily owing to the fact that the Bakery uses

traditional baking methods. lnfact all the Local Goan Bakeries employ the

traditional metlrod of baking bread as the desired quality and authenticity

of Goan bread or Pao and its variants like Poli, Katre Pao etc can be

satisfactorily achieved through use of wood fired ovens.

i. The undersigned submits that even the State government

recognizes wood fired oven being method as traditional activity and hence

the Goa handicrafts, Rural and Small Scale Industries Development

Corporation Ltd. ( A Government of Goa undertaking) had floated the "

Goan Traditional Bakers (Poder) Subsidy Scheme" for grant of subsidies to

Local Goan Bakers for purchase of wood and the undersigned had also

L

L
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applied for the same. However the said scheme was never given effect

and hence no benefit coutd be availed of by the Bakery. lW

j. The undersigned states that despite the high cost of wood, the

Bakery along with all other bakeries in the state continue to use wood fired

ovens as the quality of the final product can be satisfactorily achieved only

through wood fired ovens. This is clearly established from the fact that the

demand and preference for bread made from wood fired ovens is much

higher than those made from electric ovens. lt is also well established that

the local Goans prefer to buy bread from traditional bakeries rather than

processed products. Further in case of variant "Poli" the same cannot be

made in an electric and hence the same is available only in traditional

bakeries and not shops selling processed bread products made in electric

ovens.

3. The undersigned states that the email dated 0210412020 addressed

by Mr. Vibhav Caculo, who is the son of the Complalnant, is not an

independent Complaint and appears to be addressed on behalf of the

Complainant and the same alleges inaction by the Board and on a plain

reading of the same, is a grievance against the Board itself .The

undersigned nevertheless denies the contentions of Mr. Vibhav Caculo in

as much as the same are contrary to the case of the undersigned.

4. The undersigned has a right to run the bakery using traditional oven

within the limitations and norms set out as per the laws in force and the

same cannot be taken away merely due to the alleged inconvenience

caused solely to the Complainant and other contentions raised by the

Complainant as the same have not substantiated by any proof.

5. The undersigned states that the Bakery has followed all the

conditions till date as imposed from time to time and submitted the

requisite reporls from the competent authorities/agencies to substantiate

that the Bakery has been complying with the conditions imposed by the

L

L
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Board from time to time. The Reports dated 2311212019,11/05/2020 and

2910812020 speak for itself that after compliance of the requisite conditions

the emissions are within permissible limits

6. The undersigned states that the only reason stated by the Board in

the show-cause under Reply is the possibility of smoke causing nuisance

to the neighboring buildlngs as their height is more than the Bakery's

chimney heighl.. The show-cause notice does not speak of any nuisance

factually being caused to the Complainant due to release of smoke. The

Complainant till date has not placed on record any substantial evidence to

support his clainr of health hazard or any nuisance being caused to the

Complainant or his family members^ Further the undersigned states that

that there is no evidence of pollution causing health hazard whatsoever,

after all the measures directed by the Board have been taken.

7. The undersigned reiterates all the submissions made in the earlier

communications by the Bakery to the Board particularly the letter dated

08/0612020 for the purpose of the present Reply and the same may be

deemed to be incorporated in verbatim herein.

8. The undersigned states that the Bakery ls well known in the town of

Margao and its immediate locality for the quality of its products and in the

event the Bakerry shifts to electric oven the quality of the product will be

considerably compromised and will eventually affect the Goodwill and the

business of the bakery which has been established for the past so many

decades. The undersigned states that grave prejudice shall be caused to

the undersigned in the event the Bakery shifts to electric ovens.

L The undersigned states that the Complaint is without any basis and

is based on unfounded claims. The undersigned states that till date the

Complainant has miserably failed to produce any cogent evidence to

disprove the Consent to Operate granted to the Bakery.

L
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10. The undersigned states that the necessary inspections have been

done and reports have been prepared when the Bakery has been running

on wood fired oven which clearly establish that the emissions are within

permissible limits even with the use of wood fired oven and also despite

the fact that the height of the chimney is lower than the height of the

neighboring buildings. The undersigned submits that copies of all the

inspections reports, either done by the Board or by the bakery through

independent agencies recognized by the Board have been submitted from

time to time and have been accepted by the Board.

11. The undersigned submits that there is no health hazard or

environmental pollution caused due to the use of wood fired oven. The

Complainant has filed the Complaint only with a view to harass the

undersigned for reasons best known to the Complainant without there

being any iota of merit in his Complaint.

12. The undersigned therefore submits that the Show-cause notice

under reply maybe kindly withdrawn and the Condition No. 6 of the

Consent to Operate daled 271061201 9 may be waived off having regards to

the submissions made hereinabove.

13. The undersigned also request that in the interest of justice a hearing

be granted to the undersigned either personally or through Video

Conferencing.

lV/s. French Bakery

Through its Proprietor

Mr. Mario Gil Gomes
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l, Mr. Joao Agostinho Gomes, son of Mr. Piedade Francisco Gomes, aged

about 59 years, manied, businessman, r/o H.No. 4/3246, Aquem Road,

Aquem-Alto, Margao Salcete, Salcete, Goa , do solemnly state on oath

and affirm as under:-

I say that I am aware of that Mr. Mahendra Caculo has file d a

Complaint against M/s. French Bakery before the Goa State Pollution

Control Board in respect of the said Bakery.

I say that I am the Vice -President of All Goa Association of Bakers (

South)

I say that I know Mr. Mario Gil Gomes who is the proprietor of M/s.

French Bakery as he is also a member of All Goa Association of

Bakers. I further say that since I am also aware that m/s. French bakery

uses traditional method of making Bread using wood fired ovens.

I say that I know that Mr. Mario Gil Gomes is the third generation to run

the said Bakery and that the Bakery is quite popular in its locality.

I say that I am the owner of Gomes Bakery situated at Aquem, Margao

and I have been running the said bakery for almost 40 years.

I say that I use the traditional method for baking Goan Bread or Pao

and its other variants like Poli and Katre Pao using wood fired ovens.

I say that I had installed electric oven some years ago in my Bakery.

However I had to discontinue the use of the electric oven as the quality

of Pao or Bread and its other variants was not all satisfactory or

authentic and as a consequence my business was also considerably

affected.
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8. I say that I could not make products like Poli and Katre pao using the

electric ovens as the quality was very much reduced.

L l say that the installation of the electric oven caused financial loss to

me and hence I have never used the electric oven thereafter for making

Goan pao, Poli etc

10. I say that in my personal experience the demand for bread made from

traditional wood fired ovens is much more than the electric ovens.

11. I say that the quality of Bread is more authentic when made using wood

fired ovens.

12. I say that M/s. French Bakery was started much prior to Mr. Mahendra

Caculo or his other family members started residing in the locality.

13. I say that I am swearing this affidavit to be produced before the Goa

State Pollution Control Board.

14. I say and verify that the contents of this Affidavit from paras. 1 to 13 are

true to my knowledge and no part of it is false.

Solemnly affirmed at Margao, Goa on this day of September 2020

ldentified by me:

Sblcmnty rffrrme
Advocate the dc
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) w Goa Handicrafts,

Rural & Small Scale lndustries
Development Corporation Ltd
(A Govr. ol Goa lndetakins)

'J
GHRSSIDC

Goa Traditional Bakers (Poders) Subsidy Scheme

Registration No: GIIITSSIDC/GTBSS/ ltt(1o be fi!ed by orfice)

Annexure I
APPI,ICATION FORM FORAVAII,ING ASSISTANCE UNDER "GOAN

il

Address for communication:

I
irYlG C

2 G)
/,4{1

TITADITIONAI, BAKDRS {P0DER) SUBSIDY SCHEME"

ru o
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o ta 6

C

Name of the Applicant:
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u. TD :€ M Fr .A e ti 0 -,rq fr,

., Telephone No: { I
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4 Mobile No: E( q 6 It s- 4>
il

Ernail address:

Tvpe of proof of being in business for
the last 20 vears (Iinclosc prool)
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91

Ilegistrltion no.' of baliers associatitin
@rrclosc l'roo [)
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Goa Handicrafts,
Rural & Small Scale lndustries
Development Corporation Ltd.

GHRSSIDC (A Govt. ol Goa undeftal<in8)

Goa Traditional Bakers (Poders) Subsidy Scheme

CTQuantity of llaida uSed pei dav:l0 Ia
c.5' A ('

3, u c]- 5 A5 s 2)1l Annual 'furnover (Enclose Prool)

t2 Inr-estnrent iu Ilxed assets

psRapees

a, Land
b. Building

e9 o@ @.Machinery 3
d. Others (fixed assets)

aO I
13 Details of fuel consumption-

month (Etectricitly'fi retood/gas)
per

/)'14

I

A

l5 Enclosc phntographs of pruduction l4cility and :rttach

upplieulrt's qrlrorugraph tu lhii forrrr.

d.. LC(4t -f,,rt q
\ Qoo

{4r.oc:
\-,J

fr-",-r:oaJ TRU?-CCPT{

.,/

l.

'l<
,} * ba

CD

1

EmPlo5'cc Dctails:

I r; R

2. Z t Lf
-5' f A Z- A L

1,,, p R N .i

N

P'rh,
p t"a
rr,,*



l2b

xfl$$-?w
Goa Handicrafts,
Rural & Small Scale lndustries
Development Corporation Ltdi
(A Govt. oi Goa ufdertak,nS);/

GHRSSIDC

Goa Traditional Bakers (Poders) Subsidy Scheme

1',l Mandate for lJlectronic Fund Transfer I'hrough ECS i RTGS
Name ofthe Grantce Organization fl ,.O 1td.GSI I

a

b Address of the Grantee Organization keq'it ,;HW;Sa €deaftta,l.l
d. -( '(

"( 5 a 7 IC Landline r.,,\o

q "tt -n d-, Lr 6 I r 3 'r>

-l'd Mobile No.

e Email address

/+ € ?,v F (Y t, 6 6 lif PAN No

Partiqulars trf Banl< Account

N 0 liyIr1 B iA hJ i< s r- T
f_ IJ fq 4 w Cr i+Branch Name A M A

Branch Address

af
9 digit MICR code number of branch

Tlpe of account \/ ruI (.r r)l
I 14AADHAR Card No & &

v11 BSR Code ofBank
(1 C} q zv1l1 Account'No. @ o I \4 I

A K (o dg p @ .o
o o) D .g q (6

CJ F P
Y

I heruby Jcclrrc tlrirl tlrc parlicrr
r'r'ccl iirlonration I rvould noteflected at all tbr reaio e or lnco

titution rcsponsiblehold thE USCI UIS

Ir

Signature of the authorizid official.Frorn.the bank

agrce to abid

ww>

II,h thI e nav en (_) S ct) enum d thc11 c emme11 on
ha anad d L] at.tIrns C l'lU d n 0S f S hC t1 anc dthc d rh
altl

v,I c b th

.A
,lvl

t)

1

t

alL'ft

Ba:rk Namc

11 q. F
l1l

q< IL C
G Ivl q

(\i 1 cll t €
L :b ll c {'lx IFSCI Codc

x Customcr ID
.Whcthcr this branch is R'I'G S enabled

1 2

understood

Signatur-e

i

-'-\a=+'.
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Goa Handicrafts,
Rural & Small Scale lndustries
Development Corporation Ltd.
(A Govt. of Goa undertakjng)cHRSSIOC

Goa Traditional Bakers (Poders) Subsidy Scheme

Anncxurc II

ASSISI'ANCE UNDER "GOAN TRADITIONAL BAKERS@ODER) SCH]'ME

UAIT

Name of the Appli('ant: @ ( {"

o c,

2 Address for communication: /' R E ,U
'{A tft K € R Y ftt+to, 3 @
# h1\r( (, t r{fr (, 1 ,lg

J TelephoneNo: 8 3 2 ;r n 7
I Mobile No: a 11 I J

Email ad<Iress:

Anrount of subsirll' claiined lbr
1r rt r'ctr:tsc of rnairla

i havc enclosed of the,documents mgntioncd in Lhc sqhome..
I havc rcad and ur.rdersLood the tcmrs and conditions of the schcnre and I
same. '

i.

A PPLI C,{TIO:{ FORM IIOR .AVAI I,i NG OUA]I]'EIU-Y

1
'a t: 4 | 2otz

D:rte , tl 3

6i .ft+ fr t tn
;jf- W(R € tu v s

{: t- ,1

5
ll+ a ry1 li

t^a 3 a
6 t;.

6 :GIIRSSIDC Registration No.

Quarter for rvhich subsidy is claimed

8.

[iignatrrre
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GHRSSIDC

Goa Handicrafts,
Rural & Small Scale lndustries
Development Corporation i-td.
(A Govt of Goa undertekrng)

1J

Goa Traditional Bakers (Poders) Subsidy Scheme

7 Checklist lirr enclosed documents
1 Birth Certificale

Address Proof

Proof of business for 20 years

Registrati

Plloto DassDort size , 2 nosli

Photo ofproduction facility.. , i ,

,;/

2

3

4

5

6

an
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GHRSSIDC

Goa Handicrafts,
Rural & Small Scale lndostries
Development Corporation Ltd
(A Govt. or Goa undenaking)

{, , (J

Goa Traditional Bakers (Poders) subsidy scheme

Implementing Illstitution
Goa Handicrafts Rural and Small Scale lndustries Development Corporation Ltd
Crafl Courplex, Neuginagar, Rua De Ourem, Panaji - Coa 403001

Cortact Person : Shyam Naik
Contact Deta ils :6450735
Email : gbss@gb-r'ssidc.org

Ilanking Partner
HDIC Bauk Ltd
Bralch :Clouud Floor. Sesa Chor, Patto - PanajiCoa
Cootact Person : Umakant Sardbsai

CoDtact Details : 0832 - 6659350
Email : umakant.sardcsai@hd fcbank.com

Co - Partlers
Ali Uoa AssociltirJn oI Brkcrs
7/'f-4, Modcls l{esidenoy, Opp. St.Iuez Chruch, St.hez, Patajj
Cont:ct l'er sou : Agapilo \4(r)e7cs
( onricr Dcuils : q822Is76qo

Lmril : ag.rbgor@gmril.com

IJranch Netrvork of HDFC Banh Ltd

- Coa

Branch Nanre Br No Branch N:rrne Br No
AIdona 2289033 / 2289022 6aligao 2278466 / 22'1 8067

Aquern 2'7 50218 / 2',7 50302 QucpeLn
,2663129 12663.t30

Bicholiir 6412034 1033 032 Nuvem 2190158 t2JgAt59
Calarlgute 6sts920 /.9n Usgao 21,14028 / 2311019 .

Canacona 6470644 t.64'106+5 Mc jurdu

Cardolim 6656681 1684 .. Sllquern
Cansaulirr 64842.t4 /2',10 Velim
Ceranzalerr 2464'/'t511"t6' Canca (MF) 2472100 /2472?AA

C[icaliu . 6482944 7 6482946 Dabolim.'(MF)
Cbinc):inim Goa Velha
Colva 27til13i/-12 Falorda 2110111 t 2'7 4A'7 66

'2306103Cuncoliur
Curchorem 64'10617 / 64.10610 St.estiivam

Mapusa 6656066 11167 ,. Old Coa
Mapusa-[I 22s3159 S.1

l"{arceki 6412 03 0 ./ 228E100 )

1'7135't5 t1.7335I\lbrgJo N4erces

6482855 /561 57l.E61 /1r56 N{andren r

Paaiim : 66597t8 / 117 /7 16 Ararnbol .2242420

Pafto 6659370 /352. PaLiem 2 2.110{i0

-Pemem ' ?2016t 6, ii5l5805 r'835 '
Ponda 6610459 tAslt 459 t454 t4s8 Arpora,
Porvorim ,. 6659854 / 855 Vererr '

22t54'70.Scrquelim 23644662 / 6412436 .

SaDta Cruz 65t96,5 I 626. Siicaim.
-Sidlirrl
:[oliegao 2152587 Cavolosim

:22109t1t90s Ilerr,ulin L

Z* --",l," -
2170804

6699907 1 6699925
Valpoi 2374060 /.23'.74A61 Ago[dx
Chatrdor t r8577t2 / 2E57721 Car atubolim

Seraulim'Anjr:na' 227t I0012271101 'r'

:.

A-. 1

TRI56COFY .

' lPqge 6/6-

13t

l

lr

2tisl008 / 2t8I007
260.10 r4 / 26030 r 6

2555725 / 7555'726
.2E64232 /33 ,

d.1r{285 r i 2865410 Shtoda

.2285285

Chorao ttl9l:l
244'7444 .
22474t0 .

Colvtrle 2299033'

2,121001

Vasco 255E400
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1. I affi ine iawiul owfi€r 6f the Ba{<ery named iTFREzuCH EiAKERYI
siiuatef, at Pandava Chapel, Aquem for the last more than 30

... years.

ol, Mr. MARIO GtL REfi/IY GOMES, son of late l\4r. Jose Honorato
fueiarmino Gomes, major of age, lndian National, residifig at H. No. 30S,
rAquem Aito, Margao, Salcete, Goa, on solemn atfirmation state as
I'oiiows:
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AFFiDAVIT

I, , son of

age, Indian hiational, residing at

on solemn affirmation state as follows:

oI mator

1 I anr the la',vful o',vnei- of the Sake i-y' nar-',ed

)
2. I use _ KGS OF lvlaida for [Bread, Kakan and Poli], per day. My

monlhiv usage cf maida foi'above items is i, - i.r., .,^- -i. ,r-9. ''r y yccr ry

usage cf n-^aida f:: a5cYe it€n1s rs t.\u.

3 My monthiy turnover in respect of above items is Pt rncc< 2 n.l

.rny yea'- Tui-n-ovei: in respect of above items is R.upees.

4. I say that whatever I have stated herenabove is true to my knowledge.

Solemnly affirmed at

DEPONEI{T

i.

T
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)t L 06160.
ca

E
HS
Ee
t3
S L.r

Id

3s
qo-

,f,:
s
.tr(
R.
1r

E
F

$

$$$ffi$$Ei$r

t$E$tEt

Fttttt$r

I
dY

tr9 <

z.i -f d rslli f
3 E'!(.-nl E

t
#
ts

.E

E

9r),-9aL.

i09L1l,

v09 llll tv'-

0v98vt,r oltv l,{loo! s0f oN H

g
E sr0NvNU3r vIN0-'rcdv vt'lItll

..nods lo€4rN /Lr! i4:r- 
'

0-tt8t8 s:cnurul9 vNrS0Nvxllv viuvr,J

s tt,l09 0NIIuv1]8 0-tvu0N0H ls0r
uqpr.ne l.6e r / Fqr.l lo.@EN /u ra +brr''lh ,-jr-'+

.. I

€EEfEIIEE E* EE ETFE EE TE 6;8,r- i4 5H F"E;

€ &t EE tEE

EE EIE I} gEI

EE ttB&E tEEP

EEEEFttrrEt[

N{tr<A TTETTT$-q REPI'BLIC OF INDTA
ltrtjt /C@nt y Cod.

IND

6 0l',lE S

r.<I n/ 6tvm t{.m.(!)
I'IARI 0 611 NE Y

!R !fr/ Plrc. or Brrth

cQ[c6 zAIRE AIRIcA

{rqHrr./P!..pon No,

J77 577 44

INDIAN tl
kiFrfd / Drt. 6l Birth

Zr,tOgtlSAi

td *.1ri / Plr.e ol r66u6

,t&.-^t*

'f 14[ /y3 3

PANAJ I

t !,1fi.rt\ / D6ie of liiue !A Frft/ oete ot Explry

21t07 I ?O11 20r07 t ?ozi

i i74 1<4 tND6?Qga11 Ua1 07eOa<<<<<<<(<<<<<<<4

Al/"

tsb
E
EEts

i1"""-t,

. 0lNUnllu , 0tl ldd 0r0 -

\0
cf\

r rvNvd 5a6L / so/oz
::::!-':.:'.{,ry11191!t'::-",1 l',i!:*i !-19.1-Y3.9 }]9 l* !d 1}

d-fre S-R f, 
c-r'n's

% H { 3oq Aqtr*
Na^ft'a



MAHENDRA S. KAKULE
B E (ClvlLi, M Sc. (R€al Estate Val )

F.r.v.. M.r.E.. M.l.C.A

Chartercd Iingineer. Rcgistercd Valuer, Arhitrator

Officc : Cacirlo ll{}use, Ncar Aquern Post Office.
Morgao. Coa. Ph: -91 9125806264

\4bl -ql q822.11t55J0

h-Inail : mcaculo(4gmarl.com

FrxN a>ot- ?L Iil t31

IJ ranclr Offl No. 2,2nd Fkror,
EI-f)o.3do Plaza.
Nea! Markct. Panaji. (ioa
Ph : -91 '7972951531

28/9120

To,

The Member Secretary,

Goa State Pollution Control Board,

Near Saligao 5eminary,

Saligao, Bardez - Goa.

Suir 11" d llt chalf a tcanr of
l-lnvironmental / Air PollLrtion expe(L&jh$y eaussllaIi!^e bearing no

l0i I ll0-PCB/Lcd8399 datcd 2/9/1020 issued to M/s French Baken. Aquenr -

Marpao.

[)cur i\uIl'atrt.

I lConrplainant i Appellant) have tlled an Appeal in the Ilon'ble National fireen
l-ribunal (Appeal no. 8 / 2020 WZ) against the activities of French Baker-r in

.,\quem - Margao. I elso l'el1 it rvas necessary to approach a teanr ol' "highl.v

clualilied Iinvironmcnt / Air Pollution cxpefis" who hiive persernally visited the

site and subsequently prepared a tletailed "-lechnical / Uxpert Reporf'. -l 
he said

rcport runs into -51 pages and articulately highlights all the irregularities and

illegalities committed by French Bakery.

I am also in receipt of Sho* Cause Notice bearing no. l0ll l2GPCBi Leg18-i99

<lated 21912020 issued b"v., the Board to M/s French Bakery. To pur lb(h my srr"

in the matter so that the Shorv Cause Noticc rvill bc fhvorably disposed o11'.

copy ofthc said experl's repon is hereb-v produccd bctbrc the Board

I

rnuE?oPv

Lls*4



138
Ample opportunities have been granted by the Board to the unit right from
February 2018 to shift to electric ovens, all of the deadlines have long cxpired.

The unit as oftoday continues to function in blatant violation ofthe Consent

Condition no. 6 to shift to electric ovens, a1 the sosl oI human heaith and

environment. It is thus clear that the owner's of the unit are habitual offenders

of lau, and brazenl), reluse to comply wirh the statutory directions issued by tbe

GSPCB.

In light of the abovc, I rcqucst you to kindly considcr our say ;n the matter as

highlighted in the expert's repon and subsequently dispose ofTthe above

mentioned Show Cause Notice expeditiously and issue ahe neccssary "Closurc
Notice" to the unit for failing to comply with the Board's Consent

Condition no.6 to shift to electric ovens.

Rcgards,

Kakule

Cc- l) Dnvironmental Engineer - Mr. Sanieev Joglekar

,)YLssistant 
Env Engg - Mrs. Nrndan Prahhudcssai

1.2'- -

TRUE Cut

\
t__-
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I)r. Narninn P.S, Vrrrlc
M.Sc. (Agri) (UAS, Bangalnrc, Indin)
l'h.D. (Univcrsit-] {rf Ilntvrii, tlS-A)
(llctirc(l I lcn(l/Direclrrr, DSTE, GOG
& illcm hcr Sccrctary, CCZN'IA)
NAllllT accrcditcd 0lA Consultrnt
& liunrtionrl Arca lirpcrt (SC./I-U)

Add rcss:

"Shnntn".
I 154, B.l]. []orkar Rond,
Allo Porvorim, Goa 403521
l)mail r npsvarde50@gmail.com
iVlobilc:992.1795262

Mr. Vishal B. Sannakki
M,Sc. EquiYrlent in Env. Sciencc
(Va.-a ntrlnda Sugrir Institutc, Pune)
Atlvancccl Diploma in Industrill
Sxfety (Nlihrrashtra Stfltc Boar(l of
Tcch nicll li(luc:rti('n), Parlncr of
[nv. Cotrsultancy & Lab. Firnr

Addrcss:
ESRO
638, Ccra Imperirm Stnr,
Patto Plllzr, Panaji, Goa 403001
Email:r'ishalsnnnakki/a rediffmail.com
N{obilc: 992 1.109469

Date:2219/20

No- 5/6308i I8-PSB/CI -565.1 dared 27 l{t612019)|

r) Preamble:

we, the undersigned (please see the short CVs attached to this Report), are

competent to prepare this Report by virtue of our educational background and

professional expertise. The Report was prepared at the request of Shri Mahendra

Kakule, the Appellant in the case filed before the Honorable National Green

Tribunal (Appeal no. 8/202o WZ) against French 8akery (Aquem, Margao) for

causing severe smoke pollution, noise pollution and other nuisance directlY

aff8cting hls residence located in the adjacent plot. The matter was explained in

details to us by Shri Mahendra Kakule (Civil Engineer & Valuer) and his son Shri

Vibhav caculo (civil Engineer & Valuer), along with the relevant documents and
photographs connected with the case. Two site inspections were also conducted

in the presence of the Appellant to assess the situation on the ground.

AII documents relevant to the case lncludlng Complalnt letters, 'show cause

Notices/Directionr' under relevant Acts, lnspection Reports, High Court ludgment,
were examined and studied to prepare this Report. These are listed below:

4-

1

EXPERT REPORT

" l)ollution/fl calth" Hlzlrtls caused bl Mis. Frcnch Bahcrv
(A(turrn. Marqao) fln(l thc Co

tu
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DOCUMENT

1) I Complaint to 6SPCB

2) I lnspection ofGsPcg

3) Directions by GSPCB

( 1ol1/18"PcBnech/9400)

4) lComplaint Letter to Health

5) I Health Dept. Notice

5l Application for CTO

7) lt complaint to GsPcB

8) tl complaint Letter to Health

9) Health letter to GsPcB

10) ll lnspection of GsPcB

11) SCN ol GSPCB

Oalr/ 78'PCB lLeslrT 3421

121 Reply to SCN

13) Electric oven lnst. Deadline

14) Appellant Letter to 65PcB

15) consent To operate (cTo)

(s/6308/18'PC8/Cr.s654)

16) Hc order

L7l ill lnspection Report

(Mon. insp I)

18) GsPcB Directions

170/7/19-PCB/LD-2s2j

19) Polluter Pays Directions

lr/2sl7s-P cBltD-251)

701 GsPcB Mon. lnspection ll

27l. Pollution Pays deadllne

221 GSPCB Mon. lnspection lll

23) GsPcB Mon. lnspection lV

241 Appallrle Auth. J!,d8ment

25) 6SPCB Mon. lnspecllon V

261. Stack An, Rep. I (PAPL)

27!- Strck An. Rep. ll ( PAPL)

28l- Explry of CTO

291 Stack An. Rep. lll ( GSPCB)

DATE

19 /02/2018

16/04/2018

30/07/2018

08l1Ol20].8

28lOa/2018

28/o8/2018

t7 /o9/2018

08/10/2018

7211.0/2018

08l11/2018

04/01/2019

undated

rsl02/2079

2? /A212019

27106/2019

17 /07 /2019

20/08/2019

73/09/2019

Bl09/2019

24/09/2019

3010912or9

30/70/2019

2rltu2019

17 /72/2019

20/12120t9

27/72/2079

2tl12/2019

261!2/7019

73/07/2O2O

TRU fron,
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30)

31)

32].

33)

Stack An. Rep. lV (GSPCB)

Stack An. Rep. V ( PAPL)

Stack An. Rcp. vl ( PAPL)

GSPCB letter (Env. En8in.)

(U20l19"PcBfrech/16o1)

GSPCB lnsp. Fep. VI

GSPCB Show Cause Notice

( 10/1/20"PcB/les/8399)

7r/0u2010

08/os/2o2o

0810s/2020

20/05/2020

29/Os/2020

02/ae/2o20

34)

3s)

lD Background and Sequence of Evcnts: '

A complaint was filed in the Coa Stsle Pollution Control Board (GSPCB) by the

Appellant, Shri Mahendra Kakule against M/s French Bakery located at Aquem,

Margao. (Coa) on l9/o2i2018 for emitting untreated air pollutants directly

afl'ecting his residcnliai prcpert),. Due to Iack of nppropriatc responsc for morc

than 6 months, another complaint rvas filed on 11t0912018. l'he gist ofthe matter

is as follows:

l) The bakery in question under the name of"French Bakery" (hereinafter also

referred to as "the Unif') is situated in a densely populated residential area

(wilhin the limits of Margoo Municipal CoLrncil) at a elistance of only about

4 m fr'om the AppellBnt's Residential Property near Aquem Post O{Iice in
Margao City, Goa.

2) 1'he production crpacity of the Bakery is 250 kg ol bread per day (As per

GSPCB's inspection reports) and ii opemles wjth two wood fired ovens

consuming 80 Kg of fire rvood per day, as per GSPCB's Inspection Reports.

Furtl'ler-, as per tlre latter, said ovens are fired at lOam,3pm, 4.30pm and 9pm
on a daily basis 365 days a year.

3) The smoke emitted through the chimneys of the Ovens spreads out and

florvs (depending on wind pattern) even at the ground floor level, directly
towards the residencc ofthc,Appellant, threatening the health and well being
of his family. The said Chinrneys are madc of sub-standard steel sections

ticd by rvircs to the roof and loosely secured extension joints allowing free

escape of snoke and pollutants through the same. The entire Chimney
offongcment in rnscientific 6nd crud€, Moreover, lhc workers are engnged
in rsmpant fire wood cutting and dumping of live "coal/ashes" from the
ovens within the bakery's compound very close to the Appellant's house.
This causes additional uncontrolled "smoke/dust" emissions and nuisance

4) The area surrounding the Unit is densely populared and nr:meror:s buildings
(rrp 1o 5 floors high) are seen in the neighborhood (phoros are attached for

)l!-
I

3

directJy affecting the Appellant's house. fl
lc,
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rcady rcfercnce). Hence it is obvious that cven a better chimney anangement

is not i solution ro abate health lrazflrds lo thc resiclents of thc localitv.

5) The sequencc ofevenls sirce thc Appellant filed his first comp)aint rvith the

GSPCB:

i) More tlran trvo and half years have elapsed since the first complaint
rvos filed rvay back in February 2018. When the GSPCB took
cognizance of the case after the first complaint, h was found that the

runit'ovrs functioning !\'ithoul GSPCB's Conscnt to Operate (CTO) for
decades since its esmblishrnent. in blatant violation of the Air Act
(1981) and Water Act (1974). l'his called lor immediate nction to
issue Dircctions undcr Sections 33 A (Water Act) and 3l A (Air Act)
for pronrpt closure t)fthe Unit (pending enquiry).

ii) l-lorvever, the GSPCB only conducled a delayed site irspection on

l6/042018. Based on this site inspeclion reporl and a further delay of
tlrlcc and halfmonths the CSPCB issued Directions to the Unit (under
Section 33A of Water Act 1974 and 31A of Air Act 1981) on

3010712018. These Directions allorved the Unit to continue
functioning ivjthout CTO and withoul any provision to control the
continuing illegal and hazardous cmissions. The Unit rvas directed to
cither inffease the heiBht of the MS sheets provided along the

Appellant's house above tlre Chinrney level or increase thc height of
thc Chimneys above the Appellant's house r'vithin 3 months of issue
of the Directions i. e. by 30/10/2018! Tlrs Unit was also asked to
apply lor Consent to Operate (CTO) rvithin scven days from the datc
of issuc ofDirections.

rnufroPv

iii) As the measures sr"rggested in the directions issued by GSPCB on

3010712018 failed to reduce the pollution and consequent health
hazards causecl, drc Appellant filed another complaint on 17109/20)B
plrcing thc srid faets before the Board. Thercafter, the GSPCB
conducted another site iospection (after 2 rnonths) on 08111i2018 and

bnsed on this issued a Show Cause Notice (SCN) to the Unit (under
section 3lA of Air Act l98l and section 33A of Watcr Act lg74) on
04101/2019, ofter a lufiher delay of 2 monthsl
Through this SCN specilic directions were given to the Urit to slvitch
over from fire rvood ovens to eleclric oven rvithin 6 weeks, withont
giving anv other option rvith rcspect to thc existing chimneys.
This proves thnt the GSPCB is convinced that tbe dircctions datcd
30/07/2018 wcrc not srrfficient to abate health huzards even if fullv
complied with. Furlher, in lheir suhsequcr]t inspections caried orit orr
24t09/20t9,30/ 1012019. 2t/1v2}t9 nrd 20i t2120i9. the GspcB h8r
confirmed that the directions dated 30/07/2018 were not satisfoctorily
complied rvith.

iu) The Appellant had also iodged a complaint (on 08110i2018) with the
tJrban l{ealth Cefltre, Dept. of Health Services (DHS), Covt. of Goa
(Margao) against the health nuisance caused by the Unit. In response.
through their letter dated l2l10/2018 a<ldressccl to/\e CSPCll, rho9. 7
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L'I-IC (DI IS) has also confirmed that the smoke emitted by the Unit is
a nuisancc and health hazlrd to the residents surrounding the Unit.
'l his reitcratcs the Appcllant's claim that thc directions issued by the
Iloard on 30i07/2018 have failed to control the sooke emissions and

consequcnt health hnzards caused duc to thc octivities ofthe unit.

v) 'l'he Unit issued an undated reply to the SCN (due latest by last week
of Jan 2019) which claimed that it had already acted to comply with
the directives ofthe SCN. Apparenrly thc said undated reply was filcd
bclore the Board on 19/0212019. nruch beyond the 15 day period
granted in thc SCN to file the repl.v.., Through this reply, the Unit
lalsely claimed thal thcy had raised the height o[ chimneys to I 1.5 m
and sealed lhe leakingjoints ofthe same to prevent escape ofsmoke.
Further, the owner of the Unit expressed his inability to switch to
electric oven giving unconvincing rcasbns related to financial
constraint and bread quality,

vi) On account of failure of the CSPCB to dispose of the said SCN the
Appellant was constraincd to file a Writ Pctition in the Hon'ble High
Court sccking directions to dispose off the same. Surprisingly, the

CSPCB instead of reprirnanding the Unit for its blalant disregard for
tlre directions in the SCN rervarded it with a conditional CTO dated

?1/06/2019 r'ali<i for 6 months by ignoring the complaint of the

Appellant. The CTO once again stipulated that the Unit should control
smoke and srvitch oveL frorn fuel wood <rvcns to electric oven (within

i pcrinl ofone year) for considering any extcnsion ofCTO.

vii) I'he Flon'ble lligh (loun wos pleased to dispose olthe Pctition, vide

Order dated 1710'?l?.019, based on the aftidavit filed by the Iv'lS

(GSPCB) in which she placed the CTO on record. The MS was

directed to monilor the Unit (monurly) during the initial consent

period of 6 months and take a decision to extend the CTO (for a

further period of 6 months) onl,v on satistiictory compliance of the
consent conditions. Furlhennore, the Unit was directed ro shift over
from wood fired ovens to eleckic oven belore thc expiry ofone 1'err's
time, ,s per CTO Condition No. 6. The I'lC Ordcr also granted

liberty to the Appellant to llle an appeal Lrefore thc Appsllate
Aurhority againsr the CTO.

!iii) The Appellate Authorilv in its Judgment dated l7l1212019 was
pleased to dismiss the Appeal lvithout appreciating the danger of
granting a conditional C'fO to the defaulting Unit emitting hazardous
snoke in a densely populated urban zone and the conlinuous failure of
the samc to comply rvith the srotutory directions given by the GSPCB.

ix) The one year time granted to the unit to shift to electric ovens expired
oa 27/06/2020, and the unlt once ogoin brnzenly rcfl,led to comply,
'lhis compelled the GSPCR !o conduct another inspection on
29106/2020 based on which another Show Car.rse Noticc Q..lo. l0i 1/20-
PCB/Leg/8399 dated 02109i2020) was issued (hereinafter referred to
as SCN-2), alicr a trfther delay of trvo nronths!

Tnufroi=v
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6) The follorving events reiterate GSPCB's tcchnically correct nn(l c.,nsistcnt
stnnd that thc only altcmative to miliSate the scid Pollmion Flazarcl causcd

by thc tJniI is to srvitch or,er from u'ood fired ovens to electric oven.

i) Vide Direcrions dated 10/0'7 /2018 (under sections 3l A of Air Act
l98l & 33 A of Water Act 1974) the Unit was instructed either to

inffease the height of thc NIS sheels, provided along the boundary of
Appellant's house, nbove the Chimney level or to raise thc height ol
Chimneys above the Appelhnt's house rvithin three months liom thc
drte oIissue ofthe l)ircctions.

ii) As the rneasurcs suggested in the directions issued by GSPCB on

30107/2018 failetl to reduce the pollution and consequent health

hazards, the Appellcnt filed another complaint before GSPCB on

l7109/2018 placing the facts before the Board. [n this complaint it ll?s
requesled thal the Unit:

(a) should be compelled to raise the height of the Chinrnc)'s ahove

the height of the roof ridge ol'his house by using scicntilically

erected and homogenous single unit Chimneys having outlets

designcd to emit the smoke uprvards in the atmosphere and not

dor.vnrvartls torvords the ground as is presently seer, and,

(b) should be ordffed to stop nsing fire wood ovens and instead

slvitch over to electric oven.

iii) Sinrilarly, in GSPCB's Inspection Repoft dated 08/ll/2018 based on

which the SCN' dated 04/0112019 rvas issued to the Unit, it was

recornmended that the LJnit:

(a) nlay be dirccted to increase the height of the Cltimneys above thc

roof ridge ol Appellant's lrouse and seal the clrimne),joints or,

(b) may L,e askcd to srvitch over to rltcrnate source offuel,

iv) llorvever, in its said SCN the CSPCB gavc thc only and right
option of dirccting (hc Ulrit to sryitch over to Electric Oven rvithin
6 weeks, 'fhe very fact that a period ol only 6 weeks was giyen to stop

the usc of llre wood fueled ovens by ignoring tlre suggestion rvith
respcct to improvement in existing chimneys shorvs the seriousness
with lvhich the GSPCB hns trkcn the donger to health &
enyironment posed by conventional rvood fired oycns. In the
process, thc GSPCB has rlso [cknowledged the ftrct tlt,rt despitc
the rnlslng rrf Chimney bolght it rvns not posslble to sdcq{otcly
reduce the hazard posed by smoke cmission from rvood fired
ovens in I densely popnlote(l nrbnn locrlit-l- lvith mnlti-storo),
lrrrildings. r&"- \ ,,,)\)T 7
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v) 'fhe conditional CTO granted by the GSPCB on 2710612019 to the

blatantly non-corrplying unit is net only against dte intent of its orvn

SCN but also contrilry to law. Nevenheless, it is imponanl to tlotc lllat

this contlitional CTO rtiterates GSPCB's rvcll conceived antl

consistent stand that the onl), option bcfore the Unit is to

ultimltcly sn'itch over to elcctric ovcn. The CTO merely extends the

deadline to implement the same lo one more ycar i.e., up to
26106/2020. This rvorks out to an additional uniuslly granted delay of
about l6 months tiorn the earlier deadline (15/02/2019) to enforce a

changc that is essential to safeguard human health and environment.

yi) Continued non-compliance and emission of hazardous smoke

compelled the GSI'Cts to once again issue Directions to the Unit
urder sections 31A of Air Act ( l98l) and 33A of Water Act (1974),

dated I3109119 (Letter No. l0lll !9-?CB/LD-252). to comply with the

conditional CTO rvhich included the condition to s$,itch over to
lllectric Oven by '26106/2020. As on date the lJnil has again failed to

aLride by this dc:rdline!

vii) Subseqrrently. vide Lerler No. ll20l19-PCB/Techl l60l dated

201512020 thc GSPCB has once again reiterated that the unit has to

s\yitch to electric ovens latcst by .lune 2020. Stack analysis reports

were also made available to the Appellant. Neddless to say, the

Scientist C as rvell as thc Environnrcnlal Iinginecr ofthe GSPCB have

once again acknorvledged and concluclcd that the unit has ro
ultimately stop buming firewood and switch over to electric ovens.

vlii) It is difficult to comprchend why the CSPCB is granting liberty 10 an

existing illegal Unit thal blatantly ignorcs statutory directions at the
cosl of human healthl The relevant Clause of GSPCB's CTO is

reproduced belorv:

"This condilional Conssnt is issued /or initi.tl period of six months

ra/ith instructions to control smoke and shifbovq to electrie oyen

vithin one year"

ix) The unit was subscquently sewed with SCN-2 due to its continued
non compliance, based on the inspection carricd out on 29!06/2020.
lhe relevant clause ofthe said notice is reproduced below:

"Though the emission nonitoring at your anit is within limit, the
possibiliry, of smoke causing nuisclnce ta the neighbouring fuildings
cannot be nrled out as their height is nore than the chimnq,- height.
This was the primary reason to direct the Bakery to shift to electic
oven, in such circumstances lt would lte oppropriate to direct thc

*
l3okerst trt slop openrlions. "

z.
TRUEfOPY
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7) The concerned regulatory Authorities have not tflkcn appropriate aclion to

enforce their own legal directives as stated hereunder:

i) The CSPCB CTO stipulates that Stack Emission Monitoring shall be

carried out once in 3 months through a NABL approved ldboratory.
Both Slack Monitoring exercises were expected to be caried out by
the unit rvithin thc initial consent period olsix monlhs.'fhis condition
rvas violated as thc first stack monitoring took place only on
2111212019, just 5 days before the expiry of the CTO. Further, the

second stack monitoring arralysis mnndated before expiry of CTO was
actualfy caried on 08/05/2020 i.e., just 50 days before the expiry lhe
deadline (26/06/2020) by rvhich the unit was expected to swilch over
to electric ovens in any case.

ii) 'lhe lJigh Coun Order dated 1'1101i7019 mandated that the CSPCB
shall monitor the Unit once in each of thc 6 months of validity ot its
conditional CTO granted on 27i0612419, so as to ensure its
compliance with the conditions stipulated in it. The available records

indicate that the GSPCB has conducted only 5 Inspections dated

2010812019. 24109 12019, 30t 1012019, 2l I ll12019 aad 201 t212019.

iii) As per CSPCB Directions dated l3109/2019, the Unit was instructed
to pay to the Board an amount of Rs. 25,000/- under the "Pollutcr
Pays Principle" to ulitigate the damage ro the health & enviro:rmcnr
by continuous crnission of lrazardous smoke and particulate matter.
There is no evidence to show that this has been complied with.

iv) 'l'hc vnll(llty of CT(, (.lntotl 211O6/2Ol.Jt liiu..l to tho Unlt hrr
crpircd on 26112/2019 and GSPCB inspection date<l 20/1212019
obscrved that Consent Conditions 4(ii) and 6 rvere still not adequately
complied with till then. Ho',vever, various otlrcr consent conditions
\\,cre also violated as elaborsted below in this repo{l. Frcsh Consctrt
is yct to l',e grnntcd ss per the nvnilable information. Thus ond-Y

*,n

The saicl SCN-2 has been issued by CSPCB after obscrving the unil

lud conducting nunrerous inspectkrns light liorn 2018 (16/04i2018.

08/11i2018, 20/08t2019, 24109/20t9, 30/10/2019, 2l/llt20l9,
20112i2019,29i05/2A20 & 29106/?020). AII the inspection reports arc

available lor perusal. h is obvious that GSI'CB is convinced that even

a better chimnc-v arrangement is not a solution to abate health hazards

to the rcsidents of the localitl,. 'lhc nearest residential building
(Appelllnt's lroLrse) is hardly 4m llom l.he stacks oI thc uflit. 'fhe

simple chimneys provided by the rrnit are barely tied to the rool'with
u.ires as such toller stacks shoulrl hc prohihitcd ,s it could mnke

the chimncvs potentially tIllstsblc resulting in possible collapsc,

carrsing irreparable damagc to lifc and ?ropcrty. The GSPCB has

ackrrowledged this fact through its SCN, CTO and SCN-2 which have

categorically directcd the Lrnit to shift to electric ovens.
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account of lhilure ef tlle Unit to comply lvith the Conscot Conditions
within the initial 6 months, CSPCB ought to havc taken strict
cogniz;rnce of dre sittration and taken coercive steps to stop thc

activities of the unit. Flowever the GSPCB remained a mute spectator

in the mattcr.

The secord deadline ot 26106/2020 granted to the Unit to switch over

ftom rvood fired ovens to electric oven has also passed by and again

thc unit has brazenly rcfused ro abide b.v the same.

vi) Instead oltaking immediate action to stop the functioning ofthe Unit
aftcr the expiry ofthe said second deadline ol26106/2020, the GSPCB

has allorved thc Unit to lunction illegally as usual till date, *'ithout
valid CTO" Surprisingly, after a long gnp of more than t\\'o months

afier 26/06/2020, thc GSPCB has again reliained from any action to
stop the Unit till compliance and instead has issued another Show
Cause Notice dated 02109/2020 threatening the revocatic,n of CTO
and closure ofthe t)nit. v.'ith a notice period of 7 days from the dale of
rcceipt of the SCN b)' the Unit. This appears to be nothing but a plo)'
ro buy timr to lilce the NCTI ]'he qlestion of revocation of CTO does

not arisc as thc validitl- of CTO issrred on 2610612019 has already

expired more than 8 months back (i, e. on 26112/2A19) and since then

the Unit is opuational lill date, illegally. It is therefore regretfully
$pparcnt that for some unknorvn reason the CSPCB is not keen [o
promptl).' control the dangerous pollution and health hazard posed by
the Unit. Under the circumstances. a suitable direction from the
I lonoralrle NCT is cssential to solt out the fi:rlte[.

vii) 'fhe fact that th€ lJnit is a habitual offentler of law is clear from the
Notice No. MMC/TECH-700049150n1R769119-20/1270 dated
l9/08i?019 issued to the Unit by tlrc Margao Municipal Council r.rnder

Goa Municipalities Act (1968). The said Notice records that the Unit
has con.stmcted tle folJowing illegal structurcs witltout permissic,n of
the Council as required under section I84 oflhe Act:

o CI roofing sheet suppofied with MS Poles on existing Bakery
stnrcturc ofsiz€ 8.9m * 13.0m and height 1m.

. Flower shop ofsize l-6m 1 2.5m.

. Kitchen Shed of size 3,?m * 3.3m.
o Fxtension ofShed ofsiz-e 14.0m * 2.3m.
o Shed for Bakery fucl wood storc ofsize 5.6m * 5.4m.

Apparcntly the above cited illegal structures are still on the ground
and there is no evidence of any further punitive action taken by the
Ivlargao Municipal Council. The Appe)lant is in the process of filing a
Contempt of Court Pctltion in the tlon'ble High Cou* of Bombay nt
Goa against MMC for its faihrre to abide b_v thc direclions of the
Court issued vide WP 4l?12020.

)ry-
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As of today a1l the deadlines given to the Unit have long expired. Unfortunately,
the Unit is still fr.xrctioning as usuai without valid CTO and without complying
with the conditions to control smoke and switch ov$ to Electric Oven, in blatanl
disrcgnrd to larv, human health and environment. Obviously, the GSPCB has also
l'ailed to abide by its mandate to enforce Pollution Control Larvs and safeguard
health nnd environment, causirtg grave injustice to the Appellant in particular and

other residents ofthe localitl.' in general. This smte of affairs is bound to embolden

the Poll[ters causing irreparable and widespread damage to human health and

environnrcnt in Coa, an internationrl lourism destination reputed lbr its grccn and
olefit cofl sttl envitonrne0t.

I ll) Sitc Inspcctions:

The site was inspected, lo verily the l'acts in situ, on l9108/2020 and 03/0912020 in

the presence the Appellant and his son. During the visits we saw the trajectory ol
sevcre emission ol air pollutants iionr the Chimncys of the two rvood fired ovens

operated by thc Bakery, from l0:30 am onwards (before-noon) and lrom 02:30 pm

onrvards (a11er-noon). The polluting srnoke rvas sprcading in all directions up to lhe
ground l€vel (depending on the lvind conditions) and directly entering the "G+1"
residence of the Appellant, located barely 4m liom the Bakery. lt was also

affecting other buildings (4 to 5 storey high) sinrated in the densely urbanized

surroundings of thc Bakery. It was visually confirnred that the height o,'thc two

Chimncys rvas below the roof-ridge height ofthe Appellant's residencc, which is 9

nr l'r1)m the groLrnd lcvcl.

Holvcvcr, it was also apparent that the extended height of the outlet of thc

Chimneys does not prevent the smoke from spreading torvards the direction of the

ground. At times, the snroke trajectory was so dense that it was crossing the main

road ond making it difficult to see the buildings behind the smoke screen. \Ye also

saw the deposition of thick black soot, cmanating tiom the Chimneys, o:r verandah

rvalls ofAppr:llant's housc antl on the roofofthe bakerr' beneath the Chimneys.

The original height ol the Chimneys rvas raised by attaching crude square shaped

extension pipes supported bv wircs ticd to the roof on four sides. Contrary to tlhat
is stated in CSPCB's inspection repofis, the Chimneys rvcre devoid of Portholes,

Platlbm and Ladder finings essential to collect stack ehission samples as

prescribed in thc CTO issued by the CSPCB in accordance to CPCB (New Delhi)
nomts. l'he crude rvork of raising the height ol Chimneys was apparent by the
observed leakages ofsmoke emission from the extcnsion joints as well as from the
joints ofthe brse ofthe Chimneys and the bakery rool

At least three sheds were being used for wood storage, rvorker's kitchen, etc., and
these according to the Appellant are illegal extensions to the original bakery
premises. Similarly, an illcgally crectcd full rnetallic roof eovcr has been provldcd
one metff above the original 'Mnngalore' tiled roofofthc bakc4,.

fur,lRU
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on hccon(li ti()ns tl cribcd inC SPCB

5/6.30S li-PSll/c I - 5(r5'1 (lrlc(l
Con ditio rll

l\r) t!r tlr cnls
Crt t l(l ncril tc( c'l'o) No.()

i to6l2019 and stirtr rs of cotnp lirncc l itlr th e samc :

Compliancc / Comments
Sr.
No.

1 There is no mechanisnr in place to check tlre

Iimil on prodrrcticn of 60.000 Coan hread

loarcs 1l doln Brcr<l loof is known as 'Pao ')

Der month imposed by the GSPCB. The latter

iras to prodrrce proof of compliancc of thc

samc.

Ir is evident from 7 Site Inspection Repotts

presented by the CSPCB (from 16i04/2018 ttr

1Oll2l2119\ tlrat the Unit acttrally produces

250 kg of bread per day. A Goan bread loaf
( "Poo ") typically rveighs around 50gm, with a

permitted error nlatgin of 5olo of the same (as

per Departmenl of [ndustries, Gort. of Goa

Notification No. 8/2/2013-lND dated

1610512011) (Reference no.l). Hence a total of
around -5,000 bread loavcs [(?50.1000 g:n)

/50 gml are produced per day which tmnslates

to around 1,50,000 Goan bread loaves per

month.

Weight of a tvpical Coan "Pao " was also
confirmed by l,eighing the same (relevant
photo is attached t'or ready referencc).

Hence, it is clear that despite the limit of
60.000 bread loaves / month imposed on the
unit, by the CTO dated 27106/2019, the uni! is
clearly violating the imposed limit by
producing trvo and half times more bread
loaves per month.

It is not cleir fls to $,hv the GSPCB has
imposeel n prodrrction limit of 60,000 brcnd
lonves per month nnd failed to enforce the "
snmel The Board needs to cla ry if the
quantum of bread production *.as deliberatclv
nought ro bc tcduccd to rcstrict thc
cot'lsumptiolt of fire wood, The CTO allorvs g0
kg/day of fire u,ood to produce 60,000 Corn
bread loavcs per mtrnth.

-nt

Conscnt Con dition

tl:t terl 71 10612ln19
No. in GSPCB CTo
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3. (i), (ii), (iii) nn(l (iv)

l2

ll' ll0 kg/tla,v of fircrvood correspontls lo
60,000 b!'ead loavcs / month. it is obvious that
the Unit mnsr be actlally consuming up to 200
kg of firewood / day to produce I ,50,000 Goan
bread loaves / month I Consequently. by non-
enforcement of its own CTO condition the

CSPCB is allorving rampant smoke Pollution.

It is thcreforc rpprrcnt thrt thc pro(llclioll
lirnit imposcrl b1' thc CTO is being openly
liolutcrl with thc ftrll knorvledgc of CSPCB.

)(iI
com liancc of thc sam if a
As per the remarks made in CSPCB's Stack
Monitoring Repo(s (2 reports) dated
2210112A?0, it is clear thal no air pollution
control system has been installed by the Unit.

The simple chirnneys provided by the Unit
nrerely serve the purpose of conveying the
rurltrested raw emissions (5rnoke) frorn the
ovens !o the open air at a specified height. On
the other hand pollution control devices (e. g.
Scnrbber, Cyclone, etc.) can treat raw emitted
smoke to reduce its pollution potential.

To assess thc impact of emissions on health,
Nntional ,4.ir Qualit), Index (AQI) is evolved
lbr tlvelve pollutants viz., PM2.5. P\4 10,

Nitrogen Dioxidc (NO2), Sulphur Dioxide
(SO2), Carbon Monoxide (CO), Ozone (O3),
r\mmonia (NTI3) and Lead (Pb) Benzene,
Benzo(a) \,ruc (BaP), Axenic (As), Nickei
(I.{i) (reference. no. 2). Out olthese, fuel rvood
burning is known to emit significant quantities
ol'PMl0, NOx, CO and Ozonc. Bcsides, it
also emits loxic 'and,/or' carcinogenic \iolltile
Organic Compounds (VOCs) lbr rvhich
anbient air pollution lirrits arc yet ro be
establishcd,

-dl-x'
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lThere is no mechanism in place to check the 
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[ )nit's compliance with these conditions.

Ilru" Boanl ma) produce proof of
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l-lence merely because the total paniculate
matter (TPM) parameter is within the
emission limit of t50mg,Nm3. it does not
mean that the untleated smoke emitted from
the ill desjSned Chimneys of the Unit, is safe

from the health angle. Also, the ovens are fircd
4 times a day and each firing lasts a fcrv hours.
As such the total quantum of emitted smoke
and byproducts of combustion is an important

factor. More the absolute quantity of inhaled
Pilt l0 and other b!?roducts of emission, the
more harmful it is. Thus besides TPM per

Nm3 the total quantum of smoke emitted per

day along rvith the hazardor:s byproducts
could give a better picture of thc possible ill
efl'ects on human heallh.

Ii is important to note that the Envjronmental
(Protection) Rules 1986 (Reference no.3)
n:ake no mention of emission limit lor
Bakeries. Llowcver. cmission lirnit of 150

nrg/Nm3 prcscribed lbr TPN1 vide
Environmental (Protection) RLrles 1986, is

targeted for highll, poliuting Retl cn(egor-v
industrics such as Cfllcium Carbide, Carbon
Black, 'Copper /Lead /Zinc' Smelting , and
lron and Steel (integmted) etc. Such industries
are normally located in exclusive Indrstrial
Zones and Indusrial Estates (arvay from
Urban Residcntial Zone) and provided with
specialized, scienrificallv designcd and very
txll (30n to 50 rn) induslrial gratie chimncl,s
titted with spccial pollution control deviccs so

es to ensurc that t-umes are safely dispersed
rvithout harming human setllements. Horvever,
in the present case where the unit is located
right in the middle of a multi-storey urban
residential arca even Chimneys with the
presclibcd height of ll m cannot ensure tlte
safety ol the residents from the hazardous
smoke ernission ofwood fired ovens.

I'he situation is further aggravated for the
Appellant'l residence whlch is batcly 4 m
arvay from b.*ery's stacks. [n one of
GSPCB's Stack Moniloring Report (sampling
date: 13i01i2020) the emission of CO is
re to be as hi as 5959 m

rR r_J I
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As pel Occupational Safcty and l'lcalth
.Association (OSttA), the permissible exposure
limit (PEL) oi C0 is 50 ppm ltime-rveighted
nverage (TWA1]. Prolonged cxposurc to this
CO emission limit may cause severe health
haznrds.

The Depanment ol'Health Services (UHC.

N'largao), Govt. of Coa, jn their lctler dated
l2l10i2018 addressed to the GSPCB have

reiterated thrt the smoke released by the Llnit
causes nuisance and health hazard in the

neighborhood of rhe same.

ln light of thc sane'it is clear that CSPCB has

lailed to comply u,ilh the 'Prccnutionnrl'
Principle' & 'Principle of Sustainrblc
Dcvelopmcnt' which are required to be

applied by every Regulatory Aulhority, lhe
said Principles being engrainl"'d in our
Environmental Jurisprudencc. Tlre Hon'ble
NGT has st|csscd on lhis aspect in numcrous
jLrdgments ovcr the ycars.

Consequcntly, it is lyrong to prrscril)c
high emission limit (onll for onc parameter)
\!hen its compliance is ensy but totally
inxdequste to guarantec tlc safetl of
cmissi0ns,

FLrrllrermore, witlror.rl any prejudice
\\,hatsoevcr to the above mentioned points, it is
pertinent to note that the Renrarks stated in one

of thc stack analysis repots oF CSPCB datcd
22/l/20 (2nos) clearlf indicate that oven no.2
rras also in operation during the time whcn
sarrpling from oven no.1 was being carried
out. In the present case ofthe unit, each of the
trvo firewood ovens operated by the Unit are

connecled to a separate Chimney. As such if
and rvhen both the ovens are uscd
simultaneously as rvas done in the above
mentioned repofts. the emission limit imposed
by the CTO should be applicable to the sum of
the emission sfeams let out at )e same time
b.v the two Chimneys. Thc three Stack
Emluion Rcpofti drtBd 2ll1212019 (PAPL),
22/01/2020 (GSPCB) and 08/05/2020 (PAPL)
indicat€ that in trvo cases the sum of TPM
rcleased simultaneously by both the Chimneys
exceed the CTO TPM cmiision limit of 150
nl Nm3:
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lleport

Drtcd

?t t12/19

2?,01/?0

Ovcn I Oven 2

8e.2 92.7

Total

t 81.9

Not known

TPM (nrg/r-nr3) T PI\l (mgiNm3)

126.0, Not known
107.0

08/05/20 84.6 82.4 t 61.0

4 4. (iD

Also. thc oven firing conditions varied ovcr a

rcrv rvide rrngc dLtring the (hree emission
monitoring drives utrdeflaken on 2011212019,
13l0l/2020 and 08/05/2020. and lhe ovens
\vcrc not llred to their leck capacity. as more
particularly described under Consent

Condition no. 4(v) elaborated belou,.

Through thc directions issued b1'GSPCB on

1007/2018, ll'le Unit lyas directed to raise the:
height of Chimneys abovc the Appellant's
Irorrsc, the roof of u'hich has a maxirrrum
height o[ 9 m lron the ground level ('C+1'
house with ground floor ht. = 3m, first floor ht.

= 3.5m and ridgeline of roof ht. = 2.5m which
comes to a total of 9m from the ground level.
Relevant building plans are also available).

Pu$uant to this the Unit increased the hcight
of its chimncys in August 2018 by inserting

extension sections over the existing chimne"vs

and holding thc same in place with steel rvires

tied to the rooL This cmde arrangement of
cxtended chimneys has remained the same and
untouched sincc Aug 2018 till date. Ilurther,
GSPCB vide inspection dated 08/lll2018
(based on rvhich SCN dated 04/01/2019 rvas

subsequently issued), has recorded the lact th:rt

the direction dated 30/712018 lvith rcspect to
chirrncy hcight rvas neither satisfactorily
cornplied with nor was it sulficient to abate the
health hazards caused by emission of smoke.
Thus specific instructions wcre issued to
s*,itch over to electric ovens.

TRUfr,o'io
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This rvas further confirmed by the GSPCB in its
inspection carried out on 20108/2019 based on which
directions rvere issued on l3/09i2019 whieh clearly
stale that:

The stack height is inef/icient anel the snoke emiued
wus seen spreacling oul in all directions based on
\!ind patlem.

Reports of inspections carried out by the CSPCB on
24 t 09 /201 9, 30ll 0,'20 I 9, 2l I 1 1 120 t9 and 20 I 12120 19

also point oul thal the Unit had not ade(luately
conrplied w'ith lhe staqk height direclion. The
relevant clause repeatcd itr all the above menlioned
inspcction repo.ts is reproduced below:

"The unit has eqrlier raised the stack height \)hich
seems ta be similar ,o the height of the
complainant's house. Nowever the nil nay be

directed to raise the height o/ the stacks to about
l.5m to 2m abote the roof of the complainant's
house. "

However, in the inspeclion carried out on 29l05/2020
$e said direction has wrongly'becn termed as

cornplied. Actually lrom August 2018, rvhen the
onl1, modification in the height of chirtneys rvas

carried out, till date the chimneys Itavc retnainsd
untotrched.

Ilegrettnbly. thc report erf inspcction conducted on

29105120?0 points out thc inconsistency ol the
CSPCB in handling ol the present case. The Board
has allorvcd the urit to use the very same chimneys
rvhich the1, termed as 'ineffbctive / inefllcient' on
nunlerous occasions (including in the Inspection
Repofis dated 08111i2018 and ?0/08/2019
concsponding lo SCN dated 4i0ll2019 and

Directions dated l3/09/19, respectivcly).

In vicrv of the facts stated as above, it is clear that
the height of the Chimneys even as on date is belorv
the height of Appellant's house (i.e. < 9 m from the
grouncl level). Tlrc makcshift crudc Chimneys
installed by thc Unit do not even adequately servc
the prlffary objectlve of releaslng the raw smoke
sat'ely above their outlets. Ftlrther, as exploined
above, it is confirmed that the height of the Unit's
Chimneys from August 2018 till the prcsent date

l
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is belorv the rool of Appellant's house and hence
Iess than 9 m t'rom the Bround level (Relevant
photos are attached herervith for comparison).

rnur?oPv

I

I
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Thc GSPCR itscll hxs t.rmed the existing hcight I

flnd ilrrangcment ofChimnels ns ineffcclilc nn(l
conclrrdcd thnt thc cmittcd smol(e sprc ds out in I

rrll rlircctions. inclrrrling rlo'tvntvards. depcnrling j

on thc prcvniling \r'in(l pattcrn lrcfcr GSPCB 
I

tcflcr \o. I /25/ l9-PCB/LD-251 dflrcd lJ/0q/19). 
i

lSimilrrh. GSPCB's Sho,r' Cartsc Noticc No. I

t0/ti l8-PCR/LIiG/ 17.',142 dnrcd 0.1-01-2019

I clearlr mcnrions that this smol<c crttscs hcrlth 
'

hazrr- s k) lhc pcoplc in thc licinitr'.
i

llre Ll'.4 Nolillcatirn \o. CSR 178 tL) daled 
I

{):rt]J 1996 prcscribcs r Strcl height of :rt least

llrn liom grountl leYel. lor the t)pe ol firewood,

rovers uscd h1 thc I:rtit {Rclcrcncc no. 'lr As \tlch.
I rhc hcight oI Chinrn,-'1s nrescribe(l in the Cl () { 6rn I .

is lot onll grossll irtstrlficicnt but is ;rlso in
I contravention of the above Notification. Fr.rrther, I

ll)c ( l O \\'as ssue(l or) '() 1)6/:019 rrhen the hcight
j ol Chimnels rvas rrlrertl) incrcased to the prcsent 

I

I lcvel oI<= 9 ml lhis shows that the prtscription ofl
, Crrirrnc. height ol' t, m givcn iri rne tto is

i t,'rrcct urrd 0mounts to ttott-ltppliclrtintt oI tnind.

l

Ilencc, r'irlc this con(lilion of lhc CTO thc Unitl
h:rs hecn rrronqll flllorrcd to oPcrntc using lhc
vcr) s:rmc chimncys rthich thc GSPCB itsclf hrts

i ternrcd :rs ineffectivc.

, Also. in lhe fresent case of a densely populated

rnulti-storcl urbrn area. elen I I m tall Chimneys 
I

ar!. rdr sufllcienl lo PrL'\'cnl srnoke fronr tlirectll 
I

entcrrnr drtclling utti(s Ioclrlcr.l on l' [loor or
abovc. 'l'hc GSPCB has acknorvlcdged this lact,
through its SCN and CTO rvhich have categorically 

I

dircctcd the Unit to swilch ovcr lrotn rrood fircd
olens to electric or t'n.

l
I Evirlcntl), the Chimnc.'-' hcight prcscribcd in thc 

]

CTO is wrong nnd its complinncc anrounts to 
I

] rcrluction in thc cxisting hcight which is highly i

I dotrimentel lo lhc rcsi(lcnts of thc nrer.it

j
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I
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11 is not known \rhether the unit bums up to 80 kg/
day or more of lire rvood since there is absolutely
no mechanism in place to check this ro tinely.
Also, the basis on *'hich the GSPCB has arivcd at

this quantily of u'ood ls nol clear. It is however
conf'rrmed by CSPCB inspections cited abovc that
the l)nil produces 250 kg of Coan bread loaves per
day (i.e., 1,50, 000 loaves/monttr). This is two and
half times more 1l'ran the limit ol 60.000 loaves

lrlonth imposed hy the CTO.

lo obtain a rough ider o1'1:irobable actual firc rvood

conslrmp1;on bi'tire Unit three dil'fercnl cthods

lrave been usct1, based 0n thc ligures given in the
C.l-O and rvaikble resear(ll dele, as under:

i) Doctoral research work done in
Mozambique (Dast Cocst ol Africa) has

concluded tlral, on an nverage, it takes 0.7
Lg ol fire wood per kg of rvheat flr:ur
baked for bread nraking. As the Unil in
qucstion produces ?50 kg/day of bread
loaves, it mry consume at least 175 kg ol
fire wood per day, (Refcrence no. 5)

ii) The CTO allo{s 80 klday of fire wood
to produce 60,000 bread Ioaves per

monlh. lf 80 kgrday of Iirervood
cortesponds to 60,000 brelcl loavcs ./

ffonth, i1 is apPnrcnt that the Unit mirst blr

actually consuming !p to 200 kg of
firervood / rlay to producc 1,50,000 bread
looves / rronth.

iii) As per available research data (Wikipedia

- M. K. Misra study) (Reference. no 6)
between, 0.43 % t0 1.82 7o of burnt

firewood (dry basis) results in Ash.

According to the CTO as well as GSPCB
inspection repo(s, the firervood consumed
by the Unit resnlts in 5 kg ofAsL per day.

Conseqlently, to generate the lalter a

maximum of 1250 klday and a minimum
of 280 kg/day of dry firewood will be
consumed depending on the type of rvood !

(i.e. an average of 765 kglday).

The ebove cslculationr indicate thet to produce 250
kg/day nf bread loaves, on an average, 380 kg/day
of iire woocl r.r,ill be consumed. This is much more
thrn four tirlres the prcscribed limit of 80 kg/day.
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The l'act that thc said limits of 60,000 bread
loaves,'month and correspooding 80kg firewood per
day imposed by the CTO rvere violated is clear
l'rom the inspection reports of GSPCB frorrr
l(ri04l2018 to 20i1212A19. The latter also indicatc
that about 5kg of ash is prodLrced per day by
comblrstion of firervood. The same quantity of ash
\vas produced by the unit even earlier when it lvas

operating illegally without obtaining the CTO from
GSPCB.

Ilcncc it is cle.r thnt thc firc wood consunlption
lirnit of 80 kg/dav prcscribetl under the CTO is
not mctical antl lrcncc'is not com lied n'ith.

According to this Conscnt Condition, dte Unit has

to provide Portholes, Platfonl and Ladder for each

of ils Chimnc),s in accordance rvith Central
Poilution Control Board (CPCB) Guidelines
(N4ethod I Part I of Stack Monitoring- Material &
Methodology for Iso-kinetic Sampling) (Rcl'crence

no.7).
CPCB GLrideline No. 1.3 stipuiates that Ponboles
shouid be located at least 2 stack diamcters below
stack exit rnd at ierst 8 stack diametcrs above last
obstnrction. The :ast obstntction in this case is the
joint between the tlvo sectir:ns ofthe extended

chinrneys rvhich have dilferent cross seciional

diameter (seen in photos). Thus the Portholes

should have been located between the said joint and

the chimney exit (closer to the latter). Obviously,
unless the height of the Chimneys is increased as

required it is not possible to install Portholes and

I'lattbm in accordance to Guideline No. 1.3.

Sinrilarly, it appears that Guidelines for fixing stack
piatlirrm (stipulated under items 1.4.3 to 1.4.9) hivc
not becn follolved.

CSPCB's Inspection Rcport dated 30/10i2019
states that the Unit has complied with the present

condition of installation of Ponholes and Platlorm.
I lorvever, as per subsequenl GSPCB Inspcction
Rcports dated zlillt?A19 and 20i l212019 the Unit
hfii not compllcd rvlth thc requlremcnt of rnirlnll
the hejghl of Chinrneys above the roof ridge of
,Appcllant's house (morc particular!y described
tuncler Consent Conditioa 4(ii) stated above). It is

therelbre apparent that the Unit has installed
Ponholes and Platform without complying with the
height requirement of Chimneys snd hence in
cofl$lr.ontloR of lha CfClt Culdallno No, 1.3, ,r
citcd xlrove.
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4. (Y)

The current status of the Chimnevs, as confirmed
through latest photos of the same (atlactred here to),
rcveals that their height has remained the samc
si:rce Aug 2018 till date (i. e., belorv the 9 m high
roof ridge of Appellant's house). This means that
the Chimney height of ll m reported in all Stack
Analysis Repons is incorrect. Further, no
Porthole. Platform or Ladder is visible on the
Chi ncys.

llence, it cannot be concludcd that this condition
hls bccn complicd rvith by thc Unit.
'fhe Unit has submitted two Analyt;cal Repofls
each, for stack cmission samples collected on

2lll2l20l9 and 08/05/2020. Similarly. the GSPCB
has prcpared onc Analytical Repon tbr stack

samplcs ccrllected on 13!01/2020, llorvever, as

explained above, it is apparent that the samplirg of
stack emissions rvas not conducted as prescribed
under condition 4, (iv).

At the timc of stack sampling for compliancc
emission testing, it should be ensured tlrat thc oven
is opcrnting at 90yo to 100% of its {ull load or
maximum capacity prescribed in the CTO. In other
words, the Unit should operate at a permitted
production rate which results in maximum
emission. The Stack Analysis Reports submitted by
the Unit as well as hy the GSPCB do not speciry
the time of sampling vis-i-r.is the state of firjng of
thc Ovens.

Furt}rcr, a penrsal of the said six Stack Emission
Analysis Repons indicates that at the time of
lntnBllrB the Srdrk Volollty 6nd lt$ak volurn! of
Flue Gases varied from 2.15 m,i s to 1 L72 mls and
fiom 326 Nm34rr to 2343 Nm3/hr, respectivcly.
This confirms that the oven firing conditions varied
over a very wide range during the three emission

drives undertaken ot 20/12/2019monitorin

rnu?coPv
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The GSPCB has to clari! the basis on ivhich their I

Inspection Repons rJarcdiorlOtlg,2ltl l/2019 and 
I

) 2Ul2t20l9 claim that the present condition ofl
I installing Ponholes and Platlorm lras been complied 

I

q irh, without raising rhe hcight of Chimncys ro the 
I

required levcl. I

I

I Funher. mere rnonitoring of smoke emissionsl
cannot be an answ€r or jrrstillcation in lhc mattcr
since visible rlu smnkc still enters Appelhnr's 

i

horrse till date. I
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13101/2020 and 08/05/2020. Obviously, irrespectivc
of dre TPM contcnt expressed in mg,Nm3. the
absolute pollution load ovcr an extended period of
tirnc u,ill be very high rvhen thc Stack Volume of
Flue Gases is 2343 Nm34rr compared to when it is
just 326 Nm3,&r. Also, TPM (mgNm3) should be
much higher on those days when the ovens are fired
to their fuil copacity'.

Smok: and soot ftom rvood buming is a significant
sourcc of air polhrtion negatively impacting human
healtlr and environnrerlt. The incomplctc
corrbustion occurring during rvood buming is
rnainly responsible lbr the smoke that contains
several air polluants causing health hazards. 'l'hesc

include Carbon Monoxide (CO) which reduces the

ability of blood to supply oxygen to body tissues,

Nitrogen Oxides (NOx) ivhich adversely affect thc
respiratory systenr, Volatile Organic Compounds
(VOCS) rvhich conlain "toxic/carcinogenic"
substances (e.g.. Benzene. Irormaldehyde, etc) and

Parliculate Nlalter (PI'l l0) having diameter of < l0
microns u,hich can cnler the lungs and cause

rcspirntory diseases including cancer. Funher,
VOCs react with NOx in sunlight to lorm Oz-one

rvhich causes
problerns.

lung injrrrics resulting irt breathing

AkhoLrgh seyeral dangerous pollutants are releosed

during combustion of rvood as mentioned above,

the CTO prescribes stack emission standard only
for Total Particulate Matter. Consequentl,"-, even il
the content of the latter is found to be within
prescribed ernission linrit it is not safe to conclude
that the smoke emitted by the Unit is not hazardous.
In one of GSPCB's Stack lvlonitoring Rcport
(sampling date: I3/01/2020i Oven:l) the CO
emission level is reponed as 5959 ppm .

'l'he situation is further aggravated for the
Appellant's residence which is barely 4 m away
lrom bakery's stacks.

Also. in tlre ofthe Unit operaling in the rnidst o1' a

densely populated multi-storey urban area, even a

Chimney of ll m height is not sufficient to prevent
smoke from directly eote ng houses located above
I'r floor. The GSPCB has acknowledged this fact
through its SCN and CTO which have categorically
directed the Unit to switch ovet to electric ovens.

cpY
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The present operation of the Unit violates the right
of residents for clean air and as such this issuc
superscdes any othcr point raiscd lor its

]ustification. The question ofallorving the fire wood
fueled Unit under some emission limit in a

residential area does not arise when one can see

visible srnoke directly entering the surrounding
residential premises. Rccenl photos and videos are
availlble to prove this situation.

Ilencc. thc conrplirncc with this condition rlocs
not crsurc lhc s.fcf' of:rffcctcd residents in thc
I icinilv of thc Unit.

The Unit employs numerous woodcutters who
engage in constant woodcutting throughout dre day
and constantly exceed the noise leveis permined in
a residential area. Thc board officials have not
considered this aspect and have not put any
rncchlnism in placc to monitor thc same on a daily
basis.

flcncc the relevant coodition of the C'[O is not
cnmplied rvith.

The Roard miry Jrrorlnccr proof of thc Unit's
conrplirncc of thcsc gcncrnl conditions.

6. 'I'hc condition to srvitch over lrom fucl rvood
fircrl OYcns to Elcctric Oven is thc most
importnnt rnd solc prereqttisite prcscritred b1'

thc {iSIrCB to issnc ir rcgular CTO to thc []nit.

'Ihe instruction to control srnoke was to providc
relief to the Appellant and other residents of thc
locality in the interirn period lrom the date of issue

of rhe cTo I 2610612020, the deadline ser ro
srvitch the operation ofthe Unit to Electric Oven.

The relevant clause repeated in GSPCB inspection
reports dated 2010812019, 24109/2019, 30/10/2019,
2lll ) 12019 

^nd 
20/12/2019 is reproduced as under:

"ls lar os thl/llng to al$Nttlc t:)\'an h core@rned, lho
unlt has lo do so rvithin a year from lssue of
con)'ant. "

Appnrently, thc Unit has not hothered to comply
lvith this condition till drtc, after thc expiry of
(hc suid dca<llinc.'l'hr on11, oplion hcfore thc
GSPCB no$'is to clost, lhc Unit.
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v) O l hcr l ssu clI!lTCqh q!ei!! lEnfq LcCrnqntJl I m Oo rta ncc

l) The unit dumps largc quantities of lirewood in an illcgal structure

consructed \\,ithin its prenrises barely 2m iiom the Appellant's
house and gas cylinders are also stored next to tle same in an

illegally constructed kitchen. This is a matter of great safety

conccm. It is opparent that the officials of the Board have not

contacted thc Appellant during their site inspecfions and as such

man! concems al loco havc not been brought on record. Numcrous
rvoodcutters are engaged by the unit and their work exceeds the

noise lcvcls pcrmitted under the said CTO.

2) lt is not krrorvn rvhetlrcr the quantum of{hewood buml at the time of
carrying out stack analysis is the same as that used on any other day

during baking. None of the stack analysis reports mention the actual

(lullrtun1 ol flrervood bumt at the t;me of sampling for stack

anr lvsis.

3) The snid unit opemtcs balely 4m from the Appellant's residential

house. The ovens are fired four times a day (10arn, 3pm, 4.30pm

and 9pm) as is admitted by the owners of the Unit. llowever the

Board has conveniently cllosen not to bring on record the duration of
ench firing, rvhich lasts for many hours. The stack analysis repon

submitted by the unit itself indicates lhat at times huge amcrunt of
smoke is emittecl eve4, hour by the unit, through unscientifically
designed makeshift chimneys. One can only imagine the total

quantum of smoke emittcd on a daily basis, 365 days a year. This is

on account o[ rhc lircr. that the Board has permitted the unit to burn

80 kg of firervood per day in their conditional consent to operate!

without pu(ing a nrechanism in place to check the actual quantity

utilized on ground. The primary condition upon *'hich the Consent

was granted was to shifi to electdc oven r-vithin a period ofonc year.

The urrit has failed to comply rvith the said condition and yet rhe

Board hns conveniently allowed the unit to abuse the green category

tag attached to the same.

4) .Ambient Ajr Qualit)' Index and its consequent impact on health is

baseri on tu,elve pollutants, namrly^ PNIi0. PM2.5, NO2, SO2, CO.

03, NH3, Pb, Benzene, Benzo(a) Fyrere (BaP), Arsenic (As),
Nickel (Ni) which ale dangerous for human health rind environment.
Out of the said pollutants, wood buming is known to emit
lubttnntlal qudntitlcs of FMt 0, N02, CO and Ozono, mainly due to
inconrpletc combustion in conventional fire wood Ovens. ln
addition, i1 also emits hazardous Volatile Organic Compounds
(VOCs) which are 'toxic / carcinogenic'. The CTO presoibes
cmission standard only for Total Padiculate Matter (TPM). Merely

9-

Z



)6
2.1

because the stack onat.vsis repons tbr TPM are tithin tne emrssion

limir of l50mg.Nm3 does not mean that tlre stack smoke emission is
not harmlirl, Also, in the present case of a dcnsely populated multi-
storcy urban areer, even l1 m tall Chimncl"s are not sufncient to

prevent smok€ from directly entering drvelling units located on Is
lloor or above. The CSPCB has acknorvledged this fact through its
SCN, SCN-2 and C'l'O rvhich have categorically dirccted the Unit to
srvitch over from rvood fired ovens 1o electric oven.

5) \lhile applying the Polluter Pays principle to the Unit, the Board

had reitcrated & confirmed that the stacks provided by ihe unit are

inel'licient in controlling the smoke and thct the smoke emitted

sprcads in all dircctions based on rvind pattcrn. Various Inspections

caried oLrt b1,the GSPCB thereafter and recenl "photographs /
videos" available with rhe Appellarrt confirm that till date tlre
Chimneys emit smoke all over and even up to gtound level.

6) As ccrtified by various inspection reports submitted by the CSPCB,

the Unit prodrces 2.50 kg of brend loaves per day. A Coan bread

loaf typically r.r,eighs around 50gm. Hence a total ol around 5000

picces [(250 i 1000 gm) 150 gm'l of bread are produced per day. The

present sale price of Goan bread is Rs. 4 to 5 per piece. Thus the

total revenue per day works out to at least around Rs. 20,000 /- per

day, rvhich is substantial. Thus the clnim of the bal(ery that it
does not hflve finnncca to shift to electric oven (refcr reply filed
to thc Shon Cnrrsc Nolice (l,rtc(l 04/012019) is not valid.

Cortra,y to cedain aspdrsions, present day Eleclric Ovens are better

than traditional wood llred ovens on a nulnber ofcounts such asr

i) Ease ofmaintenance

ii) I-orv operational cost

iii) Automatic ond precise temperalure control

iu) Convenient and faciie to clean

r,) Dcvoid ofrestrictions to install

7) A lalge quantity ofblack soot is observed on the roolofthe Bakery

as seen in pictures. The stacks of the said unit being barely a few

meters from the Appellant's house, soot eventually finds its way into

the Appellant's residential premises. The CTO fails to address this

issr.re which further conoborates that electric oven is an effective
way to avoid this problem.

8) fhe bakery has provided a roof nrrrle of MS sheets over its existing
roofofmangalore tilcs (refer photos). It is observed that some ofthe
rmoke i! trapped betw€cn thc two roofr qnd Glcoper from the open
rldsr of the rame jult ncxt to lho nppilltrnt'r houre, The rnid MS
roof hns becn erectcd without obtaining rny perrpi;sion lrom the \r7.6/, /-tr' ./
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conccmed aulhorities such as the Margao Municipal Council and the

TCP Deparrment. Thc lransgressioo repofi issued by the Margao
ivlunicipal Council cleally mentions that the said roolis constructcd

without obtaining permissions as required. The Conditional CTO
has not taken this aspect into accounl.

9) The SCN and the inspection reporl attnched therewilh acknowledge

that the workcrs indLrlge in dumping of live "coai/ashes" from the

oyens ..rithin the bakery's compound very close to thc Appellant's

house. This causes additional uncontrolled "smoke/dusf' emissions

and nuisarce directly affecting the Appeliant's house. The said

'coal/ashes' weigh up to skg/day wlrich is a signilicant figure (as per

inspection rcports). The Conditional CTO does not take this in to
account.

10) The chimneys of the Unit are made of sub-standard steel sections

tied l':y wiles to thc roof and looseiy secured extension ioints
allorving free escape ol smoke and pollutants through the samc. The

entire Chimne1' arrangement is lrnscientific and cntde. The SC\ and

tlre inspection rcport attached therewith confirm that smoke escapes

throlgh the said joinls. The Conditional CTO does not indicate ltow

this problem c8n be rectified.

ll) From recent photes and vidco recordings availnblc u'ith the
appcllant, it is clcarly visible that thick and dense cloud of smoke is
emitlccl fron thc [Jnit routinely and it sprerds Lrp to the oppositc sidc

o,'tl)e strect. Thc densitl' of emission olten ntakcs it diflicult to sce

buildings situaled bchind the snrokesct'ecn. Horvever, the CSPCB
inspections dated 20i08/2019 and 24/09/2019 have reported that
only sparse smoke rvas observecl from one ofthe chimneys. Similar
observation was also made in the inspection can'ied or:t on
30110/2019. Further on 29105/2020 the Board officials have not
noted any smoke emission at the time of inspection- Hence. prima
fhcie it appears that the unit does not adequately fire its ovens or'

does not tlre its ovens at all on the days rvhen the Board ollicials
visit the unit for their inspections. This is probably done delibemtely
to try and hide the extent ofnuisance caused by thc Unit. One cnn
ahcreforc cast flspcrsions on thc rcsllts of Stock Analysis urrless

the GSPCB discloses its methodology to ensure that the Unit does

not vitiate its normal oven ftring procedure to try and reduce smoke
cmission during dre sompling of stack emissions by the monjtoring
sta ffl

12) The Hon'ble National Creen Tribun.rl through vrrious
judgments iras madc it abundantly clea. that whenever polluting
units are found operoting ih a residential area (without CTO or in
violation of CTO), coercive sleps need to be taken to stop such
units, recovet compensation and restore the environment. Goa State
Pollution Control Board is well a\r'arc ol rampant pollution caused

t,-'
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for decades by M/s French Bakery in Aquem - Mnrgao which is a
densely populated residential area. This is a fact admitted by the

Unit itself. The Hon'ble National Green Tribunal has held that acts

ofpolluters rvhich cause health hazards should not go unpunished in
a civilized society gr:vemed by thc rulc ol' iaw'. Dcspite having

acknorvledged thc hazards caused b1' the unit on numerous

occasions, thc Boflrd has till date failcd to stop the activitie-c of the

unit. Merely imposing a fine under the "Polluter Pays Principle" and

then allorving the unit to continue its pollutjng activity cannot be an

nnswer or justilication jn the matter. The damage causcd to the

Appejlant's property rnd health oI his lamily rnembers cannot bc

ignored mcrely by claiming thal cost to rcstore the environment lras

been recovered,

13) ln Kolkata City Wood Fired Ovens are extremely rare these

clays. Existing wood llred ovens in the city have been ordcred to

srvitchover 1o Elect c Ovens (The Indian Exprcss. Kolkata, dated

I 2/01i2020) (rcterence no.8) . As per West Bengal Pollution Control

Bonrd, in Kolkata City only Bakerics ol less than l0 rons pcr dav

cnpacity using oil. gas or electricity as t'ueL are classitied in Creen

Category.

Similarly, in the National Capital TenitorT of Delhi, Fire Wood as

fuel is pemlitted onl.v for Crematoria and other religious purposes

and not for Bakery Ovens (Delhi Depanment of Environment

Noti fi cation F. No. DPCC.&DPC / | 4 1 i20 17 13692 dated ?9/06/20 I 8)

(Reference no. 9).

14) Fire rvood fueled bakerics are third largest source of PMl0
cmissions (16%) in Mumbai. [n a reccnt (2018) case of fuel wood

bascd Femandes Bakcry in Girgaum, MLrmbai, a local resident (Mr.
Ilcmant Sukhtancir) complainccl thflt he had to unrlergo Lung
function l"ests lncl was hospitalizcrl because ol' tlle srnoku

emanrting from the Bakery. ln the year 2015, the Bombay

Municipal Corporalion had directed that the Bakery shouid use eco-

l'riendly ovcn and install scrubbers to absorb extra dust and carbon

emission or face closure. However, the matter could not be resolved

satisfactorily for a long time until 2018. Later in October 2018,

after rhe intervention of Cenral Pollution Control Board and

Maharashtra Pollution Control Board in the matter, the BMC
directed that the Bakery shall immediately switchover [rom fire
wood oycn! to noturnl gaa fuclcd or cl.ctrie fumiecs lHindulton
Times (Mumbai) dated 08111/20181. (reference no. l0)

4.--
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15) Even in Goa, modem day bakeries are using electric ovens.
'NM Bakers' Iocated in Vema Industrial Estate which catcr to all the

Mongiris outlets in Goa and 'Montana Cont'ectionary' located in
Corlim Industrial Estate rvhich cater to all the Pastry Palace outlets

in Coa are proof of the sxme. Thc said bakeries arc also into
production ofGoan bread (besides other products).

16) A similar case rvas filed beforc the Hon'ble National Green

Tribunal, Eastcrn Zone Bench (Tapan Kumar Bhowmick & Others

v/s Wcst Bengal Pollution Control Board & Others, Origiral
Applicatian nct. 99/2015/EZ), lvherein despite the direction issued

by the West Bengal Pollution Control .Boad (WBPCB) to the

project proponcnt to change the system lnrm firervood to clean fuel

i.e. electricity, it rvas not done. The Hon'ble National Grcen

Tribunal vide its judgment directed the WBPCB to recall the

Consent to Operate. An order of injunction was also passed

restraining the opcratjon olthe Bakerl ond thc Police Connrissioner
ol Kolkata Police Department was directed to take steps to ensure

compliance ofthc order. (Reference. no I l).

[)r. Nir a P.S. Va rtle M f. isha I B. Sannal<l<i
t\I.s gri) (UAS, Bangalore, India) M,Sc, tiqrivalcnt in Env. Sciencc

(Vnsantdada Sugar Institute, Prrne)
Advanccd Diploma in Indrrstrial
Safcf (Nlaharashtrn St.tc Bo1lr(l of
Technicnl Edtlcntion), Partncr of
[nr'. Consultnncy & Lnb. firm

t

Ph.D. (University of Harynii. tisA)
(Retircd llcad/Director, DSTII, GOG
.t Nlcnrbcr Secrciarl, GCZi\tA)
NABET nccrcditcd EIA Consulttnt
& Fnnctional Arca lixpert (SC/Ltt)
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IMPORTANT EVENTS: DATEWISE

EVENT DATE RTMARKS

1) I Complaint to 6SPCB t9/02/20L8

2) I lnspcction of 65PcB 76/0412O7a Ht. of Ho(se from GL: 6m

Ht. of Chimneyr from Gli 4m

3) Directions by G5PCB 30/0712078 Based on the above inspe.t.

Raise Ht ot Chimneys above

App. House by 13/10/i8

4l lcomplaint Letter to Health

5) lHealth Dept, Notice 28108/20t8

6) Application for CTO 28/08/2078

7) ,l Complaint to 6SPCB 17109/7Ar8

8) ll Complaint Letter to Health 08/10/2c1e

9) Health letrer to GSPCB 12110/2018

10) Il lnspection oi GSPCB A9/i/2A13 Ht. of Housr from GL:5m

Ht, of Chimneys from GL: 5.5m

Recommended Ht. increase

111 scN of6sPcE 04/01/2079 Bnsed on the above Inspect.

0lrected to shlft to El. Ovsn

bv 15/O2/Lg

Undated Due by last week ofjan 2019

v
121 Reply to sCN

l1r'..'
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13) Electric Oven lnst. Deadline L5/A2/2o19

141 Appetlant Letter to GSPCB 27 /AZllOl9

15) Consent To operate icTo) 27/A6/2079 Specified Ht ofchimneys:6rn

16) Hc order 77 /07 /2019

771 2O/0a/2079 No prov. made for Stack Mon

18)

lll lnspedion Report

(mon. inrp l)

GSPCg Directions

X9) Polluter Pays Directions 13/A91201.9

20) G5PCS Mon. lnspection ll

t3losl2a]s Make eort hole/platform

Mon. Stack emissions

Raise Chimneys Ht 1.5m

to 2m above Appll. House &

shift to tl. Oven as per CTO

Confirmed that Chimney Ht is

inefflcient and smoke is

spreading ii all dlrections

dependint on wind pattern

24/09/2019 Making Platf. & Port in progrs.

Should ralse Ht ofChlmn by 1.5

m to 2m above house.oofridS

30110/2019 'Platform / Port' done.

Should raise Ht of Chimn by 1.5

m to 2m above house roof ridB

2{11120\9 should raise HtofChimn by 1.5

m to 2m above house roof ridg

27], Pollution Pays deadline 10/0912019

221 GSPCB Moo. lnspection lll

23t GSPCB Mon. lnspection lV

241 Appellate Auth. JudBrlieht 17 /12/201,9

Should .aise Ht of Chimn by 1.5

m to 2m above house roof ridE ,
--J/'1 1.4,>t--- /

n
I

251 GSPCB Mon. lnspection V 20/12/2019

TRU{d, \/
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291 stack An. Rep. rrllGSPCB) 13/01/2020

30) stack An. Rep. lv (GsPcB) 2rl0!7o70

2l\ Stack An. Rep. ll (pAPL) 11112./2A19

26) Stack An. Rep. I {PAPL)

28l. Expiry of cTO

31) Stack An. Rep. V ( PAPL)

321 sta.k An. Rep. vl { PAPL)

33) GsPcB letter (tnv. Engin.)

34) G5PCB rnsp. Rep. vr

30

2111.212019

26/121201.9

08/os/2020

oa/05/2020

20/05/2020 Conflrms that GSpCg lnsp. dated

20/12/20 was the last one held

before the one held on 29/05/20

29/0512020 Chimney Ht directions reported

as complled for the first timc.

35) GSPCB Show Cause Notice O2/O9|2O2A

z-
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B,\CK(;llotrr..D OF IiXPERTS

l. Dr. NARAINA P. S, VARDI

Dr. Naraina P. S. Varde rctirsd as the 'HoDlDirector' and ex-officio Joint

Secrctary of the Department of Science, Technology and Environment (DSTE),

Covcrnrrent of Goa, on completion of 35 years of tenurc in Covernrr:nt scrvicc.

He was Member Secrelary of the Coa Coastal Zone Management Authority

GCZMA) fronr 1998 to 2006. During the period spanning from 1990 to 201 0, he

played a key role in thc setting rrp, initiation and lirrthering of activities o{ Goa

Environment Prolection Council, Goa State Council of Science and 
-fechnology,

Goa State Pollution Control Board. Coa Energy Develolment Agency, Goa State

Remote Sensing Centre and Goa Coastal Zone Managcment Authority, in his

capacity as thc founder "Member S€cretaryMember" of the said entities.

In his capacity as the Direclor ol'DSTE, Govt. of Gr:a (1988 to 2010), Dr. Varde

Irrs lrnd a long cxpericnce in Environmental lmpact Assessntent of development

pmjects. Ecological "activitieslprojects", enforcement ol Ent'ironmental laws

including CRZ rcgulations, promolion of Scicnce & Technology and

popultrization ol Rcncu,able Fnct gy.

while on study leave (1979-1987) as an East-West Centrc Fello.rv, he secured his

Ph.f). degree in Agronomy and Soil Scjence fionr the Collcge of Tropical

Agriculturc and l-luman Resources, University of Hawaii, Honolulu, I{arvaii (USA)

and worked on post-doctoral Research & Development assignments under the

auspices of East- West Center (Harvaii) and USAID in the Philippines, lndonesia,

Guinea-Bissau (West Africa) and Comoros (East Africa). Dr. Varde holds a Post-

Doctoral Certificate in Remote Sensing (EROS, Norlh Dakota) and M.Sc. (Agri)/
B.Sc.(Agri) degrees l'rom University of Agricultural Sciences (Karnatakn lndia).
l le has several publicfltions to his credit.

Sincc his rctirement on superar'rnuation in 2010, Dr. Varde is l,orkirrg as a

lreelance Consr,rltant in the fiel(ls ofenvironmental impact asssssment, coastal zone

manngement, assessment of environmental damage, valuation of agricultural lands

and ailied technoJegal matters. Lle is also a NABET accredited ernpanelled

Functional Area Expen (in Soil Conservation, I-and Use/Land Cover) and EIA
Coordinator, associated r,r'ith five NABET (QCI) approved Environmenral

Cbnsulting Firrns

I
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]'1 lt. \'ISHAl, BASA\\rAr*\l S.\\N:\KKI

Mr.Vishal Brsarvanri Sannakki hoids a M. Sc. equivBlenl deqree in Environmcntal

Science from Vasantdada Sugar Irstitute, Pune (recognized by the Association ol
Indian Universities, Nerv Delhi) and an Advanced Diploma in Industrial Safeg

from the Maharashtra State Board for Technical Education. Presently he is a

Partner of 'ESRO' an Environmentat Consultanc-v & Laboratory Firm based in

Panaji - Goa rvhich provides environmental monitoring and management sen'ices

to industries based in Coa and in adioining arcas of Ka'nataka and Maharashtra.

Mr. Sannakki has l5 ycars of experience in Environtnental Consultoncy,

Laboratory work and Environment lmpoct Assessment (EIA). l'le is a NABET

approved Empanellcd Functional Area Expert in the fields of Air Pollution

Monitoring, Prevcntion & Control (AP) and water Pollution Monitoring.

Prevention & Conrol (WP).

1R\)
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REFERENCES WITH RESPECT TO FRENCH BAI(ERY REPORTI

Depannrcnt ofInchrstrics, Govt. olGoa Notification No. 8/2/2013-lND
dated l6/05/2013. (rel'no.l ).

MOEF (GOl), 2009: Norification No. CSR 826 (F) dated l611112009 (Ref.

ncr. 2).

Environmental Standards For Ambient Air, Automobiles, Fuels, ladusrries
and Noise. Central Pollution Control Board (MOEF), New Delhi.
(PCL5/4/2000-200I )(y$rv.s!9bs!y:s.nic.is). (Ref no. 3).

MOEF (C;OI), 1996: Notification No. GSR 176 (E) dated 02/0411996 (Ref
no.4).

Fabiao Armando Monhinca, 2014: Ph. D. Rcsearch on Wood Fired Ovens,

Dept. ofChcmical and Biological Engineering, Chllmer's Universiiy of
Technology, Gothenberg, Sweden (ref. no. 5).

Wood ash composition as a function of furnace temperature by Mahendra K
Misla and others - Dcpartment ofMechanical Engincering, University of
Wisconsin Modison, USA. (-olo of u,oocl that tums to ash on combustion)

(refno 6).

Guidelines ot't Methodologies for Emission Monitoring, Central Pollulion

Control Board (MOEF) (LAT5/8012013-2014) (wrvw.cpcb.nic.in) (Ref no.

7).

The Indian Express, Kolkata, dated 1210112420: Regarding.Wood Fired

Ajmiri's Bakery in Kolkata and Instntction to clrirnge to Electric Oven (rcf
no. 8).

Dept. ol'Environment (Delhi Poilution Control Committee), 2018:

Notification F. No. DPCC/RDCPll4t /2017 /3692 dated 29106/2018. (ref
no.9).

l{industan Times, Mumbai, dated 08/l l/2018: Pollution caused by

Fcmandcs Bnkery. Bhalero Marg, Caiwadi, Girgaum, Mumbai.(Rcf no.l0 ).

Tapan Kumar Bhowmick& Others v/s West Bengal Pollution Control Board

& Others, Original Application no. 99/2015/EZ (refl no. I I ).

1
?'{

*



112
34

Photogrirtihic illustmtions:

l) Google eanh tnagc shorving the densely populated urban sctting, with

relative positions ofthe unit and Appellant's house (Image-l).

2) Status of tbe Unil's Chimne"vs prior to GSPCB's Directions datcd

30i07/?018. The height of the Chirnncys was approximately 5 m fnrm the
ground level (Photo-l .& Photo-2).

3) In response to Directions date(130/07 i2018, tl'te Unit increased the height of
Chimneys (in August 2018) by inserting sleel sections of around 3.5m

over the existing Chirnneys and hcld thc same in place u'ith stcel uires as

scer in Pholos displal.'ed helow. By this mocliiication the height oj-

Chimneys is norv <:9m, The 9 rn high roof ridge of Appellant's C+l house

may be seen in thc fbreground, for comparison. The status of thc said

Chimneys has remained the sarne till date. Furthcr no porthole. platform or

ladder is visible. The cross sectional difference between the lwo sections of
the chimney at the joint is also clear from the piclures clicked on l9'h July
2020 & 2?'d Arrg, 2020. (Photo-3, PhotG.4, Photo-S & Pfroto 6).

4) Photos clicked on 22"d June.20l9 and displayed below conlirm that the lJnit
has been alloryed to usc the samc Chimneys rvhich the CSPCB itselfhavc

termed as 'inefficient / inetlective" on a number ofoccasions (e.g.

Inspection Report dated 2010812019, Directions No. 10llll9-PCB/LD-252
drted Il/09/2019, Polluter Pays Principlc Notice No. | /25/|9-PCB/LD-251
dated lii0920l9). As stated earlier, the status of Chimneys has remained

lhe samc from August 201 8, rvhen the only height incrcasc rvas carried out.

lilldate (Photo-7, Photo-8 .& Photo-g).

5) The following photo indicates the illegal MS roof provided over the existing

Mangalore tiles roof of $e Unit. Difference in height of the two chimnel's is

also apparent (thus the llm height ofboth Chimneys mentioned in the Stack

Analysis Ileports is incorect). The pholo also shows the illegal structures

erected by the Unit within its premises .No pc,rtholc, platform or ladder are

visiblc on the Chimneys (Photo-10).

6) Photos displayed below shox, the quantum of smoke emission from the
Chimneys. The dense smokescreen olien nakes it difficuli to sec the
buildings in the background and the smoke directly enters the rcsidential
premises of the Appcllant (Photo-11, Photo-12, Photo-I3, Photo-l4 &
Photo- l5). .-(- ;.Y lr4
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7) The lolkrwing photos clearll' show that the smoke sprcads tlut in all
directions, dcpending on thc wind pattent. The srnoke also reaches tlre
grouod leve) and even trovels across the main road to\yards the oppo:ite
side. Numerous multi-storey buildings arc also seen in the vicinity of the
Unit (Photo-16, Photo-17, Photo-18, Photo-19, Photo-20 & Photo-21).

8) 'fhc lollowing photo indicates the soot deposited inside rhe Apperlant's
rcsidential premiscs (l'hoto-22).

9) The follorving pholos shorv tnrckloads offirervood which rcgularly arrives at

the Unit's propclty. The fiteu,ood is subse(luently chopped by woodcutters

and dumped in illegal structures constructed within the Unit's property,

adjacent to the illegal kitchcn which houses several gas cylinders. The

quantum ol soot dcpositcd on the roof of the Unit is also visible (Photo-23

& I'hoto-24).

l0) The follorving photo shows woodcutters constantly chopping

firewood and exceeding noise lcvels permined in a residential area (Photo-

2s).

II) The following photo indicates the weight of a typical Goan bread

( 'Pao') ( l'hoto-261.

12) A typical arrangemcnt of Portlrole, Phtform and Ladder lor Stack

Emission Sampling rvhich is in accordance with the Central Pollurion

Conhsl Board Giridelines for Iso-kinetic Sampling (Method I p'rt l), is

reproduced below (Sketch-l ).
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PANAJI
BE RX THE ADMINI TIVE TRIBUNALOFGOAAT

Dr Vaidya HosPital Bldg', 3 Floor Market Panaji Goa
Plr\ uJv\

IO:5J Case No:- Pollution Appeal No. ll2020lAir

.In
Misc. Apln. No. 95i2020/Stay/PolUap

fih

trl"

f
u lP 0 @-?,.'o

d
,$t
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Before the Appellate Authority constituted under section 3lofthe Air (Prevention and

Control of Polluction) Act 198 1 .

APPELLANT S M/s. French Bakery, Represented by its Proprietor
0, Nr. St. SebastianAPPLICANT(S): Mr

C

RESPONDENT(S) ard, through its Chairman,

Having its Office at Nr. Pileme Indusrial Estate, Opp' Sailgao,

Seminary, Sailgao-Bardez-Goa. 40351 1. & Anr'

NOTICE
To, -.
,,/ ,A" Goa State Pollution Control Board,- 

Through its Chairman,
Having its Office at Nr. Pilerne Industrial Estate,

Opp. Sailgao, Seminary, Sailgao-Bardez-Goa. 40351 1

2. Mr. Mahendra S. Kakule,
R"/o Caculo House, Near Aquem Post Office,
Margao-Goa. .Respondents

Sir
IWs. French Bakery, Represented by its Proprietor, Mr. Mario Gil R. Gomes, R/o

H. No. 510, Nr. St. Sebastian Church, Aquem, Margao, Salcete-Goa, has filed before the
Appellate Authority a Memorandum of Appeal alongwith application for stay against
Order No. l0/1120-PCB/Leg/12892 dated 27 /10/2020 passed by the Goa State Pollution
Control Board under section 31 ofthe Air (Prevention and Control ofPolluction) Act
i 981.

AND WHEREAS, this Hon'ble Tribunal has orderd to issue notice to you
retumable on 13th dav of November,2020 at 10.30 A.M.

YOU ARE, THEREFORE, required to appear before this Tribunal in person or
through your duly authorized agent/pleader on scheduled date & time for hearing of the
above case, failing which the matter will be heard and determined in accordance with
Law.

GIVEN under my hand and the seal of this Tribunal this l ld day of Novembeq
2020.

ET

. Mario Gil R.rGomes, R/o H. No. 5l
hurch, Aque74, Margao, Salcete-Goa

/ v/s
The Goa/State Pollution Control Bo )

Ilt

0
Encl: As above.

Copy for information to:
Shri. Gaurang Panandiker, Advo Appell

(Dorothy D'Mello)
REGISTFAFT
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ant. Tonca, Cat'anzalem-Goa.
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InsDection Report

Sub: Inspection of the unit M/s French Bakery, Aquem-Margao regarding verification of the

compliance submitted by the unit with regards to Boards directions dated l6/1212020.

Reference: l) Directions Order no.l0/l /20-PCBlLefl 16546 & E-mail dated 1611212020

2) Reply letter date 17 /12/2020

As directed the undersigned along with Mrs. Milagrina Colaco (FA) carried out inspection on

0710112021, regarding above mentioned subject. Mrs. Celina Gomes (unit representative) was present

at the time ofinspection.

Observations:

The unit M/s French Bakery was not in operation during inspection, as informed by the unit
representative the same is not in operations since 1711212020.

It was observed during the inspection that the unit was selling bakery products, on inquiry it
was informed that the said products are bought from the other manufactures.

No raw material was seen stored within the unit premises during inspection.

Ashley Pereira (EA)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
WE,STE,RN ZONE, PUNE tq)

APPEAL NO.08/2020 (WZ)

IN THE MATTER OF:

MAHENDRA S. KAKULE
VERSUS

GOA POLLUTION CONTROL BOARD & ORS.

...APPELLANT

...ITESPONI)ENI-S

KNOW ALL to whom these presents shall come that I, , GSPCB, thc
above named Respondent No. I do hereby appoint Ms. Ruchira Gupta Advocate. hereinalicl
called the advocates to be my/our Advocates in the above noted case and authorize them:-

1. Io act, appear and plead in the above mentioned case in this Court or any other CotLrt in
which the same may be tried or heard in the First instance or in Appeal or letters patent appeal f'or

review or revision or execution or in any other stage of its progress until its final decision.
2. To sign, file, verify and present pleadings, appeals, letters patent appeal, petition of appeal

to Supreme Court. cross objections or petitions or execution. review. revision. withdraw compront.s.
or other petitions or affidavits or other documents as shall be deemed necessary or advisablc lbr tlrc
prosecution ofthe said case in all its stages.

3. To file and withdraw documents and to admit and/or deny the documents filed by' thu

opposite partyl to take execution proceedings.
4. To withdraw or compromise or compound the said case or submit to arbitration ln'

differences or disputes that shall arise touching or in any manner relating to the said case.

5. To receive moneys and grant receipts there for and to do all other acts and things u hiei;
may be necessary to be done for progress and in the course ofthe prosecution of the said casc.

6. To employ any other Legal Practitioner authorizing him to exercise the pouet artri

authority hereby conferred on the Advocates whatever they may think fit to do so.

And I/We hereby agree to ratify whatever the Advocates or their substitute shall do in thc
premises.

And I/We hereby agree that in the event ofthe whole or any part ofthe fees agreed b1 nrc r-
to be paid to the Advocates is remaining unpaid. they shall be entitled to withdrau tionr th.
prosecution ofthe said case until the same is paid.

IN WITNESS WHEREOF I/We do hereunto set my/our hand to these presents tl.rc corrte nt:
of which have explained to and understood by me, on this the }-.1 day of Xol UqyY . 202(,

L)
,",no", 

"S,ljLlrt(t)Goa Stata PolMion Control Boerd

:
0673947

qrlit D

.<1
NCI OF OEIIIICOUFT FEE

oLcT2004923kr949Q

liL lllllil lllll lll lll lffiilLlll I lll lliltlllllll llrl

ES WEvoc

Accepted.

S-\^-,
Advlcay/

)
.t

IUPEES:

0713633


